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INTRODUCTION

I, the Chairman of the Public Accounts Committee, as authorised
by the Committee, do present on their behalf this Sixtieth Report
on action taken by Government on the recommendations of the
Committee contained in their 28th Report (Fifth Lok Sabha) relat-
ing to the Ministry of Foreign Trade and Deptt. of Agriculture.

2. On the 6th June, 1972 an ‘Action Taken' Sub-Committee was
appointed to scrutinise the replies received from Government in
pursuance of the recommendations made by the Committee in their
earlier Reports. The Sub-Committee was constituted with the
following Members:

1, Shri B. S. Murthy—Convener

Shri Ramsahai Pandey )
Shrimati Savitri Shyam |
. Shri H. M. Patel !
Shri Shyam Lal Yadav |> Members
Shri Bhagwat Jha Azad |
hri M. Anandam J

3. The Action Taken Sub-Committee of the Public Accounts
Committee (1972-73) considered and adopted this Report at their
sitting held on the 24th November, 1972. The Report was finally
adopted by the Public Accounts Committee on the 11th December,
1972.

N O e WM

4. For facility of reference the fain conclusions/recommendations
of the Committee have been printed in thick type in the body of
the Report. A statement showing the summary of the main recom-
mendations/observations of the Committee is appended to the Report.

5. The Committee place on record their appreciation of the assist-
ance rendered to them in this matter by the Comptroller and Audi-
tor General of India.

New DELHI; ERA SEZHIYAN,
December 14, 1972. Chairman,
Agrahayana 23, 1894 (S). . Public Accounts Committee.

(v)



CHAPTER 1
REPORT

1.1. The Report of the Committee deals with action taken by
Government on the recommendations contained in their 28th Report
(Fifth Lok Sabha) relating to the Ministry of Foreign Trade and
Department of Agriculture which was presented to the House on the
12th August, 1971.

1.2, Action taken notes have been received in respect of all the
39 recommendations contained in the Report.

1.3. Action taken notes/statements on the recommendations of
the Committee contained in this Report have been categorised under
the following heads:—

(i) Recommendations|observations that have been accepted by
Government:
S. Nos: 1-5, 8, 10, 11, 15—18, 20—29, 32, 33 and 36—38.

(ii) Recommendations'observations which the Committee do not
desire to pursue in the light of the replies of Government:
S. Nos. 12, 14, 34 and 35.

(iii) Recommendations|observations replies to which have not

been accepted by the Committee and which require reitera-
tion:

S. Nos. 9, 19 and 31.

(iv) Recommendations|observations in respect of which Govern-
ment have furnished interim replies:

S. Nos. 6, 7, 13, 30 and 39.

14..The Committee hope that final replies in regard to those
recommendations to which only interim replies have so far heen
furnished will be submitted to them expeditiously after getting them
vetted by Audit. .

The Committee will now deal with action taken nates on some
of the recommendations.

Sick textile mills—paragraph 1.1—-1.34

1.5. The Committee had dealt with the problems of sick textile
mills in paragraph 1,1—1.34 of their 28th Report (Fifth Lok Sabha}



Report. While commenting on the continued losses incurred by
sick textile mills which had been taken over by authorised control.
lers approved by Government, the Committee in paragraph 13

(S. No. 2) observed:

“Management of 28 mills which were closed or on the verge
of closure had been vesk in authorised controllers
appointed by Government under the Industries (Develop-
ment and Regulation) Act, 1851. The accumulated losses
of these mills which were Rs. 1607 lakhs prior to take over
by the authorised controllers increased to Rs. 2636 lakhs
subsequently. The Committee desire that reasons for the
continued losses should be gone into thoroughly and
urgent steps taken to liquidate or reconstruct the mills.
The Committee were. however, given to understand that
orders have been passed for reconstruction under Sub-
section 2 of Section 4 of the Cotton Textile Companies
(Management of Undertakings and Liquidation or Re-
construction) Act, 1967 in respect of 4 mills and for liqui-
dation under Sub-section 1 of Soction 4 of the Act in res-

pect of two mills.”

1.6. The Ministry of Foreigrn Trade, in their reply dated the 25th
September, 1972, have stated:

“The studies made by the National Textile Corporation of the
working of the mills, the management of which has been
taken over by Government under the Industries (Deve-
lopment and Regulation) Act, have revealed that the
losses in these mills are attributable mainly to the follow-

ing factors:

(1) The machineries and equipment in these mills have
keen very old and out-moded;

(ii) Inability to undertake the optimum profitability pro-
duction programme due to a back log of physical con-
traints;

(iii) Deficiency in technical expertise owing to flight of pe--
sonnel at the time of closure of mills and unwillingness
of good people to come to sick units;

{iv) The prices of cotton which constitute 50 per cent of the
cost. of production of cloth has been generally high in

these years;



(V)

(Vi)

Drain on mill's resources has been caused by the surplu:
. and dissbled workers; and

The mills were generally in a bad state financially,
technically and from the management point of view

when their management was taken over by Govern-
ment.

2. In order to overcome the difficulties in these mills and to

improve the working of the mill, the following steps have
been taken:—

C)

Cotton accounts for about 50 per cent of the cost of
production of cloth. It throws a considerable strain on
mills’ ways and means position. To assizs{ the mills in
this regard, the NTC operates a scheme for the pur-
chaze and supply of cotton on a no profit no loss basis.
During the last 3 vears viz. (1969-70 to 1971-72 up to
December, 1971) of the operation of the scheme, about
2 lakhs bales of cotton valued at about Rs. 20 crores
have been purchased and supplied to the mills.

{b) Under the past management, penerally there has been

©

(d)

lack of modernisation and renovation of machinery and
also lack of its proper up-keep. The NTC has started
moving fast to modernise renovate the machinery in
these mills with a view to improve their profitability.
The NTC has so far drawn up modernisation
programmes in respect of 27 mills at the total cost of
Rs. 12.50, crores. Order for machinery worth Rs. 211
crores have already been placed and order to the extent
of Rs. 1.3 crores are under finalisation.

The mills generally suffer on account of the existence
of the surplus and unproductive labour. The NTC has,
therefore, evolved a scheme for the rationalisation of
labour without tears. Under the scheme superannua-
ted and disabled workers are dispensed with the agree-
ment of the concerned labour unions and after payment
of retrenchment and gratuity compensation. Vacancies
caused by such retrenchment are not filled. Thus the
mills are helped to achieve savings in their wage bill.

The financial, technical and managerial staff in the
mills have been strengthened to improve their effi-
ciemcy. Each of the mills is now headed by a Chief
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Executive Officer or a Controller., In order o ensure
that there is proper control over the finances of these

mills, Financial Adviser and Chief Accounts Officer are
being appointed wherever they do not exist in the mills.

(e) Having regard to the acute paucity of qualified per-
sonnels and also the long term requirements of the
mills/Corporations, a scheme for building up cadre of
Technical, Financial, Costing, Accountancy and Mana-
gerial Officers has been launched.

(f) Teams consisting of Technical, and Finance Officers
of the Corporation pay visits to these mills off and on
and make suggestions wherever necessary for improv-
ing their working and efficiency.

(8) The NTC have recently set up performance-cum-app-
risal teams to undertake periodical appraisal and re-
view of the working of the mills under Government
management on a regular basis.

{(h) When the management of the above mentioned 23 mills
were taken over by Government, all of them were in
the red. (The management of one of the mills has
been returned back to its owner as the Government of
Maharashtra has purchased majority of shares in that
mill.) However, due to the above mentioned steps
taken by the Authorised Controller as well as the NTC
15 mills (Appendix) out of these €2 mills have shown
profit according to the latest monthly reports available
from them. It is expected that after implementing the
full modernisation programme, other factors remaining
the same, the remaining mills are also likely to be out
of the red in the near future.

(i) Out of the 22 mills mentioned above, the NTC has exa-
mined so far the long term future of the 12 mills under
the CTC Act, 1967, which has since been repealed and
the provisions of which have been incorporated in the
Industries (Development and Regulation) Act, 1961
The Corporation have recommended 10 mills for re-
construction and 2 mills for liquidation. Government
have so far issued orders for reconstruction in respect of
5 mills companies and jor liquidation in respect of 2
mill companies. The cases of remaining 5 mills are at
an advanced stage of consideration of Government.
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(i) Reports of Autherised Controllers have been received in
case of 4 mills which are being examined. The remain-
ing mills have already been asked to submit their re-

port regarding the long term future of these mills under
the above mentioned Act.”

'1.7. The Committee note that out of the sick textile mills (23
minus one mill since returned tp its owner) referred to in their
Twenty Eighth Report the examination of 12 mills have been con-
ducted by the National Textile Corporation and that Government
have taken action on their recommendations in respect of 7 mills.
The cases of the remaining 5 mills are at an advanced stage of con-
sideration., Further, reports of Authorised Controllers in respect of
4 more mills are being examined. The Committee find that decision
has been taken to reconstruct only one mill during more than one
year after the presentation of their 28th Report. They do not appre-
ciate the slow progress in the matter. They would urge that action
in respect of the remaining mills on the lines suggested earlier, should
be taken without further loss of time and reported to them.

1.8. Stressing the need for modernising the mills and reorienting
the production pattern of the mills, the Committee made the follow-
ing observations in paragraph 1.37 (S. No. 3):

“In respect of textile mills which have been taken over by
Government, the Committee would like Government to
put this opportunity to effective use by modernising
the mills taking into account the trends of consumer re-
quirements within the country and the export market.
They would also like Government to see how far the
production in these textile mills could be sustained and
stepped up to meet requirements for common varieties
of cloth which are in demand by the public. It should
in particular, be ensured that the textile mills produce
ihe cloth at most competitive rates so as to hold the price
line.”

1.9. In their reply dated the 9th Februarv. 1972, the Ministry of
Foreign Trade have stated:

“The recommendation has been noted for compliance.”

1.10. The Committee had suggested that while modernising the
mills, Government should take into account the trends of consumer
requirements within the country and the export market. They had
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also suggested that Government should see how fur the production
in the mills taken over could be sustained amd stepped up to meet
the requirements of cimmon varieties of cloth which were in demand
by the public and that it sheuld be ensured that the cloth was
produced at competitive rates so as.to hold the price line. These
suggestions have been noted by the Ministry. The Committee would
like to know whether any specific assessments were made and con-
c.ete steps contemp.ated in pursuance thereof,

1.11. The Committee, in paragraph 141 (S. No. 7) referred to
the non-availability of expert financial assistance to the mills taken
over, and to the necessity of setting up Textile Corporations in all
the States. In this connection they observed:

“From the particular of authorised controllers of all the 23
mills taken over intimated by the Ministry, the Commit-
tee find that while 13 mills are managed by the respective
State Textile Corporations the remaining are under Autho-
rised Controllers appointed for individual mills. The Au-
thorised Controllers are not all experts in the field. Further
in a number of cases expert financial assistance is not avail-
able to them and the question of constitution of Advisory
Board is under consideration. In this connection the
Committee wish to observe that the States which at pre-
sent do not have Textile Corporations of their own should
be urged to set up one so that rehabilitation and manage-
ment of the mills taken over could be done jointly by the
State and the Centre. They would also like Government to
ensure that the assistance of an expert in finance, accounts

. and audit is available to the management of each mill.”

1.12. The Ministry, in their reply dated the 15th January, 1972,
thave state:

“State Textile Corporations have already been set up in
Gujarat, Madhya Pradesh, Mgaharashtra, Madras and
Uttar Pradesh.® The Governments of Andhra Pradesh,
Kerala, Mpysore, and Rajasthan have been addressed
again on the 20th October, 1971, urging upon them the

< desirability of setting up State Textile Corporations. The

+ QGovernment of West Bengdl found it -difficult: to set up

" @ State Textile :Corporation mafnly due to lack of neces-
sary financial resources. The problem of closed and sick
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- textile mills ih this State is, however, being tackled by
‘the Industrial Reconstruction ‘Corporation ‘of India. The

- remaining States have only a few cotton textile mills each
and, as such, it is felt that it is not necessary for them
to set up separate State Textile “Corporations of their
own. If any cotton textile mills closes down in these
States and it is felt necessary that the management of
that mill should be taken over by Government, under the
Industries (Development and Regulation) Act, the National
Textile Corporation could be appointed as the Authorised
Controller and the financial liability involved shared
between the National Textile Corporation and the State
Government concerned,

4

2. As regards experts in finance, acounts and audit for mills
under authorised Controllers, all the Authorised Controllers have
been advised to take necessary action immediately to appoint whole
time Financial Advisers and Chief Accounts Officers for their mills
in consultation with the National Textile Corporation. The Public
Accounts Committee will be apprised of further development in this
regard in due course.”

1.13. The Committee observe that all the Authorised Controllers
have been advised to take necessary action in consultation with the
National Textile Corporation to appoint whole time financial advisers
and Chief Accounts Officers immediately. The action taken by the
Authorised Controllers in this regard may be intimated to the Com-
mittee early.

1.14. The Committee may also be informed of the progress made
by the Governments of Andhra Pradesh, Kerala, Mysore and Rajas-
than in setting up their own textile corporations.

1.15. As regards the desirability of empowering the Comptrol-
ler and Auditor General of India to audit the accounts of the mills,
the Committee, in paragraph 1.43 (S. No. 8) made the following
observations:

“The Committee find that while the National Textile Corpo-
ration is within the purview of ‘audit of the Comptroller
and Auditor General, the mills which received substan-
tial financial assistance in the form of loans and guaran-
tees from Central and State Governments|Corporation
are not. As this. is not a satisfactory arrangement, the:
Committee feel that the Comptroller and Auditor General
should be empowered or requested on a consent basis by
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incorporating suitsble provisions in the relevant agree.
ments to audit the accounts of such mills. As it is already
under consideration, the Committee would like Govern-
ment to settle the matter early in consultation with the
State Governments.”

1.16. The Ministry of Foreign Trade, in their reply dated the 9th
February, 1972, have stated:

“The question of audit by the Comptroller and Auditor Gene-
ral of India of the Accounts of the Cotton Textile Mills
under Government management, to whom financial
assistance is given by the Central Government|National
Textile Corporation has been examined in consultation
with the concerned State Governments, State Textile
Corporations and the National Textile Corporation, and,
taking into consideration all the pros and cons of the
matter it is considered that it would not be feasible to
accept the suggestion for subjecting the accounts of the
mill company to audit by the Comptroller and Auditor
General, especially due to the following reasons:—

{i) The accounts of the mills under Authorised Controllers
are audited by the Statutory Auditors who are quali-
fied Chartered Accountants well equipped with know-
ledge about accountis etc. Their appointments are made
in the Annual General Meetings of the concerned com-
panies with the approval of the share-holders.

(ii) If Government auditors are appointed, in addition to
the auditors appointed by the shareholders of the com-
panies, it would lead to duplication of audit work,
creating confusion in audit notes and would delay
submission of audited accounts to shareholders which
have to be submitted within a prescribed period under
the Companies Act.

{iii) The mill company would be burdened with additional
expenditure' of audit apart from the difficulties in
reconciling the discrepancies that may be pointed out by
the two audit agencies.

(iv) Each mill placed under the Authorised- Cbntroller is a
‘body corporate under the Companies Act and has inde-
- pendent audit arrangement, under tlie' law.



9

However, it is proposed to create review-cum-appraisal teams
in the National Textile Corporation to look into the performance
of the mills in question periodically not only on the technical side,
etc., but in their financial aspects also and, for this purpose, the

National Textile Corporation proposes to strengthen its staff by
suitably qualified persons. :

The Committee are unable to agree with the Ministry that it is
not feasible to accept the suggestion of empowering the Comptroller
and Auditor General of India to audit the accounts of the mills.
The argument that it would mean duplieation of audit work con-
ducted by the Chartered Accountants and additional expenditure
of audit is unacceptable. The Committee, therefore, wish to reite-
rate that in view of the large financial stake of Government in these
mills, the Comptroiler and Auditor General of India, who is an
independent authority, should be empowered to conduct a supple-
mentary or test audit so that Parliament and the Legislatures may
be made aware of the working of the mills through his Reports.
The matter is of sufficient importance to merit an early action. The
Committee may be informed of the action taken in this regard.

Purchase of Pathini Tea Estate by Government-—paragraphs 1.44—
1.57:

1.18, The Committee had commented on the purchase and
management of the Pathini Tea Estate in paragraphs 1.44 to 1.57 of
their Report. Commenting on the unsatisfactory features of the
agreement entered into with the agent of the previous owners for
the management of the Pathini Tea Estate, the Committee, in para-
graph 1.58 (S. No. 10) observed:

“The Committee, note that the intention of Government in
purchasing the Pathini Tea Estate was to run it as a pay-
ing concern and also to obtain control of an area of
strategic importance. The estate was, however, continued
to be managed by the agents of the previous owners.
The continuance of the agents on an annual basis and
relating the commission payable to them to gross pro-
ceeds of tea crops, which were admxttedly unsatisfactory
features of the agreement, acted as a disincentive to take
up replantation and new plantation. Only in Novem-
ber, 1969, attempts were made to lease out the estate on a
long term basis. The Committee were not given any
specific reasons for the delay of over three years in
teking this step. They would like to know why the
lacunae in the agreement could not be noticed and reme-
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dial steps taken earlier. They would also like to know
the progress made in handing over the estate to the
proposed National Tea Company or to lease it out on long
term basis.”

1.19. The Ministry, in their reply dated the 24th February, 1972,
have stated:

“The main reason for purchasing the Pathini Tea Estate was
because of its strategic importance and in the interest of
national security. Government took it over on 1-2-1966.
In order to 2void disruption of production then agents of
the previous owners against whom there was no adverse
report, were allowed to continue to manage the Estate
for a period of one year initially. This was extended on
a year to year basis.

The first agreement with the firm for managing the Tea Estate
could be finalised only towards the close of 1966 and was
executed in January, 1967, At the time of extending the
lease of the Tea Estate for a period upto 31st December,
1967, the proposal to lease it out on a long term basis was
mooted. The details of long term lease such as 3 to 5
years as well as other satisfactory alternative arrange-
ments were considered extensively in consultation with
the Tea Board, Ministry of Finance and Ministry of Law.
In November, 1969, tenders could be invited for leasing out
the estate on a long term basis (20 years). In all
12 tenders were received. The offers ranged from
Rs. 35,000 to Rs. 200,000. The response was poor. Gov-
ernment were, however, unable to make a selection
because none of the tendering firms was considered suit-
able for the job. It was, therefore, decided that the
existing arrangements might continue till the National
Tea Co. consider the matter after it has been set up.
The conditions of the agreement have been revised suit-
ably, effective from 1st January, 1971. The revised terms
are indicated, below:

(1) A Commission at 1% of the gross sale proceeds of the
crop as against 13% fixed earlier.

; {if) A commission at 10% iof the nett profits'as deterniined-.
under Section 349 of the Companies Aqt, W56 as against
2% fixed earlier.
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K fease deed with rewsed conditions has been executed The

revif“efa terms are executed to give incentive to the managing agents

and the working of the garden is likely to improve.

It hak been decided to set up a Tea Corporatxon in the public
sector and its objectives include the management of any tea estate
which Government may desire to take over. The Corporation will

be asked to consider taking over this estate for management as soon
as it is feasible.”

1.20. The Cominittée observe that Goverqment have not as yet
sucretdell in leasmg out the ‘i’athlm Tea Estate on a long term
basis, ﬂtey, however, note that the agreement entered into with
the Agents of the prekus owners for the management oi the Estnte
has since been revised in order to give an incentive to the agent to
show net profit. The existing arrangement which is continued on
a year to year basis does not provide incentive necessary to take-up
re- i}hntation and new plantatlon The Committee, therefore, wish
io emﬁhasxse that the management of the Estate should be taken
over by the proposed Tea Corporation early.

1.21. Referrmg to the delay in taking necessary action on the
ﬂleghl .occupation 6f a part of the Estate by a foreign government

since 1962-63, the Committee, in paragraph 1.72 (5. No. 13) made
the following observation:

“The Committee further note that an area of 144.82 acres is
occupied by a foreign Government since 1962-83. The
garden manager of the Estate appeared to have reported
the encroachments in writing to the Government of Assam
only in May, 1967. The Committee are distressed fo rnte
the serious lapse on the part of Government in having
overlooked the illegal occupation of a part of the estate
by a foreign power which remained undetected for a
long time and for which no effective steps seem to have
been taken for recovery. The Committee would like to
be apprised of the action and the result thereof.”

1.22. In their reply dated the 24th Februgry. 1972, the Ministry
of Foreign Trade stated that a reply will follow,

1.23. The Committee had taken serious notice of the lapse on the
part of Government in having overlooked the illegal accupsation of
a part of the Estate by a foreign power since 1962-63 which came
to llgil t only in 1967 a year after the purchsse nf the Estate and in
not h}king effective steps for its recovery. In their note the Minis-
2541 LS-72—2.



12

try of Foreign Trade have stated that a reply will follow. This can
scarcely be considered as satisfactory; indeed to put it mildly j(
indicates indifference. The Committee would impress upon the
Ministries of Foreign Trade and External Affairs the necessity to
expeditiously intimate their explanation as also the action taken in
the matter. o

Premature payment of Grant—paragraphs 1.118—1.134

1.24. The Committee examined the question of payment of grant
to Indian Jute Industries Research Association, Calcutta for setting
up of a fibre conversion and product development unit as a part of
jts research activities. Referring to the absence of any condition
stipulating a time limit for the utilisation of the grant, the Com-
mittee, in paragraph 1.136 (S. No. 21) observed:

“The Committee note that no specific time limit within which
the grant should be utilised, was laid down by Govern-
ment. The Committee would like Government to learn
a lesson from this instance and ensure that a scheme
from a private organisation seeking financial assistance
from Government should be regulated by a realistic and
well defined time-schedule for completion of the project
and Government authorities concerned should satisfy
themselves with due expedition about the actual progress
made before releasing the funds.

The Committee would like to be informed of action taken and
detailed instructions issued in this behalf in consultation
with the Ministry of Finance.”

1.25. The Ministry of Foreign Trade, in their reply dated the 5th
February, 1972, have stated:

“According to Rules 149(1) (a) and 149 (2) of the General Fi-
nancial Rules, only so much of the grant should be paid
during any financial year as is likely to be spent in that
year and in the case of non-recurring grants for specific
objects, the ,order sanctioning the grant should also specify
the time-limit within which the grant or each instalment
of it is to be spent. The existing provisions therefore are
considered adequate.

Departmental instructions have, however, been issued to all
concerned (Annexure I to the note) within the Ministry
of Foreign Trade to keep in view the observations of the
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Public Accounts Committee and the relevant provisions
of the G.F.R. before releasing grants-in-aid.”

1.26. From the reply of the Ministry, the Committee note that
rules regarding stipulation of time limit for utilisation of grants,
existed even earlier. The Committee deem it necessary that action
should be taken for the omission to follow the rules in not laying
down specific time limit within which the grant given to the Indian

Jute Industries Research Association, Calcutta, should .have been
utilised.

Promotional efforts for the consumption of fertilizers—paragraphs
2.17 and 2.18 (S. Nos, 22 and 23).

1.27. Stressing the need for promotional efforts to reach the tar-
getted level of consumption of fertilisers by the end of Fourth Plan,
the Committee made the following observations:—

“2.17. It is recognised fact that a significant increase in fer-
tiliser consumption is a critical element in the agricultu-
ral strategy. Although the consumption of fertilisers has
registered a substantial increase in the recent years, it has
fallen considerably short of the targets. During the years
1966-67, 1967-68, 1968-99 and 1969-70 against the targets of
15.70 lakh tonnes, 21.90 lakh tonnes, 30.06 lakh tonnes and
29.75 lakh tonnes the actual consumption was 11.01 lakh
tonnes (17 per cent), 16.85 lakh tonnes (76 per cent), 17.60
lakh tonnes (58 per cent) and 20.09 lakh tonnes (67 per
cent) respectively. The continued shortfall in consump-
tion leads the Committee to the conclusion that the ferti-
liser promotion efforts of the Government are not effec-
tive enough. The Committee hope every effort will be
made to reach the desirable level of annual consumption
by the end of the Fourth Plan so that the loss of Nutrients
from the soil may be adequately compensated.”

%9 18. The Committee note that Government propose to set up
a Fertiliser Promotion Council to undertake demonstra-
tion of fertilisers and to bring about a large amount of
coordination in the use of fertilisers. They hope that the
Council will be set up early and it will enlist earnest
cooperation and active participation of the States to achieve
the targets of consumption during the Fourth Plan period.”

1.28. The Department of Agriculture, in their letter dated the
25th February, 1972, have stated:
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“2.17, The growth rate of fertiliser consumptiop from 1966-¢;
to 1970-71 may be seen from the following table:

Year Consuympticn Rate of growih ever prece ETEYEN
(in lakh tonnes)

N PO, K;0O (NP0, K, 00 N P, K0 NP, K0

1966-67 . 3°38 2:°49 1'I4 28 Y} R 40
1967-68 | 10735 4°46 2°03 40 79 49 <2
1968-69 12:08 3R 1-70 17 (=14 .. 4
199270, 13°9% 4°3% 176 16 1 4 14
1970-71 . 14'86 461 2-28 6 6 29 3

From the above table it may be seen that there has been an
increase in the fertiliser nutrient (N-+P, O;-+K, O’ consumption in
eye;:y year. However there has been maximum growth rate in
1966-67 and 1967-68 and it has slowed down subsequently. This
could be due to the following reasons: —

1. Maximum growth rate observed in 1966-67 and 1967-68
could be attributed to the break-through in the adoption
of cultivation of high yielding varieties of wheat in the
maximum area during this period and subsequently there
was a marginal increase in area under high yielding
varieties of wheat.

2. There was no outstanding break through in the adoption
of high yielding paddy varieties with the result that the
expected targets could not be achieved.

3. As stated earlier, after every year there is an increase in
the fertiliser consumption with the result there is a
larger base reached year after year, consequently the
present growth rate decelerates.

[}

At present, the Indian Council of Agriculture Research are
laying out National Demonstrations in 75 districts at the rate of 15
demoénstrations in each district. The aim of these demonstrations
is" to show maximum production potential per unit area in per unit
time by following package of practices including the optimum and
balanced use of fertilizers. ‘The fertiliser Schedules in ‘these
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in these demonstrations are o be based on soil test recommen-
dations. Besides this, the State Government and the Fertiliser
Manufacturers are also carrying out promotional programmes

including demonstrations, fiee soil testing and audio-visual
programmes. )

Another important medium for promoting the fertiliser use is the

Farmers’ training programme. The farmers’ training programme

revolves around the National Demonstrations and while discussing
the package of practices for high yielding varieties programme, due
stress is laid on the application of recommended doses of P&K ferti-
lisers, Farmers are trained through peripatetic teams also.

Government have also under active consideration a scheme for
massive promotional programme in about 70 districts through
intensive soil testing field demonstrations, farmer and dealer train-
ing, audio-visual publicity and linking of credit, supplies and
technical adivice”.

“2.18. The Ministry of Agriculture has drawn up a centrally
sponsored Fertiliser Promotion Programmee costing Rs. 3.0 crore
during the remaining period of the Fourth Five Plan. This has
already been approved by the Planning Commission. Concurrence
of Finance to the scheme is. however, awaited. The programme will
be implemented in 35 districts in 1972-73 and 35 districts in 1973-74

on an intensive basis. It is based on 10 point progfamme which are
as follows: : ‘

(i) Massive demonstration programme in selected districts
on a package approach in collaboration with the other
demonstration programmes organised by the States/
Manufacturers ete, in respect of specific commodities like
cotton, oilseeds, jute etc.

(it) Training of V.L.Ws, Coop. Salesmen. Extension officers and
other officers in proper fertiliser use and management so

that they can assist the farmers on the efficient use of
fertilisers.

(iti) Training of farmers including farmy women in proper use
and management of fertiliser in selected potential
districts.

(iv) Dissemination of information material on the use of ferti-
lisers through personal contact, group discussions and
mass communication media such as film, radio and tele-
vision,
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(v) Organisation of fertiliser festivals in the potential districts.

(vi) Strengthening of the existing soil testing laboratories in
the districts, setting up of new ones and provision of
mobile soil testing laboratories and also strengthening
the quality control measures at the Centre and in the
States.

(vii) Increase cooperative credit facilities to farmers for ferti-
liser use.

(viii) Credit to be given in kind as fertilisers as far as possible.
(ix) More selling points to be opened in each block.

(%) Linking of Commercial Bank Credit Programme with
fertiliser on an area basis.

The Programme will be implemented through the State Govern-
ments. The Ministry also through this programme will coordinate
the Fertiliser Promotion Programmes with all the other agencies
including fertiliser industry in use of balanced fertilisers.”

1.29. The Committee had already taken note of the fact that there
has been a steady increase in the fertilisers consumption year after
vear which however fell far short of the targets fixed. From the
reply of the Ministry it is seen that the consumption during 1970-71
was only to the extent of 21.45 lakh tonnes as against the target of
31.30 lakh tonnes. At this rate it appesars to be almost an impossible
task to achieve the target of consumption of 55 lakh tonnes at the
end of Fourth Plan period. The Committee would like to be inform-
ed of the level of consumption in 1971-72. They desire that Govern-
ment should critically examine all aspects of the problem so as to
take concerted steps to step up substantially the consumption in the
remaining years of the Fourth Plan period. They aiso desire that
the targets for consumption of fertilisers should he fixed realistically,

1.30. In this context, the present position of the implementation
of fertilisers promotion programme may also he intimated,

Distribution of fertilisers—paragraphs 2.49—2.61
L[]

1.31. Expressing concern over the malpractices in the reimburse-
ment of charges for transpnrt of fertilisers by road disclosed by the
Public Accounts Committee of Andhra Pradesh, the Committee. in
paragraph 2.62 (S. No. 30), observed: \

“The Committee feels greatly concerned over the malprac-
tices disclosed in the Third Report (1969-70) of the Public
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Accounts Committee of Andnhra Pradesh regarding the
claims of charges for transportation of fertilisers by road
which are ultimately reimbursed by the Government of
India. The charges for movement of fertilisers from
various ports/factories {o the points of distribution/con-
sumption in the Andhra State paid initially by the State
Government to the District Conoperative Marketing
Societies and private firms during the 3 years ending 1968~
69 amounted to Rs. 3.77 crores. But the check exercised
on the claims is not uniform and fool proof. Payment of
transport charges was made without the transport really
having been made. The Committee on Public Accounts
of Andhra Pradesh have recommended that the Central
Government should ‘make a thorough probe into the
whole auestion in detail without any loss of time by en-
trusting it to the C.B.I' The Committee would like to
kn w the action taken in the matter.”

1.32. The Department of Agriculture, in their reply dated the
25th February. 1972, have stated:

“The Public Accounts Comimittee of Andhra Pradesh Legis-
lature for 19869-70 had noticed that bogus road transpor-
tation claims had been prepared bv District Cooperative
Marketing Societies, privats dealers eic. The matter had
been a subject of discussion in the both Houses of Parlia-
ment. After consulting the State Government it was
decided to entrust the investigation to the Central Bureau
of Investigation. On 23-6-1970 a formal complaint was
filed by the Ministry of Agriculture. The matter has since
been under investigation.

2. The preliminary scrutiny and selection of cases by the C.B.L.
showed that the total number of road transportation
claims received during the period 1966-67 was about 3.000.
After scrutinv of the records, the C.B.I. decided to take
up for investigation in the first instance, only paid read
transportation claims tendered bv private traders and
parties. As the verification of the Jarge number of trans-
portation claims was time-consuming and would take
several months, the C.B.I. decided to take up the cases of
some selected suspect firms for intensive and concentrated
investigation in the first instance. The C.B.I. has since
completed investigation into 33 paid road transportation
claims tendered by 7 firms of Cuddappah and Hvderabad
and these claims have been found to be false either
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partially or in entirety. Appropriate legal action is pro-
posed to be taken against the parties concerned,

3. Further investigations are being conducted into similar
paid claims tendered by other firms.”

1.33. The Committee note that, in pursuance of their recommen-
dation, the C.B.I. have been entrusted to mvesugate the bogus road
transportatlon claims preferred by parties in Andhra Pradesh and
that the investigations are in progress. The Committee desire that
the probe should he expedlted and its outcome as well as the action
taken thereon be intimated to them early.

1.34. Stressing the desirability of thoroughly investigating the
allegation that some of the people accused of defrauding Govern-
ment were getting direct allrtment from the Central Government the
Committee in paragraph 2.63 (S. No. 31) made the following
ohservations:

“The Committee would aiso like Government to thoroughly
investigate the allegation that some of the people accused
of defrauding Government were getting direct allotment
of fertilisers from the Central Government. The Commit-
tee would like to know if there was any male fide inten-
tion behind such allotments and the action taken against
all those found responsible for indulging in malpractices.”

1.35. The Department of Agriculture, in their reply dated the
25th February, 1972, have stated:

“Prior to November, 1969, supply of fertilisers from the
Central Fertiliser Pool was made only against allotments
issued by the Government of India to the State Govern-
rmenis, manufacturers for market development prog-
ramme, Commodity Boards etc., and no direct allotments
were made to private distributors. Further, no supplies of
even uncommitted stocks with the supplying units to
private distributors or others without allotment from the
Ministry werg allowed. The State Governments, in turn.
used to issue despatch instructions and on receipt of
those, the supplying units of the Pool, mainly, the Food
Corporation of India at the ports, used to despatch the
material to the consignees like the Cooperative Societies
or in certain States like West Bengal to private distri-
butors as indicated by the State Governments.
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During the latter part of 1969, due to failure of the State Gov-
ernments etc. to take dehvery of fertilisers indented by
them, (whzch in turn, was due largely to drought condi-
tions and other reasons etc.) stocks of imported fertilisers
accumulated with the Central Fertilisers Pool. There was,
no account of this, heavy expenditure on storage, double
handling, movement etc. and Government capital was also
blocked up. It became essential to liguidate these stocks
in the interest of the Government. It was, therefore, de-
cided in November, 1968 that stock which was with the
Pool’s supplying units like the Food Corporation at the
ports and Central/S'ate Warehousing Corporation at the
internal depots and was not required by the allottees like
the State Governments etc., may be disposed of in ‘direct
sale’, i.e., without allotment from the Ministry. to any
registered dealer on ‘first come first served’ basis At the
same time, the licensing rules for undertaking fertiliser
business were also liberalised and a system of simple
registration iniroduced. As » result of these steps and
with vigorous sale efforts, it was possible to clear the old
accumulated stocks with the Central Fertiliser Pool. The
total stocks of fertilisers in the country which went as
high as nearly 9,75,000 tonnes on the 1st Julv., 1970
gradually came down to 362609 tonnes on the 30th
November, 1971.

2. Even under the above procedure, there was no direct allot-
ment of fertilisers from the Government of India to private
distributers. Normally, they were expected to contact the
supplying units of the Central Fertiliser Pool. i.e. Food
Corporation of India or the Central & State Warehousing
Corpor~'* s’ godowns in different states direct for getting
any “u...committed” stocks of fertilisers which may be
avilable with them. Sometimes when the requests were
received in the Ministry direct. they were guided or re-
ferred to the supplying units for issue of the stocks depend-
ing upon the information available in the Ministry.

3 When the accumulated stock of fertilisers was brought down
‘ds mentioned above, the system of direct sale of tun-com-
mitted stocks of fertiliser without allotment by the
Ministry was given up as far a< private distributors were
eoncerned, w.ef. August, 5, 1971, Under the revised pro-
cedure issued on the 5th Auegust, 1971 and modified on the
14th Octoher, 1971 direct sale of “un-committed” stocks
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of fertilisers by the supplying units without allotment by
the Ministry is confined only to the State Governments
and their agencies, cooperative societies, manufacturers for
their market development programmes, Commodity
Boards, Agro Industries Corporation, registered
manufacturers and to such private distributors as are
recommended by the State Agriculture Departments, The
Statc Governments were also allowed the discretion to
authorise the SWC/CWC to accept applications for ferti-
lisers on their behalf. Only in one case so far ie. in the
case of Madhya Pradesh, the State Government have
authorised the State Warehousing Corporation to enter-
tain such applications direct on behalf of the Government.

4, As far as the question of “people accused of defrauding
Government and getting direct allotment of fertilisers
from the Central Government” is concerned. it may be
menticned that ne instances of this kind have come to the
knowledge of the Ministry or reported to the Ministry,
The Ministry did receive from the Andhra Pradesh Gov-
ernment in August, 1970 a list of 17 firms against whom
prosecutions were proposed to be launched and which
were to be black-listed. This list was circulated to all
the supplying units with strict instructions not to deal in
respect of the Pool fertilisers with these firms.”

1.36. The Committee wanted Government to investigate tho-
roughly the allegation that some of the persons accused of defrauding
Andhra Government were getting direct allotment of fertilisers from
the Central Government. The Ministry have stated that no instance
of this kind has come to their knowledge or reported to them. In
view of this the Committee would suggest that this matter also
should be covered by the C.B.I1. probe which has been referred to in
the preceding recommendation in this Report and the results inti-
mated to them.

1.37. In paragraph 2,64 (S. Nos. 32 and 33) the Committee has
‘dealt with the question of plugging loopholes in the matter of claim
and payment of road transport charges in other States ag well and
observed:

2.64. From the datn furnished by the Ministry, the Committee
find that during the three vears erding 1969-70 Govern-
ment .of India have reimbursed road transport charges to
the tune of Rs. 10.45 crores to various States. Out of this
amount Rs. 9.42 crores i.e. 89 per cent pertained to four
States, namely Andhra Pradesh (Rs. 3.51 crores), Maha-
rashtra (Rs. 2.61 crores). Mysore (Rs. 1.99 erores) and
Tamil Nadu (Rs. 1.31 crores). The Committee suggest
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that on the bauis of the findings of the Public Accounts
Committee, Andhra Pradesh, it should be examined
whetlior there is any loophole in the matter of claim and
payment of transport charges which require plugging in
any of the remaining states.

2.65. The Committee note that the Government of India have
since appointed an inter-departmental Committee com-
prising the representatives of the Ministries of Food and
Agriculture, Finance and Transport and Shipping, Rail-
way Board., Food Corporation of India and a representa-
tive of the State, to go into the whole question of trans-
port and distribution of fertilisers. The Committee un-
derstand tha. pursuant to a suggestion from the Com-
mittee during evidence, a representative of the Comptrol-
ler and Auditor General of India was also associated with
the Inter-departmental Committee to evolve a fool-proof
procedure to prevent malpractices. They would like to
be informed of the remedial measures taken and their
efficacy in pufting a stop to these malpractices.

1.38. The Department of Agriculture, in their reply dated the
25th February, 1972, have stated:

The Comimitice on Road Transport of Fertilizers has since
submitted its report. The Government have also accepted
all the recommendations made by the Committee. The
following recommendations made by the Committee pro-
vide suitable safeguards against recurrence of mal-
practices as were brought to light by the Andhra Pradesh
PAC:~—

1. The form for submission of bills by the consignee while
claiming rembursement of road transport charges should
be revised to improve it and incorporate a clear certifi-
cate from the consignee regarding the actual transporta-
tion of the fertiliser before the bill is forwarded by the
State Government to the Centre. The refised form
recommended is at Annexure ‘A’ jo the note.

2. The Committee recommends that each claim of reimburse-
ment should be accompanied by a certificate by a
Gazetted Officer nominated by the State Governments
verifying: —

(i) Actual transportation of the fertiliser by road
between two points;
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(ii) Correctness of the distance by the shorfest route;

(iii) Reasenableness of the road transport charges claimed.

In this context, the Committee feels that in reference to
item (i) above, the verification of the actual transpor-
tation of the consignment will have to be on the basis
of inspection of documents and stocks of the consignee.
The proposed form for this certificate is indicated in
the Annexure ‘B’ to the note.

3. In order to check malpractice, it is necessary to intro-
duge the system of random sample check of individual
cases by inspecting parties of the State Governments
and the Central Government during which existing
records maintained at Octroi, Sales-tax, Forest Posts
etc. should be made use of.

4. The Committee also recommends that the fact that ran-
dom sample checks are being conducted, should be
widely publicised in order to create a deterrant fear in
the minds of anti-social elements.

The recommendations at 1 and 2 above have already been
implemented (vide copy of circular enclosed to the
note). The proferma of the bill and the certificates to
be attached thereto have been prescribed after a great
deal of deliberatiors by the Committee. It is hoped
that the certificates required to be furnished along with
the bill would provide sufficient safeguards against mal-
practices in road transport of fertilisers.

Regarding the recommendations of the Committee at S]. Nos.
3-4 above, it has already been decided to depute Inspec-
tion Squads of the Ministry to various States to conduct
random checks of the claims in respect of transport of
fertilizers by road. The first such team has already
conducted the random check in Andhra Pradesh. Simi-
lar checks aye proposed to be conducted ir other States
also. Actiopn is being taken to hayve the fact of the ran-
dom checks suitably publicised.

1.39. The Committee would like to know the resujt of random

checks carried out on the basis of the findings of the PAC, Andhra

Pradesh with g viey to examining whether there is any. loophole in
the matter of claims and payments of transport charges in any other
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States. The dction taken to plug the loopholes if any may also be
véfiérted to the Committee.

Enactment of Pest Acts—paragraph 2.97 (S. No. 36)

1.40. Emphasising the need for speedy ehactment of Pest Acts to

provide for compulsory spraying in all the States|Union Territories,
the Committee observed:—

The Committee note that in order to provide for compulsory
spraying when necessary a Modél Pest Act was framed
and circulated by the Centre to all State Governments
and Union Territory Admintelrationis. As some of the
Staté and Unién Territories have _yet to énact Y’est Acts
the Committee desive that fiie desirability of enacting
necéssary legislation early should be ifipressed upon
them.

1.41. The Department of Agriculture, in their reﬁ"ly dated the
13th July, 1972 have stated:

The State Governments Union Territories have been asked to
take action for the enactment of requisite legislation
(copy enclosed to the note).

1.42. The Committee observe that the State Governments Union
Territories have been asked to consider the enactment of a Pest Act
with a view to ensuring compulsory spraying of pesticides on crops.
The Committee desire that the matter should be pursued closely so
as to ensure compliance by all the States!Union Territories.

Subsidy for spraying by Private Secto;

1.43. The Committee, in paragraph 2.100 (S. No. 39), had suggest-
ed an examination of the reasonableness of the rate for spraving
charged by the private sector as follows:—

Spraying by private sector aireraft was subsidised to the
extent of two-third of the cost ¢f Rs. 8 per acre in the
case of fixed-wing aircraft and Rs. 10 per acre on heli-
copters upto 31st March, 1968 and 50 per cent thereafter.
The Committee learn that Government do not keep a
check 'on the actual cost of operation. As the cost of
operation of Government units ranged between Rs. 5.18
and Rs. 7.60 as against Rs. 3.27 per acre estimated in the
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project report, the reasonableness of the rate charged by
the private sector should be examined hefore releasing
the subsidy in future.

1.44. The Department of Agriculture, in their reply dated the
13th July, 1972 have stated:

Ministry of Finance have undertaken a detailed costing to
determine the operational charges of privafe sector air-
craft. This is expected to be finalised soon. The Public
Accounts Committee will be informed about further deve-
lopment in the matter.

1.45. The Committee note that the Ministry of Finance have
undertaken a detailed costing to determine the operational charges
of private sector aircraft for the purpose of releasing the subsidy for
aerial spraying. In view of the recurring financial implication, the
Committee urge that this should be finalised and the action taken to
revise the basis for the release of subsidy. intimated to them within
three months.



CHAPTER 11

RECOMMENDATIONS OBSERVATIONS THAT HAVE BEEN
ACCEPTED BY GOVERNMENT

Recommendation

The Committee are concerned to note that as many as 100 cotton
textile mills out of 660 in the country are sick and that the problem
facing, these textile mills had got accentuated since 1965-66. The
Committee consider that Government should have carried out a
study in depth of the problems afflicting the textile industry and
taken remedial measures to sustain the industry.

[S. No. 1 (Para 1.35) of Appendix VIII to 28th Report of P.A.C.
‘ (5th Lok Sabha)]}

Action taken

The Committee’s observation has been noted. Government are
aware of the problems of industry. Studies have been made by
different Committees appointed by Central and State Governments
from time to time. These are:—

(1) Ramaswamy Mudaliar Committee in 1952 whose observa-
tion was “The industry is working with plant and machi-
nery most of which is not only old but completely out-
moded and the renewal of the machinery is an urgent
problem of the industry...... "

(2) Joshi Committee in 1960 studied the requirements of
modernisation and found that a rough estimated amount of
Rs. 185 crores was needed for modernisation of the in-

(3) The Textile Re-organisation Committee of Gujarat, and

(4) Cotton Textile Committee appointed bv Maharashtra
Government had gone into the details of working of tex-
tile industry more recently and also held the lack of
modernisation was one of the major reasons for the
present ailments of the industry.

(5) Lokanathan Committee in 1967 went into details of the
closed units of Tamil Nadu.

25
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~From all these reports and studies as well information received
from time to time from different departments of the Government
and case histories of mills taken over under Industries (Develop-

ment and Regulation) Act. The major reasons for sickness of the
Cotton Textile Industry are as under:—

(i) Non-availability of adequate quantlty and quality of raw
material at stable and reasonable prices.

(i) Unhealthy labour-management relationships resultmg in
strikes and lock-outs and consequent heavy losses.

(iii) Old and dilapidated equipments in the mills.

(iv) Mismanagement of available finances and malpractices in
purchases and sales of raw-material, stores and finished
products.

(v) Bad management of available means of production and
consequent inefficient production and losses.

(vi) Diversion of generated funds without re-investing in the
unit in modernisation.

(vii) Financial difficulties arising out of under capitalisation
and lack of working capital.

(viil) General reluctance of public to invest in cotton textile
industry because of the low profitability in recent years.

While problems are identified they do not lend themselves to instant
solutions because of (a) the limited availability of financial resour-
ces both in local and foreign currencies. (b) The Ssimultaneous
necessity for encouragement of the weaker unorganised small scale
sector of the powerloom and handloom industry (¢) the fact that
the mismanagemont in private sector unit would come to light only
when the units after all sorts of efforts close down and (d) various
other factors of economic balances and imbalances in other fields
which indirectly affect the Cotton Textile Industry also.

The legislative measures of Cotton Textile Companies (Manage-
ment of Undertakings ahd Liquidation or Reconstruction) Act, 1967
was adopted with a view to take over the closed and sick units. To
manage the units taken over, Natlonal Textile Corporation was
formed. Similarly State Textjle Corporations have been formed by
different States. As at present, 49 sick textile units have been taken
over out of which 17 are managed by National TextYe Corporation
as Authorised Controllers. Other units are indirectly controlled by
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WNational Textile Corporation as supervisors of Authorised Control-
lers. With the increasing responsibility of National Textile Cor-
poration. It has been strengthened with technical, financial and
managerial experts, with regional offices in important regions. Na-
tional Textile Corporation’s functions embrace investigations into
the affairs of sick units taken over, working of those units. recom-
mendations regarding investment, production, modernisation, pur-
chase of machinery, stores, raw-material, control over finances and
recommendations regarding reconstruction of these units. It may
be mentioned that the Central Government investments in the mills
taken over upto the end of March, 1972 amount to Rs. 13.36 crores.
While these investments are in the form of loans for working capital
and modernisation, etc.,, when the companies are liquidated or re-
constructed the investments would be in the form of share capital.
In addition, the Central Government guarantees to banks for pro-
viding cash credit facilities to four Authorised Controller mills
amounting to Rs. 6.22 crores,

While the measures mentioned above are taken for revitalising
the sick uUnits, taken over some of the other measures taken for the
general welfare of the cotton textile industry as a whole can be
listed as mentioned below:—

(i) Treatment of Cotton Textile Industry as a “priority indus-
try” for obtaining its maintenances spares and stores.

(ii) Permission for replacement of machinery by sophisticated
imported items in a restricted way. Restriction has
become necessary in view of limited availability of foreign
exchange and necessity to assist those units which contri-
bute to export efforts.

(iii) Offers of subsidy in the case of units producing controlied
cloth with effect from 1st June, 1971. While not increas-
ing the price of controlled cloth.

(iv) Decision for expansion of spindleage and loomage in the
Mill Sector. The intention is that spinning units should
become viable production units. Additional loomage will
step up production and exports.

[ ]

(v) Government’s efforts in increasing the production of
cotton, the basic raw material and procurement of ade-
quate supplies of foreign cotton whenever there is need.

(vi) Reduction in interest rates on Bank advances towards
cotton and kapas is under consideration of the Govern-
ment. ’

2541 LS-72—3.
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(vii) Announcement of grant of soft 16ans by Industrial Findfice

Corporation to export oriented uhnits.
[Ministry of Foreigh Trade O.M. No. 11021}128471 'I’ex(G)
dated 10-7-723

ﬁecommendation‘s

‘ Management of 23 mills whxch were closed or on the verge of
closure had been vested in authorised controller’s appointed by
Government vnder the Industries (Development and Regulation)
Act, 1951. The accumulated losses of these mills which were
Rs. 1607 lakhs prior to take over by the authorised controllers
increased to Rs. 2636 lakhs subsequently. The Committee desire that
reasons for the continued losses should be gone into thoroughly and
urgent steps taken to hquxdate or reconstruct the mills. The Com-
mittee were, however, given to understand that orders have been
passed for reconstruction under Sub-section 2 of Section 4 of the
Cotton Textile Companies (Management of Undertakings and Liqui-
dation or Reconstruction) Act, 1967 in respect of 4 mills and for
liguidation under Sub-section 1 of Section 4 of the Act in respect of

two mills.
[S. No. 2 (Para 1.36) of Appendix VIIT to 28th Report of P.A.C.
(5th Lok Sabha)l.

Action taken

The studies made by the National Textile Corporation of the
working of the mills, the management of which has been taken over
by Government under the Industries (Development and Regulation)
Act, have revealed that the losses in these mills are attributable
mainly to the following factors:

(i) The machineries and equipment in these mills have been
very old and out-moded;

(ii) Inablhty to undertake the optmmm proﬁtabﬂxty produc-
tion programme due to a back log of physical constraints;

(iif) Deﬁmency in technical expertise awing to fight of person-
nel at the titne of closure oi mills and unwillingness of
good people to come to sick units;

(iv) The prices of cotton which constitute 50 per cent of the
cost of production of cloth has been generany ruling high
in these years;

(v) Drain on mill’s resources has been caused by the surplus:
and disabled workers; and
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The mills were generally in a bad State financially,
teetmically and from the management point of view when
their management was taken over by Government.

2, In order to overéome the difficulties in these mills and to im-
prove the working of the mill, the following steps have been

taken:—

(a) Cotton accounts for about 50 per cent of the cost of pro-

duction of cloth. It throws - considerable strain on the
mille’ ways and means position. To assist the mills in this
regard, the NTC operates a scheme for the purchase and
supply of cotton on a no profit no loss basis. During the
last 8 years viz. (1968-70 to 1871-72 upto December, 1971)
of the operation of the scheme, about 2 lakhs bales of
cottoh valued at about Rs. 20 crores have been purchased
and supplied to the mills,

(b) Under the past management, generally there has been

()

lack of modernisation and renovation of machinery and
also lack of its proper upkeep. The NTC has started mov-
ing fast to modernise, renovate the machinery in these
mills with a view to improve their profitability. The NTC
has so far drawn up modernisation programmes in respect
of 27 mills at the total cost of Rs. 12.50 crores. Order for
machinery worth Rs. 2.1 crores have already been
placed and orders to the extent of Rs. 1.3 crores are
unider finalisation.

The mills generally suffer on account of the existence of
the surplus and unproductive labour. The NTC has.
therefore, evolved a scheme for the rationalisation of
labour without tears. Under the scheme superannuated
and disabled workers are dispensed with the agreement of
the cohcerned labour unions and after payment of re-
trenchment and gratuity compensation. Vacancies caused
by such retrenchment are not filled. Thus the mills are
helped to achleve savings in their wage bill.

(d) The financial, technical and managerial staff in the mills

(e)

have betn strengthened to imptove their efficiency. °
®ach of the mills is now headed by a Chief Executive
Officer or a Controller. In order to ensure that there is
proper Control over the finances of these mills, Financial
Adviser and Chief Accounts Officer are beitig appomted
wherever they do not exist in the mills.

Having regard to the acute paucity of qualified personnek
and also the long term requirements of the millsiCorpo-
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rations, a scheme for building up cadre of Technica],
Financial, costing, Accountancy and Managerial Officers
has been launched.

(f) Teams consisting of Technical, and Finance Officers’ of
the Corporation pay visits to these mills off and on and
make suggestions wherever necessary for improving
their working and efficiency.

(g) The NTC have recently set up performance-cum-apprai-
sal teams to undertake periodical appraisal and review of
the working of the mills under Government management
on a regular basis.

(h) When the management of the above mentioned 23 mills
were taken over by Government, all of them were in the
red. (The management of one of the mills has been re-
turned back to its owner as the Government of Maha-
rashtra has purchased majority of shares in that mill).
However, due to the above mentioned steps taken by the
Authorised Controller as well as the NTC, 15 mills
(Annexure) out of these 22 mills have shown profit
according to the latest monthly reports available from
them. It is expected that after implementing the full
modernisation programme, other factors remaining the
same, the remaining mills are also likely to be out of the
red in the near future.

(i) Out of the 22 mills mentioned above, the NTC has exa-
mined so far the long term future of the 12 mills under
the CTC Act, 1967, which has since been repealed and the
provisions of which have been incorporated in the Indus-
tries (Development and Regulation) Act, 1951. The
Corporation have recommended 10 mills for reconstruction
and 2 mills for liquidation. Government have so far
issued orders for reconstruction in respect of 5 miil com-
panies and for liquidation in respect of 2 mill companies.
The cases of remaining 5 mills are at an advanced stage
of consideration of Government.

(j) Reports of Authorised Controllers have been received in
case of 4 mills which are being examined. The remaining
mills have already been asked to submit their reports
regarding the long term future of these mills under the
above mentioned Act.

[Ministry of Foreign Trade O.M. No. 11021{!29|7I-Tax(G) dated §5-
- 10-1972].



ANNEXURE
Year 1972
Mils showing Profit (Yanuary to Yume 1972)

(Net profit after providing for depreciation)

Nso?‘ Name of the mill Jan. Feb.  March  April  May June
1 Model Mills Nagpur Limited. . . . . . 098 =027 3'55 1-93 1-91 1280
‘2 R.S.R.G. Mohta Spg. & Wvg. Mills Limited . 0-94 1°1§ 084 1°50 1-10 35
3 Bengal Nagpur Cotton Mills Limited . . . —0-01 o007 1°33 3-80 534 534
4 Muir Mills Led., Kanpur . .. . .. 5-56 3-62 3-04 1-68 28 17
s New Bhopal Textiles Lid. . . . . . . Nit 037 1-27 072 1-68 o7 w
6 Hira Mills Limited . . ., . . . . =022 =052 038 0-34 342 N.A.
7 Swadeshi Cotton & Flour Mills Limited . . . 03§ —0'13 —I'39 o-8o 155 210
8 Mahalakshmi Mills Co. Ltd., Beawar . . . . 021 0-18 N.A. 037 N.A. N.A,
9 " New Maneckcofick Spg. & Wvg. Mills Limited . . —0" 14 101 112 1-06 0°53 1-09
10 Digvijay Spg. & Wvg. Co, Limited . . .. . . 0- 15 o-01 028 0'93 o-70 170
11 New Victoria Mills Co. Led. . . . .. 177 1-63 191 0-07 0°49 NA.
12 Himabhai Mfg. Co. Ltd. . . . . . 082 152 1-34 0°56 o072 0-68
13 Cambodia Mills Limited . . . . . 1-07 -0 94 0° 16 237 333 421
14 Mahalaxmi Mills Co. Ltd., Bhavnagar . . . . —0°18 —0-0r —I1-86 026 1-15 o 70
-1§ Chhaganlal Textile Mills Ltd. . . . . o' 41 0-38 022 0+62 o- 40 0-60 K
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Recommendations

In respect of textile mills which have been taken aver by Govern-
ment, the Committee would like Government to put this opportunity
to effective uge by modernising the mills taking into account the
trends of eonsumger requirements within the country and the export
market. They would also like Government to see how far the pro-
duction in these textile mills could be sustained and stepped up to
meet requirements for common varieties of cloth which are in
demand by the public. It should in particular be ensured that the
textile mills produce the cloth at most competitive rates so as to hold
the price line.

[SI. No. 3 (Para 1.37) of Appendix VIII to the P.A.C’s. 28th Report
(5th Lok Sabha)].

Actien taken

The recommendation has heen noted for compliance.

[Ministry of Foreign Trade O.M. No. 11021/130{71-Tex(G') dated
16-3-1972].

Recommendation

The malady that afflicted the mills arose out of a combination of
factors such as gross mis-management, lack of funds, inadequacy of
raw cotton, surplus staff, old and outdated machinery etc. The Com-
mittee understand that assistance is being rendered by the National
Textile Corporation in the purchase of cotton at economic prices.
The Committee feel that the long term solution lies in increasing
the production of cotton in the country. Accordingly, they would
suggest that a suitable scheme should be evolved to emsure that the
production is stepped up substantially in view of the strategic posi-
tion of the textile industry in the economy as a whole.

{Serial No. 4 (Para 1.38) of Appendix VHI, to the P.A.C's. 28th
Report (5th Lok Sabha)].

o Action taken

Dorestic cotton production in the country has so far not been
adequate to meet the textile industry’s tatal requirements. Further
the cofton preduced in the countey is meinly of short staple variety.
However, as @ result of efforts made, the country has npw started
producing cotton of Jong staple varieties also, such as Syjata. MCU+4,
MCU-5, Sea Island Andrews, etc. To encourage the production of
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these varieties, it has been decided to exempt them from the stock
contro]l and bank ceiling for credits to mills.

2. The responsibility for cotton cultivation as well as develop-
ment is that of Ministry of Agricultureé. However, the Ministry of
Foreign Trade is concerned with the cotton textile industry consum-
ing cotton and it has been taking keen interest In the development
of production of cotton, It has been in close and continued touch
with the Ministry of Agriculture and Planning Commission for pur-
suing the schemes for the increased production of domestic cotton.

3. The Ministry of Agriculture has since evolved an Intensive cot-
ton development Scheme Annexure involving an expenditure of about
15 crores aiming at quicker development of cotton production.
‘Subsidy arrangements for rain fed areas have been liberalised under
the scheme. The sallent features of the scheme are—

(a) 1n the irrigated areas, six districts in different States would
be covered.

(b) As regards non-irrigated areas, approximately 140 lakhs
hectares spread over seven districts in dlﬁerent States
would be covered

(c) It is expected that during the last three vears of the
Fourth Five Year Plan, it will yield additional 3.6 lakh
bales in 1971-72, 4.2 lakh bales in 1972-73 and 48 lakh
bales in 1973-74.

4. The result of the scheme would be assessed after a rcasonable
period.

Mini of Foreign Trade O.M. No. 11021 I31:7I-Tex(G) dated
1 sy & 28-4-1972[



ANNEXURE
MINISTRY OF AGRICULTURE
(DEPARTMENT OF AGRICULTURE
INTENSIVE coTTON DISTRICT PROGRAMME
INrODUCTION
Present cotton situgtion

1. The cotton production in the country has more or less remain-
ed static at the level of about 5.0 to 5.5 million bales, during the past
five years. When the seasonal conditions were particularly adverse,.
the production dropped to even further low levels. Although the
Third Plan target was seven million bales, the estimated production
was only 4.76 million bales in 1965-66. The highest production level
reached so far is 5.66 million bales during 1964-65. -Even in a normal
year, the country is deficient by about 0.7 to 0.8 million bales which
are made up by imports costing some Rs. 85 crores in foreign
exchange. During the current year, the shortage has swelled to over
1.3 million bales on account of massive outbreak of pests coupled
with incessant heavy rains in Maharashtra which were responsible:
for a crop loss of about 6-7 lakh bales in that State alone.

Existing Cotton Development Programmes

2. The Government of India in collaboration with the State Gov-
ernment have been implementing several programmes for raising
cotton production of which the major one is the Centrally sponsored
scheme covering about 0.47 million hectares. This scheme is being
supported by demonstrations on plan protection, foliar application
of urea and other improved techniques including the use of new
varieties. In addition, co-ordinated cotton development schemes are
being operated by the States under which the multiplication and
distribution of improved seed is being carried on. A few States are
also implementing package programmes to a limited extent.

3. Although these efforts were expected to raise production subs-
tantially, the progress has been somewhat slow chiefly because the
outlay was inadequate gnd the available resources were widely dis-
persed. Further, because of the critical food situation, the State
Governments were preoccupied with schemes on food crops and
cotton was relegated to a secondary position. As a result, priority
in allotment of fertilizers, pesticides ete., was assigned to food croph
and in some States even restrictions were placed on irrigation water
for cotton. These led to stagnation in cotton production.

34
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SHorT AND LONG TERM PLAN
Approach to future cotton development

4. The time has now come to give cotton more serious attention:
than hitherto and to make a determined effort to boost production on
the lines being done in the U.A.R., Sudan etc. In these countries,
varietal zoning is done by leglslatmn the optimum sowing period.
is prescribed for each zone and irrigation water is made available to
ensure its adoption, pure seed is provided by the State and no other
seed is allowed to be sown. In fact, except for the seed meant for
sowing, all other seed is directed to the crushing plants straight from
the ginneries. Inputs are made available on credit right in the.
villages. There is an elaborate system of scouting for pest incidence
and the whole governmental machinery is mobilised to fight the pests
when their incidence assumes significant level. In fact, the entire
votton production operations from sowing to harvest, pooling,
ginning and marketing are regulated by Government agency. It is'
under these conditions that production and quality are being main-
tained at a high level in these countries. Perhaps, the Government
of India may have to take some bold steps on these lines in not too*
distant future if our production is to be stepped up.

5. Meanwhile, the possibility of intensifying the work under the
prevailing conditions has to be considered: The problem can be
viewed from two angles: one, from the long-term point of finding a
lasting solution and two, a short-term plan for achieving immediate
resuits.

Long-term Plan

6. As regards the long-term plan, the aspects which merited
primary attention were:—

() intensification of research to produce new high yzeldmg
and short duration varieties and develop suitable tech-

nology for raising the yield level particularly in the rainfed
areas,

(ii) exploiting the additional irrigation potential from new

projects like Rajasthan Canal, Nagarjunasagar, Poocham-

" pad, Tunghabhadra, Purna, ete. to’augment the area under
irrigated cotton; and

(iii) extension of cotton to new areas like the fallow lands
after paddy in West Bengal during rabi season.

The success of the long-term plan will mainly hinge on researh
whith should receive urgent attention from the Indian Council of
Agricultural Research as well as the Ministry.
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]
.Short-term plan

7. As regards the short-term plan, the main emphasis should be
on raising the yield level per hectare, as there is practically no scope
for immediate increase in area. For this purpose, stress has to be
laid on both Varietal change as well as the adoption of new agro-
techniques. As for varieties, previously the accent was on improve-

_ment of quality. However, recently a high yielding variety, Hybrid-
-4, has been developed and with its quick expansion together with the
.adoption of new technology it should be possible to increase the pro-
duction substantially. This work would receive necessary attention
under the existing Centrally sponsored scheme which would be re-
.oriented for the purpose. An addltional production of about 3 to
3.5 lakh bales is expected to accrue trom thxs and the other existing

programmu

8. Even with this expected additional production, there would
-still be a deficit of about four to five lakh bales as our present imports
:are of the order of seven to eight lakh bales. It is, therefore, neces-
sary to implement a massive programme, particularly in areas where
‘the extension of Hybrid-4 is not feasible and where the yield level
of the ordinary existing varieties has to be stepped up through
intensive measures to bridge the gap in production.

8. The total cotton areas of about eight million hectares in the
-country is spread over 11 or 12 States. Out of this large area, the
irrigated crop comprises only 1.4 million hectares or 18 per cent of
‘the total. The remaining 82 per cent is rainfed. As the conditions
and the problems of the irrigated and rainfed areas are totally
different, eaqh would need a separate approach with suitable tech-
nology. Tt is accordingly suggested that an Inténsive Cottgn Dzstnct
‘Programme on the basis of a concentrated area approach mxght be
implemented in the lrrigated area and a similar Programmé with
suitable modifications taken up in the rainfed area. The details of
“the Programme are given in subseguent paragraphs. '

InTENSIVE CoTTON DISTRICT PROGRAMME

A. IRRIGATED AREA

10. One redeeming féature in the case of irrigated area is that
although it is spread out in some 55 districts of the’eountry, more
than half the area is Jocgted in 8 few m‘hi}eh\o%omthestates of
Punjab, Haryana, Rajasthan, Gu,;a,mt and This area is
‘not only compact but also offers potential for rafsin the yield level.
In view of the assured frrigation water supply and othér congehial
‘factors, the implementation of the Intensive Cotton District Piro-

-gramme in this belt is bound to yield sure and,
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{Lriteria for selection of districts

11. The first criterion that should govern the selection of districts
for implementation of the programme in the irrigated area should
be the availability of compact blocks of such magnitude as would
yield an additional production of at least 50 to 60 thousand bales so
as to make an impact on the total output. The districts also should
be such that the level of consciousness amongst the farmers for
adopting the recommended cultivation techniques is fairly high and
where suitable infra-structure has been built up to take in a massive
-programme. It is also desirable that the district should have fairly
well develop co-operative structure particularly for advancing insti-
tutional crop loans to meet the farmer’s requirements of inputs.

Districts selected

12. On the basis of the above criteria, six districts could be
selected in the irrigated belt. The names of these districts and the
area that could be covered by the programme during the three years

.are as under: ‘

State District Tatal  Area proposed to be covered
K arca during

1971-72  1972-73  1973-74

[{in '000 hectares)

Pyajsh | . . Ferozepur . 167 120 120 120
Bhatinda . . 130 40 60 80
‘Haryana® . . Hissar , R . 148 80 100 120
Rajasthan . . Sriganganagar . 13§ 40 60 80
‘Gujarst . . Baroda ., . . 100 60 80 100
TamilNadu . ., Coimbpters . L o o 60
Totat . . 730 400 480 $60
. 3
‘Whilg the infention would be to cover the entire cotton ares in the

selected district ‘ultimately, only workable targets that could be
reached by 1873-74 have been indicated above. The irrigated cotton
argp of 7.30,000 heotgres in the above districts forms 52 per cent of

the tota] irtigated cotton ares in the country. Out of this, 560000
‘hz Mlg ,‘ .p,erpzam would be covered by the Programme by
1973-% ‘
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Potential in selected districts

13. The large number of demonstrations laid out on farmer’s:
holdings in sizable areas of two to twenty hectares as well as the-
efficiently run package programmes have clearly indicated that the
present yield level can be appreciably raised through the adoption:
of all the recommended practices. The yield data recorded from the

demonstrations and package areas in the five States mentioned:
above are summarised below:

Yield of lint (Kg. per hectare)
State

Demons- Control  Percent-

tration plot age of in-

plot/pack- crease in
age area demons-
tration

plot/pack-
age area
Puniab , 469 235 100
Haryana 479 292 64
Raiasthan 735 399 84
Gujarat . . 446 321 39
TamilNadw . ., . . . . . 659 359 84

The above data indicate the potential due to the adoption of im-
proved agro-techniques only but if the varietal improvement is also
taken into account, the increase will be still more, particularly in

Baroda district where the high yielding type, Hybrid-4, can be
extended.

~ 14. Coming to the potential in the selected districts, the present

average yield in Ferozepur and Bhatinda ranges from 350 to 370 kg.

against the State average of 346 kg.' The nitrogen intake in these

districts is at present about 35 to 50 kg. against the optimum dose of

7¢ to 80 kg. per hectare. The average number of plant protection

treatments now given is two or three as against eight re-

commended. By laying .stress on fertilizer application and adop-
tion of full plant protection schedule, the yield level can be raised

to about 500 kg. '

‘ . et iy

15. In Hissar, the average yield is presently 350 kg. compared to

the State average of 314 kg. Here, not only the intake of fertilizer
is low But the plant population is also thih, as the fafmers generally
use low seed rate. Further, this district is prone to severe infesta-
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tion of bollworms and other pests which can be controlldd if a sys-
tematic plant protection schedule is followed. By taking care of

these factors, the yield can be raised to about 485 kg, per hectare.

18. Although Ganganagar district is one of the most potential
-areas for American cotton with favourable agro-climatic conditions,
the present average yield is very low at about 170 kg. per hectare,
the State average being 91 kg. The main reasons are the irregular
supply of water and lack of adequate fertilization and plant protee-
tion. Here also plant population should be maintained at the

optimum level.” By adopting all these measures, the yield level can
be increased by about 3/4th bale per hectare.

17. The current average yield of cotton in Baroda is about 190
kg. as against the State average of 170 kg. The existing varieties are
-Gujarat-87, Deviraj and Digvijay. The new high-yielding cotton,
Hybrid-4 is gradually spreading in the district. Efforts should be
made to saturate the entire irrigated area in the district with it. With
this switch-over and proper fertilisation and plant protection, it will

‘be possible to raise the yield to about 325 kg. i.e. an additional yield
of 135 kg. per hectare.

18. Coimbatore district, where cotton is mostly irrigated by wells,
gro s the two finest quality cottons in India, i.e. MCU-5 and Sujata.
"The present average yield in the district is about 300 kg. against the
"State average of 207 kg. If the improved techniques are adopted
over the entire areas, the yield can be stepped upto 480 kg. i.e. an
increase of 180 kg. per hectare.

Strategy

19. The main strategy for securing additional production in the
irrigated area would consist of:

(i) coverage of the entire area by pure seed, ensuring opti-
mum plant population and adoption of other improved
cultural practices including weed control and any new
technology.

(ii) application of full recommended dose of fertilisers inc}ud—
ing foliar application of urea along with new chemicals
like Cycocel. N

(ili) adoption of full recommended schedule of plant ;?rot.ec-
tion on prophylactic basis along with crop sanitation
measures. \

((iv) spreading of new varieties as and when made available
by the research workers.,
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A large nuttibet of deronstrations would be laid out to convines-
and edutéte the farmérs on the benefits accruing from the strategy
mentioned above. These would also include the latest varieties on
the assembly line of the breeders so as to assess quickly their poten-
tial before launching a large extérision programme in later years.
Field staff With transport woiild be provided on an intensive basis
for ensuring &n individual farmher approach. Keeping in view the
sbove strategy, the plckage of practices to be followed is outlined’
below.

Package of practices Seed

20. The basic input is improved seed and the entire area under
the programme should be covered by certified seed. At present the-
production of Nucleus ahd Foundation seed is being taken up on
State Government|{University Farms under the Centrally sponsored
scheme and this arrangement might continue for these two stages.
Becatise of the likely loss in the seed transactions, most of the State
Agriculture Departments have drastically curtailed their seed multi-
plication/procurement programme from ‘A’ class onwards with the:
result that the seeds available to the farmers are of doubtful purity.
To overcome this difficulty and to link the subsequent stages of seed
multiplication, the following steps are suggested:

(a) The facilities available at the Central 'State Farms might
be fully utilized for raising ‘A’ class, and if possible a part
of the ‘B’ class stage also, for which purpose the Founda-
tion seed produced by the Departments/Universities should
be supplied to them. It would be necessary for the State
Farms Corporation to equip itself adequately with ginning
machines so that the kapgs could be processed on the
farms themselves and pure seed delivered to the State
Agriculture Departments.

(b) The Co-operation of the National Seeds Corporation might
be enlisted to the maximum possible extent, particularly
for the newly released varieties and pre-release multipl-
cation of the most promising strains. For this purpose the
Corporation might be strengtheried by providing additional
units, if hecessary.

(c) The Departménts themselves should organize state-wise
multiplicetion on a bigger scale, have the drea properly
rogued and the produce pooled. In this respect, the Cotton
Corporation of India should come forward to procure
pooled kapas of the rogued area giving due premium for’
it puffty and quality. To entiuse the seed gtoWei's, the
premium given by the ‘Départrhént oh &ecoumnt of purity
of the seed should also be passed on to the farmers. This.
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will not only help to place the whole seed multiplication'

progragifie on a sound footing but would also be a source
of ‘eéhcouragement to the seed producers. The involve--
ment of the Cotton Cofporation of India in the seed pro-
curement programme is essential because the State Gov-
ernments are unable to procure the seed farm kapas owing.
to the heavy outlay required and the difficulty in market-
ing the lint. After the seed is received by the Depart-
ment, it will have to be further processed, cleaned, treated,
bagged and transported to the consuming centres before
distribution to the farmers. All this will involve addi-
tional expenditure thereby adding considerably to the cost
of the seed. To enable the Department to sell it at reason-
able rates, the cost of the seed might be subsidised to the:
extent of 25 per cent during all the three years. The
sime facilitles might also be extended to the National
Seeds Corporation and other agencies for seed handied by
them.

21, The position with regard to the existing varieties and the new
ones on the assembly line of the breeders in the selected districts
is summarised below:

State/District

Existing New Salient features of new
varieties. varieties varieties,
released;
expected

to be release:d

PUNJAB
Ferozepur 320 F Ay Superior in gquality and asbout
16%, higher yield than 320F;
Bhatinda LSS under advance stages of trial.
HARYANA
Hissar H-14 PS-9 Shorter in duraticn, higher vield-
PS-10 ing; yet in preliminary irials.
RAJASTHAN »
Srigan aaoF RS- Superior to 3a0F fn yield &
e - MO ” ql:xeality: yet in prel%minuy
tiidls,
GUJARAT
Baroda ¥y iiay Hybrid-4 . Yields about 2 to 2 s balcs
' * T gvir’:i, ‘ 1A§-_‘:7’9 more per hectare. ‘H{gher
(188) vielding, earlier in matusily

3943 and has better gquality. Ccm-~
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“State/Disttict, . = Existing . . New . Salient features of new
S e ' varieties varieties varieties
L relsased/ . . Pt
exgpected to. -

be released

' pact plant body, esrlier and
w

her yielding than Digvija;
fth same qun?ity. i

TAMIL NADU

-Coimbatore , . . MCU-1 MCU—s Highet quality cotton with better
MCU-3 ' " yield than MCU-1, rapidly

: - "spreading in the tract
Suiata , . ' Superfine cotton, being extended
on part of the irrigated area.

Suvin Equal in quality to the best
imported Egyptian; in advan.
ced trials.

22, It will be observed that except for MCU.5, Hybrid-4 and
‘Sujata, the other new varieties are in advanced|preliminary stages
of trial and it will take some time before they are released. Mean-
‘while, seeds of the existing varieties will be distributed under the
programme. Simultaneously, seed multiplication of the most promis-
ing ones, viz. IAN-579 (188), 3943 and Suvin should be taken up so
that large areas could be covered by them immediately on their
‘release.

Marketing of super fine variety Sujata

23. In the case of Sujata, which is a superfine variety suitable for
import substitution, special exphasis would be laid on its production
in sizeable areas in Coimbatore district. For this purpose, the
Cotton Corporation of India may be involved in undertaking ' the
marketing of the entire produce at prices remunerative to the gro-
wers. The Textile Commissioner Government of India, might be
requested to allot this cotton to specific mills and fo that extent
reduce the import quota normally allotted to such mills so that the
marketing of the entire produce is assured.

Fertilisers

~ 24, The application of fertilizers at the recommended level is a
‘key factor in the success of this programme. Presently, the dose
generally applied by the farmers is only about half the optimum.
Efforts should be made to persuade them to apply the full dose. To
-encourage them to do so, institutional credit for the supply of ferti-
lisers as well as other inputs on credit should be arranged by the
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State Deparimenta:. Putther, Hie 19t SOt & tiren may be
‘WM!.H,« e et ’ . B . e . ]
Bhtini protection

2. 'This 1s the Pattor that should rece.ve mmximuth attention
under the prégtanime fince it is now lagging far behind in many
States. A minimum of six sprayings should be taken up and the
schedule should be finalized in consultation with the reasearch
agency /Agriculture University of the State. Both ground zpraying
aitd @erial Bpraying tould b dsibined so as to ensure that no area
i8 left unpbtebled rofh bests 3hd diseases. The methods adoptable
are piven i Afitveiube 1V, To ihduce the growers to adopt the
recomtended sehbdute, o 4ib¥idy of 25 per cent for the first three
sysvdys Ml 383 PEt eefit f5r the Subséquent three might be provided
on pestivtdes. The ethitihtéd siibsidy for the iatter three sprays
would be available when these are undertaken through aerial spray-
ings departmentally or an approved organization. Fufthet, a subsidy
of 25 per cent on both hand and power operated equipments,
subject th 2 maxinram of Rs. 209 pef efuipiitent, ikt be extended
during ell the three years. Suflable proviston wWifht also be made
to énable the Sthle Depariments to putthads somie &yiitpments along
with sputes for hire to the favthers & fitinlhdl rates.

Weed control |

#0. Specfal eniphishs #ouM bé Wid on the condrq) 6t weeds parti-
cularly Quring the eatly stages of érbp growth. For #his purpose,
both cuituré]l and chemical médns might be etfiployed and 333 per
cent subsidy provided for the weedieidés to bé used diting all thé
three yedrs. _
Use of éycocel

27. The demonstrations conducted in the northern zonie hdve re-
vealed that it is possible te increase the yi¢ld of cotton by about 13
to 20 per cent with a single application of cycocel. This might,
therefore, be included as one of the package of practices for raising
the yield in the districts of Ferozepore, Bhatinda, Hissar and Srigan-
gana and a subsidy of 33.3 per cent provided on' its eost for all
the tgtee years. Demonstrations on its use on Hybrid-4 might also
be conducted in Gujarat State. The possibility of manufacturing the
chemical within the country should be explored and in the meantime
arrahgements for its import. may be made, so-that it could be used
during’ the current season itself.

Irrigidion : | | N
iy progranrie i to Be takerl up in the éi’fsiﬁi‘gg‘ i;#igafea

area but care is required to be taken to ensure propér supply of

2541 LS-72—4. !



water. Timely sowing of cotton is:quite essential for securing maxi-
mum yield. This can be done only if the irrigation water is released
well in time particularly in the canal irrigated districts of the nor--
thern zone mentioned above. The State Departmenté of Agricul-
ture should keep a close liaison with the irrigation authorities so as.
to emsure timely and adequate supply of irrigation water,

_ Credit

29. The success of the programme would largely depend on the-
extent to which the inputs are actually used by the farmers. To
ensure this, the inputs should be supplied to them on credit. In.
Gujarat, where Hybrid4 is bemg grown, institutional loans are
already available to the farmers but in other areas, the State Gov-
ernments should make necessary arrangements to provide such loans.

Demonstrations

30. Demonstration plots of 3 hectare each would be laid out on
farmer’s fields in all the districts selected under the programme at
the rate of about two demonstrations per Fieldman|Agricultural Sub-
Inspector. In these plots the latest improved varieties and the new
technology developed would be employed. These would also be
extended to cover pre-release varieties to assess quickly their poten-
tial so that large production programme could be launched without
any time lag. The yield data from these demonstrations should be
regularly recorded and publicised for the benefit of the farmers.
Field days might also be conducted on these plots where the farmers
from the neighbouring areas would be invited to participate and
study the techniques employed for raising the yield level. The inputs
required for these demonstrations, namely, seed, fertilizers, plant
protection chemicals, weedicides etc. amounting to Rs. 400. per hectare:
would be provided at 100 per cent subsidised rate.

Assuring Supply of inputs

+31, One of the main lacunae in the past has been that it has not
been possible to make the inputs available to the farmers in time
in the villages. For‘the success of this programme, all the vital
inpuits should be provided within their easy reach. For this purpose,
more sale depots might be opened and facilities provided for the
purchase of inputs on credit from them. With these arrangements
and - the 'other ihcentives mentloned .above, it should,reasongbly be
possible 'to ensure the adoption of all the rgoommepded practices.
by the farmers.
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B. RAINFED AREA
Approach

32. In the case of rainfed area, there is an element of uncertamty
involved because of the variation in the rainfall and other climatic
conditions. It may not therefore, be possible to embark straight-
away on a similar massive programme as in the case of irrigated
cotton. However, unless this area, which constitutes 82 per cent of
the total is also tackled it will be difficult to reach the production
target. Therefore, to begin with, a suitable programme on a pilot
basis may be taken up in this area. As the farmers here have to
be further educated, particularly to gain confidence for making
investment on inputs, the approach should be one of demonstrating
to them in a few but sizeable compact blocks the advantages from
the adoption of a combination of all the improved practices. S:mul-
taneously, a few selected measures which are most potent could be
extended over a limited area.

Scope for higher yield
33. Demonstrations conducted in the past have revealed that by

the adoption of some of the improved techniques, the yields could
be considerably stepped up as indicated in the table given below:

Yield of lint per hectare (kg*)

State —————————
Demonstration Control  Increase in yield in
plot/package plot. demonstraticn plet/
area package rea.

Madhya Pradesh . . 364 238 127
Maharashtra , . . . 122 78 47
AndhraPradesh | . . 180 100 fo
Mvsore, . . . 169 97 72

Strategy

34. In the light of the above, the programme in the rainféd areas
would consist of:

(i) Intensive pilot demonstrations on compact blocks where
all the known techniques would be employed to demons-
trate the maximum potential productlon and

(ii) Expanded programme on somewhat 1arger areas where a
few selected techniques will be taken up with a yiew to
‘Instilling’ confidence amongst the ‘farmers, regardmg their
efficacy.



46

35. Both these programmes weyld he integrated into units of
20,000 hectares each. In each unit, 2,000 hectares would ke undey
the Intensive programme and the remaining 18,000 hectares under
the Expanded programme. For derjving the maximum bengfits and
0" orgdnifée the work efficiently, the infensive area of 2040 hectargs
would be divided into 50 compagt blocks of 40 hectares each. Each
of ¥hese' 40 hectares blacks might be placed wnder the charge of one
fieldman/Agricuitura) sub-lospector who will also look after the
surrounding area of 360 hectargs of the exppnded pragramme.

9§. Accordingly, for the implementation of the programme, the
following-seven units are selected in the predominantly riinfed cotton

Total Area (hectares) selected
args for
State District undet o —
cotton Thtensive “Expanded

(’ooo hecs.) programme programr me

Madhya Pradesh . Kpargope . 136 2,909 1000
Guaijgegt - . Surendpanagar . 200 2,000 18.000
Maharashtra . . Yeotmal L 236 - 2,000 18,000

_ Akols . . . 318 2,000 18,000
Aqdhra Pradesh Kumool R i- plg . 2,000 18,000
Mysore . | . Dharwar . ‘ 235 2,0C0 18.600
TamilNafa . . Ticevhefi | L 81 ©acee’ T iRdeo

The same area would be tackled during all the three years from
1971-72 to 1973-74 in order to fully convince the farmers and enthuse
them to take up larger. programmes eventually. The ultimate abject
would be to expand the programme sa as to caver the entire -arsa

under cotton in each district.
Regommended Technology and Incentives

37. The technology to bg adopted under the programme is indicat-
ed below:— , ‘ - S ‘

(a) Intensive Pilot Demonstrations: The following measures
would be taken up in each demonstration wnit of 40

_ hectares: 7 | A
(). Use of latest ihproved variety particularly American
varieties in place of Desi types. ‘
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(Y- Application of basal dose of fertitisers at sawimg time.
z L4

&3 3
(lii) Weed control. LT

LI

(iv) Foliar applicatxélmof Urea.
(v) Adoption of recommended plant protection schadule;. ..

! ' Dy ot techittqies like d8p ploughing, cortbuf
bunding, tied-ridge system, etc.

(vii) Adoption of inter-cropping of cotton with Soybeaps,
miooh®, ‘Bléck gram, etc. t&* ifitrease the returns from
unit area.

Axin-the cmse’ of a1 dénonstitiBhns, the full cost of inputs amounts
ing-to Rs. 200 per heetare may be met under this programme.

(bY BxplATed ProgPaiiife; THE it ain aspects, viz.
(5§ HstHButon of pure seed of the latest improved varieties,
(ii) folier application of' utea, and
(fhy aWbptlo’ of stlefile-of H¥de platt p¥biBFtion ribasiires!
will be taken up‘i1h’ ebith’ of thé'bIstis'oF 18,000 Hectd}e¥
under the expanded programme.
VariéRes’
38" Ay for vmieties, tHe position in the selected areas 15 sume
murised below:

Stare/Dis'nict Exist ng  New Saliert features of tlerew
viris1es varie 1es varieies
rece tly
rel Feﬁﬁ[
expicted to

be rejeased

- van g ——— e P S (o fe P g Yot A £ rn bt b fe s o G b
—— e s = S T 98 o o P

Madhva Pradesh

. Narbadatb B.s9-1684 Superior in yield and qualny;
Khargane b replacad by in ajvancad stages of nal,
Khardwa-1 .
Guwarat
Suréndri-nagar . Deurs .
Mahdréshira
B Reba-B.50 Higher yielding, ecarly matunn
Yeomsl ) ‘ B-:ég7 under advanced trials AK-ZS"
AK-233 {DesiY 10 he replaced by B.1g4

and Reba-B. 5o progressively,




‘Staze/Distriet Bxisting MNWew ° Splient féatures of the'
: varfetics  varietieg - “ varietics new
) recently . ! e
. released/ oo
:Bu - T m.edtb . : s VO L
bereleased - .
Andkra Pradesh : e
Kuwnool . ., . Laxmi . 1301 DD Higher yicidingand better qualit
RCR - ’ ‘ in ngn_ng: “ptagts 'E)Y’tgﬁil."y"
Mysore ; ' o
Dhirwar . . . Lsxmi G.S. 23 " Higher ginnin | ‘outt i
. Jayacthar ! : advaneed sug‘e of t‘g:l. "
Tamil Nadu :

Tirunelvel ;| -, , Ke-7Laxmi Bharathi Higher yielding, drought resistant

All the above new varieties are on the verge of releas '
their pre-rejease seed multiplication mighl':e ukg; :p' n‘g
that large ares could be covered immediately on their release.

Meanwhile, the distribution of the existing varieties might con-
tinue _and a subsidy of 25 per cent on the cost of seed might be
provided as in the case of irrigated areas. . . _.,._

Fertilisers and pesticides

39. The best period for application of fertilisers under rainfed
conditions is at the time of sowing. However, because of the un-
certainly of the crop itself, the farmers do not adopt this measure.
The recommended dose of fertiliser is 20 kg. Nitrogen per hectare,
In order to induce the farmers to do so, it is necessary to make the
fertilisers available to them on credit.

The basal dose of fertilisers has to be supplemented by foliar
application of urea. Whenever it is not possible to apply basal dose
of fertiliser, about 40 kg. of urea would be necessary per hectare,
This can be given in three foliar applications combined with insecti-
cides. For foliar application, the cost of urea may be subsidised to
the extent of 50 per cent during the first two years and 25 per cent
during the third year. ‘

In the case of pesticides, a subsidy of 50 per cent may be providea
for three treatments during the first two years and 25 per cent during
the last year. If aerial spraying is undertaken, 25 per cent of the
operational cost may be met in all the three years. If the area is
taken under endemic programme, the pattern of assistance of that
scheme would be applicable. In regard.fo equipment 25 per cent
subsidy, subject to a maximum of Rs. 200 per equipment, might be

provided during all the three years as in the case of irrigated areas.

’
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......

ments to purchase some equipments along with spare parts to be hired
-out to the farmers at nominal rates.

Credit

41. A8 in the case of the programme for irrigated area, institu-
tional loans might be arranged by the State Governments for supply
of inputs to the farmers.

IMPLEMENTATION
Supervisory staff

42. The suggested programme for both irrigated and rainfed areas
would be the most important one for raising cotton production during
the Fourth Plan Period. Therefore, it has to be implemented eff-
ciently, properly and in toto, For this purpose, adequate staff has
been provided at project and district level but for overall supervision,
co-ordination and guidance, it would be necessary to adequately
strengfhen the staff at the Directorate of Cotton Development and

in the Crop Division of the Ministry of Agriculture for devoting
whole-time attention.

Training facilities

43. The co-ordinating as well as the fleld staff in the States should
‘be given adequate training so as to be of real assistance to the
farmers. While short refresher courses for the officers in charge of
the programme in each State might be arranged at a centre like
‘Coimbatore, the officers themselves might in turn impart training
to the field staff under them.

Evaluation

44, The progress under the programme should be evaluated on
a continuous basis so as to assess its impact and locate bottlenecks,
if any. This work might be entrusted to the existing unit under
the Planning Commission or a separate urit might be created for
the purpose. Regular crop cutting experiments might also be con-
ducted to evaluate the yield levels in the area covered by the pro-
gramme and outside it. ~

Annmomx. Pnonucnon

45. The potential for increased production in the selected districts
under the programme has been discussed earlier. On this basis, the
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additional proc;ucﬁon L] immw» 0& ﬁk m
would Ve a3 un .ﬁ,mm' * T
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‘
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3 -
L] ——r ™~ _—

~ pa e e & pr—. breowe
Aren Present Potential Expected
targeted yield yield red- t
State District Oo?:tl lev'el 1137&7" tm& 1i.:rdni l-
.. ) Y I-N- d ion
. i
("o0o hecs) (kg. of int/hectare) (‘coo lgules)
N
(2) Irrigated
) Punjeb | . . Perozepur 120 379 L7 N 130 90
Bhatinda . 80, 3R 485 135 6o
Rayaga . . . Hiswr . . e 30 485 15 o
Rpjssthan . . Gengaosgar 8o 170 395 135, G
Gujsrat . ., ., Baroda | | 100 199 1a$, 138, ™
‘Famil Nadu . Coimbsgorg . Q@ 300 40 e 60
& Relsed
Madhya Pradesh . Khargone
Gujarat . , ., Surepdransgar
Maharaghtra Yeoumal Akgls. 10 7 e “ N
Andhra;Psadesk . Kurnool
Mysore . . Dharwar <
Tamil Nadu . Tirugelvels <
700 4832

Thus the additional production from the programme is. estimated
at 482 thousand bales valued at about Rs. 68 crores.

. Cost Estimates

46,, The pattern of staff to be empleyed in both the irrigated and
rainfed .aveas under the programme in each district is given in An-
nexure-I, This should serve only as a model and'such modifications
as are warranted by local conditions might be made by the States
The year-wise details of cost on aceount of staff contingencies sub-
sidies etc. are furnished in Apnexure-II(a) to IT(¢c) and the abstract
w Annexure III. A summary statement of the estimated additional
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production, its value and the cost on the programme is given below:.

Year Bstimated additional  Estimated cost of the Pregremme Appro-
production (‘ooo bales) (Rs.in crores) ximate
over the base year value of
o —ms o e—t—— - s the add‘-

Irt~  Meinled: Tomt Nrit 7 Rainfed Super- Tmal tiogal
gated arca gated area visoty - &+ RO

ares arca staff dumon
(Rs. in

I crores)

1971-72 319 47 362  2:88 . L66 0025 426§ e
1972-73 .. 375 47 422 3:42 1.72 0:027 5-167 52
1978974 43S 47 482 4°04 e u-oaér‘ & 300 60
1128% 141 1266 10-04 4:62 ©0-082 14-743. 156:-

4. It will be seen that with an investment of about - Re w74'
cmores during the three years from 1071-72 to 1973-74, the estimated;
additional production would be 0.36, 0.42 and 0.48 million bales
respectively, the aggregate value of which would. be. of the order of

Ry. 156 crores.

Position of the exristing Centrally sponsored scheme

48. With the implementation of the proposed’intensive Cotton Dis-
trict Programme, an area of some 0.2 million hectaremwill gat.released
from the existing Centrally sponsored scheme, thereby enabling.a sav-
ing of about Rs. one crore in the funds allotted for 1874-72. Tt is.
proposed to- utilise this amount for the ' production of Hybrid-4'

saed. in the

States of Gujarat,

Maharastra,

Mysore and: Angdhra:

Pradesh as also for intensifying the work in rainfed areas, particular--
ly under mags plant protection compaigns where adequate provision:
would be made for adoption of full plam protectxon schedule com-
bined: with application of urea.

49. Need for early sanction.

As the sowing season for cotton has.

already commenced in the States of PunJab Haryana and Rajasthan,
the sanction to the Intensive Cotton District Programme might be
accorded on. priority basis so that the season might not be lost.



ANNEXURE I

" " Staffing pattern wnder the 1.C.D.P. (Irrigated Ares)
District level naff

N Designation No.of  Congolidsted  Total
— . Posts salary :
(Rs.) (Rs.)
p.m,

-1, Joint Director of iculture/ . . R 1 1,400 » 16,800
Deputy Director of Agriculture

2. Technical Assistant . . . R H 400 » 4,800

3. Stenogrepher . . . . . b 300 » 3,600

. 4. Accountant . . . . . 1 400 ™ 4,800

s. Clerks . B . . . 2 280 » 6,720

-6, Peons . . . . . . 3 170 n 6,120

7. Chowkidar . . . . . 1 170 » 2,040

8. Jeep Driver . . . . 1 250 » 3,000

‘9, Jeep . . . . . . 1 20,000 » 20,000
Total . . . . . . 67,880
Travelling Alfowance | . . . 5,008
Contingencies . . . . . 20,000
Granp ToraL . . . . . 93,880
or Say . . . . . . . 90,000

For ome unit of 30,000 te 35,000 hectares

A. OFFICIAL STAFF

1. D:puty Director of Agriculture . . 1 950 p.m. 11,

2. Technicsl Assistant . . . . . 1 400 » 24

3. Sten her . . . . . 1 300 " 3,600

4 Clerk . . . . . . 3 280 3,360

s. Mechanics . . . . . 2 200 5 4,800

6. Peons . . . . . ) 2 170 » 4,080

7. chwkid" . . . . . 1 170 ; » 3.040

8. ]eep Driver . . . . N 3 250 » 3,000
TOTAL . . » . . . - _37-:0;0

B. FIELD STAFF ==

. Agricultura] Inspectors . . . s 400 ., 24,
s ug:r 6,000 heciares cach) P 4,000
10. Agricultura] Sub-Inspectors . . 50 250 n 1,50,000
(for 600 hectares each)

11 Jeepwitheraijer , ., ., ., ., 1 J30000 7 30,000
ToTAaL , . . . . . . " ;;x—o;o
Travelling Allowance | Y . , . . - T;o:o
Contingtncies . . . . . 30,000
or say Rs. 2.5 lakhs . . . . -;;5'-;;
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Siaffing pastern the Programmes for Rainfed area for one unit of 20,000 hecrares

) No. of Consclidated  Tomal

Designation posts salary per Rs.)

(Ry)

Class 1] O@cer e . . . 3 950 11,400
‘Technical Assistant o e . s . 1 400 4,800
‘Graduste Assistant . . . . . 5 400 24,000
Fieldman . . ' . . . 50 250 1,50,000
‘Stenographer . . . 1 308 3,600
Upper Dwidm Clerk . . . 1 280 3,360
Mechanic . . . . . . 2 200 4,300
Driver . . . . . . . 1 250 3,000
wkidar/Peon . . . v e ¥ MO- T Z080
Jeep (Rs.20000) . . e : 20,000
Contingencies Godown rent etc. . 20,000
ToraL Coe " 547,000




"MNNEXURE Il ()

Mmnsive Costen District Programme—-Budget Estimates,— 1971-72
ST eE—we wrr
, State . District Ares Number Propooquutlay s ol o

nryetﬁed of
. in ‘000 units  Staffand S Lo
hectared conitingeh- on unp-
cles (for mvg Sy
9 nionths)
. . fertilizers, :
urea,
2 A
peahmdes,
ol tion -
i emons-
trations
* and
equig -
* ments
- mondiinabierixt.
Irwigased Area .
Pusish: Ferozepur 120 41 820 igo’ - 7iios
Bhatinda . 40 1 1-85 22°20 24° 05
Hq-.-r' Hissar 80 31 630 4660 5290
R.l;&st.hnn Sriganganagar 40 b ¢ 1°85 22'20 24°0%
Gujarat Baroda . 60 241 440 33°90 3830
Tamil Nadu Coimbatore . 50 21 440 3690 31° 40
Torar 400 13-4 37°00 230-60 28760
Rainfed Area
M. Pradesh  Khargone . 20 1 1°8s 22°0§ 23-90
Guijarat Sumndrana\w 20 1 1°8% 2118 2300
Maharashtra  Yetomal 20 1 1-8% 22: 0% 23 9¢
Akola 20 1 1-8% 22:0% 23'9C
Apdhrs- Kumool 20 1 1-8¢ 220§ 239
Pradesh
Mysore Dharwar ° 20 1 1-8¢ 22'0§ 2300
Tamil Nadu  Tirunelvelli 20 1 1-8% 21'08 33w
ToTAL 140 7 12° 9§ 153° 45 166 4
GwaND ToTAL s40 04 3995 384°08 4240
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ANNEXURL {1 (%)

TENSIVE. ON _DIS PROGRAMME
INTENS} gl,gg;;. p,g-nm s-usn—ﬁ

istrict “No.of  Pro dQuday Tmll
t pm tare&;gd whits s. in lakhs
in ‘oo
“ hectares Staff&  subsidies
contingen- on
cies improved
sceds,
fertilisers,
urea,
cycocel,
pesticides,
crgani-
satjon of
demons-
trations
and
equip-
ments
1 2 3 4 [ 6 ”
Irrigged Areq
Punijsb ozZep! . 120 41 11:99 7480 86 %
uois ﬂ;tmdlq! . 60 2 5025 37-40 42° 6§
ilaryana Hissar . 100 31 9°24 61-60 7084
Rajasthan Sriganga Nagar 60 21 C6r1s 37° 40 43°5S
Gujarat Baroda 8o 3-1 8-99 45-85 5484
Tamil Nedu  Coigribatore 6 2-1 649 3690 4339
TotaL : B0  1h-s #8117 29395 342:06
Rainfed Area )
Madhya Khargone 20 1 2:70 22408 24'7$
Pragesh
Gujammy Syrendrs Nagar 20 1 2'70a 3115 2388
Mgharashira  Yeotmal 20 1 " 270 22°0§ 2475
’ , Akols 30 } 270 305 3478
Andhra Kurnool . 20 1 3 70 220§ -5
Pragesh
Mysore Dharwar R 20 1 270 22°'0§ 2498
TamilNady  Tirunelvelli . 2 @ 1. 370 22+ 0§ 2475
TomaL © ° X o 7 18:90 15874 373 3S
_Grano Torar . 630 33°S 67°01 44740 S14- 41
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ANNEXURE 11 (¢)

INTENSIVE COTTON DISTRICT PROGRAMME
BUDGET ESTIMATES - 1973-74

State District Area No.of  Proposed Outlay Total
Targetted  Unit (Rs. in lakhs)
in ‘000
hecs. Staff  Subsidies
undog::in- on imp-
gen
seed, fer-
ilisers,
urea
cycocel,
pesticides,
organisa-
tion of
demons-
trations
and equip-
ments
A. Irvigated Areas. -
Puniab - Feroxpur 120 41 13.18 74 80 87 8
Bhatinda 80 3 8:27 so0- 60 $8-87
Haryans Hissar 120 41 12° 66 74° 80 89+ 46
Rasasthan Sriganganagar 8o 31 926 50° 60 $9° 86
Gujarat Baroda . . 100 341 989 58 8¢ 6574
Tamil Nadu  Coimbatore 60 21 714 36-90 44°C4
TotaL . s60 19§ 60°40  343°S5  403'95
B: Roinfed Area
Madhya Khargone 20 1 297 14°8 17-82
Pradesh 45 ?
Gujarat Surendranagar 20 1 2:97 13°9$ 16:92
Msharashtra  Yetomsl 20 1 2:97 1485 17°82
Akola . 0 1 2:97 14° 8§ 17-82
Andhm Kumool 20 1 2°97 14°8 17°82
Pradesh 45
Mysore Dharwar ' 20 1 2:97 14°8¢ 17:82
Tamil Nadu  Tirunelvelli 20 1 297 1485 17-82
»  ToraL 140 7 20°79 103° 08 133 84
Gaanp ToraL 700 ‘#6-4 Sof B1°19  446°60  sa7 7.

56



ANNEXURE Il1
INTENSIVE COTTON DISTRICT PROGRAMME
Abstract of Budge: Estimates—1971-72 10 1973-74

Estimated cost (Rs. in lakhs)

State District Total
1971-72 1972-73  1973-74

A. Irricated Area:

Punjsb Perozepur . . 77:00 86-79 8798  251.77
Bhatinda . . 24°0§ 42°65 58-87 125.57

Haryana Hissar . . $2:90 70-84 87:46 211°20

Rajasthan Sriganganagar . 24-0§ 43°55 59°86 12746

Guijarat Baroda . . 38-30 5484 65:74  158°88

Tamil Nadu  Coimbatore . . . 41°30  43°39 44-04 12873

TotAL 257.60 342.06 403.95 1003.61

B. Rainfed Ares :

Madhya- Khargone 23°90 24° 75 17°82 66-47

Pradesh, L

Gujerst Surendranagar 23°00 2385 16°92 63- 77

Maharashtra  Yeotmal . . . 2390 24°75 17-82 66 47
Akols . ) . 23:90 24°75 17-82 :6;:7

Andhra- Kurnool . 23°90 24'75 17°82 6667

Pradesh.

Mwsore Dharwar 23°90 2475 178 6647
M) ) , Y.
Tamil Nadu  Tirunelvelli 23°90 2478 17-82 66*7'

166°40  172:35  133'84  462°S9

TOTAL OUTLAY (Rs. in Lakhs)

Irrigated Rainfed  Supervisory Toul

Area Area Srafl

1 Year . . 257:60 ' 166 40 250 426°50
ll‘Yeu . . . 342°06 172° 3§ 2'75 §17°16
111 year . . 40395 123°84 302 53081
" g

i o ToIAL . 1003°61  463°39 827 146447
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ANNEXURE w
ORGANISATIDN OF PLANT PROTECTION WORK

Provision of custom service is quite essential for accelerting the
"werk on plast protection in cotton in the diffévent States. TMs can
‘be accomplished in the following ways:—

@) Organization of plant protection squsds equipped Wwih
mobile vans and appliances either by the  AgtienMtursl
-Departments or through the Agro-Industries Corfore.
tions;

(ii) Provision of adequate number of equipments at the vil-
lage level, partly for hire and partly for supply to the far-
mers at subsidised rates; and

(iii) Stationing a work-chargeman equipped with power spra-
yer for & UAM 61,58y, 50 acres.
The States miny follow one or more of the above nmiethodi &dcsrd-
ing to their feasibility.

In regard to the organization of plant protection squads, the pats
tern of stafl, equipments, ete., that could be adopted is indicate@

. Staf? No. of = Consolidated Foeut

posts pay (Rs.) Re.)

. 1 2 3 - -; -
Pu;g Pmtcctucn Anumm X . ) X 400 4.Po0
Mechsoic | 0 ST 1 250 3.0¢0
Beldar (or Workd\a:gr~l.nbour) . . 20 170 40.F00
Drivee . . . . Coe : 250 3.000

’ 1,600
Traveliing Allowance . e . £.000
Contingencies . _' L. 22,600
Equipments : ‘ ”
Power g ravers . . .o . 30 1.200 per sprar 7 36.0c0

Pow - {.t=(en~cnm-sprm' ) ) R » 1.200 per aprayer 36,000




Hand-opeiuted dusters. | 10 100 per sprayer 1.000
Hand-opsruced sprayers. | 10 250 per sprayer 2.500

1,54.1C0
Mobile van, | 35,000

GRAND ToTalL 1,89,1;_0

or

1,60.000

Assuming that ou of the 80 power sprayers/dusters provided. 40 will
be in working condition and further assuming that one power spraver will
cover 3.2 hectares a davy and one hand-operated duster and spraver 2/5
rectares per day, the total coverage per day would be about 136 hectares.
For 15 days, which represent the internal between two treatments, the tota)
coverage per squad would be about 2040 or say 2000 hectares.

Recommendation

The Committee find that there are 5907 surplus staff in 16 mills
taken over by the authorised controllers accounting for a financial
burden of Rs. 10.31 lakhs per month. The Commitiee are concern-
vd to note a significant rise in establishment expenditure in respect
of quite a few mills after their take aver by authorised controllers.
A scheme has been formulated already for rationalisation of labour
strength which is expected to result in a saving of Rs. 1.24 crores
per annum in the wage bills of these mills. The Committee would
urge that suitable training facilities should be provided to labour
who are found surplus so as to facilitate their gainful absorption in
other production units. The Committee would like to be apprised
of the progress made in this regard.

[S. No. 5 (para 1.39) of Appendix VIIT to the P.A.C's. 28th Report
(5th Lok Sabha)].

Action Taken *

The National Textile Corporation has evolved a scheme (Anne-
xure) for rationalisation of labour in the mills taken over by Gov-
crnment. The basic remise of the scheme is that the rationalisation
of labour is to be brought about only with the willing co-operation
of the workers and the agreement of labour unions. In essence, the

2541 LS-72-5.
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scheme seeks to help a situation where workers themselves want to
retire for reasons of old-age, disability etc., but are not able to do so
on account of the lack of resources with the mills. Under the scheme,
the mills are provided with the financial assistance needed by them
for paying the retired workers full compensation, gratuity and other
retirement benefits. The scheme is thus one which aims at rationa-
lisation without tears, and, in any case, it does not envisage any
compulsory retirement of workers.

2. The scheme for rationalisation of labour has been implemented
so far in 5 mills under authorised controllers. The National Textile
Corporation has advanced to these mills loans amounting to Rs. 11,28
lakhs and the State Governments/State Textile Corporations con-
cerned have contributed a similar amount. The 5 mills have been
able to dispense with about 500 workers who were found surplus,
and thereby achieve savings to the tune of about 1.4 lakhs per month
or Rs. 16.8 lakhs per annum. It has not been possible to achieve
a more rapid progress in the implementation of the scheme mainly
because the mills have been facing difficulty in arriving at an under-
standing with workers unions.

3. As rationalisation is being affected by not filling up posts left
vacant by the retired/retrenched workers who, by and large, are
either old or disabled, the question of providing suitable training
facilities to the retrenched/retired workers does not arise. How-
ever, the training of workers, especially reelers are already being
done at some places. For instance, reelers are being trained to
work as winders in the winding department. Nonetheless, the views
expressed by the Public Accounts Committee have been noted for
guidance,

[Ministry of Foreign Trade O.M. No. 11021132{71-Tex (G) dated
- ' 24-4-T2]



ANNEXURE
NATIONAL TEXTILE CORPORATION LIMITED

Scheme for the rationalisation of labour force in mills under
Authorised Controllers

It has been noticed that in most of the mills under Authorised
Controller there is surplus labour, and because of the surplus labour,
the wage cost is high, and the working capital available to the
mills is hardly adequate to meet day-to-day requirements. The mills
are not in a position to do away with the surplus labour for want
of funds required for paying retrenchment compensation, gratuity
etc. Having regard to this situation, the National Textile Corpora-
tion has evolved a scheme for the rationalisation of labour force
which is briefly Jdescribed below. '

' Authorised Controllers can implement a scheme of rationali-
sation by giving additional work-load to an individual worker. Any
worker who retires is entitled to get his provident fund. By and
large, the textile industry in almost all the regions has got one
scheme or the other of gratuitv. The retiring worker will have to
be paid his gratuity also. There may be some other pending dues
such ag leave with wages, etc.. which will also have to be paid at
the time of retirement. But whenever a worker retires. his post
must be abolished: otherwise. ther~ is no rationalisation. Some
additional inducement will have to be given to the workers so that
they ungrudgingly retire. There have been some recognised agree-
ments in the country which provide that such additional induce-
ment will be ta.the tune of about Rs. 300 to Rs. 1,000 depending
upon the worker's wage. If a doffer who earns Rs. 30 per month re-
tires, he may be given Rs. 300, ard if a weaver who earns Rs. 100
per month retires, he may be given Rs. 1000. Any one who wants
to retire voluntarily should be encouraged to do so. and when he
is paid all his dues. his post should be abolished. and the worker
who bears the additional work-lead shou’i be given increased wages
in accordance with the agreemecnts or practice in force in the re-
gion. A predominant section of the industry has fixed the age of
superannuation. As soon as a worker reaches the age of retirement,
he should be paid all his dues and his post should be abolished. C.are
should be taken that senior-most persons who are old and getting
disabled are given preference for retirement. If younger persons

a1
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are allowed to retire, they will earn the benefits of such retirement,
and will seek employment in another mill. The mill retiring such
young workers will lose their services, and with the passage of time
will have only old and disabled men in its employment.

3. Care should also be taken that while introducing the scheme,
the working conditions are suitably improved to enable the workers
to bear the additional work-load. In other words, conditions should
not be so poor that by putting the additional labour either the work-
er makes himself sick or allows wark to suffer. In either case, the
industry suffers a loss. Therefore, while increasing the work-load
utmeost care should be taken to see that the conditions warrant the
increase of work-load. »

4. In the case of both retrenchment benefits and gratuity, the
amount paid as retrenchment compensation or gratuity is charge-
able to the revenue account and will be shown as wages and if
there is any loss on this account. it will be carried forward for tax
purposes. By paving a maximum of 15 months’ salary at a time.
the mills will be able to effect a saving of one month’s salary per
months, less the amount payable for additional work-load given to
the workers. Generally payment for additional work-load is taken
at 50 per cent of the basic wage bill for the retrenched post. The
saving to the mill will be 50 per cent of wages plus full D.F.A. plus
fringe benefits of the post, which normally comes to 26 per cent of
the wage bill. The mill will be able to recover full amount within
about 20 months, and perhaps even in a shorter period.

5. The National Textile Corporation'State Textile Corporation
(or State Government) may set up a revolving fund and out of it
give loans to mills which want to introduce the scheme of ration-
alisation of labour. Loans will carry interest at Bank rate plus
some nominal service charge. From the total savings in wages of
the displaced workers, some benefit will have to be given to the
worker who bears the additional burden. From the balance, some
percentage will have to be spent towards the improvement of work-
ing conditions. Having provided for these two liabilities, 80 per
cent of the net gain ghould go towards the repayment of loan to
the NTC;State Textile Corporation (or State Government), and 20
per cent should remain with the mill to improve its financial condi
tion. - :

Recommendation

As regards four mills assisted by Central Government, the posi-
tion that emerges from the annual accounts is very depressing. The
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accumulated losses of all these mills (Rs. 1336 lakhs) exceed the
paid-up share capital (Rs. 384 lakhs) by Rs. 952 lakhs. The current
liabilities of the mills exceed the current assets in all the cases ex-
cept one. The Committee note that Government have decided to
liquidate one of these mills. They wish to emphasise that the po-
tential of the remaining mills to grow into viable economic units
with investment of reasonable amount of funds should be carefully
gone into before proposing reconstruction. The Committee do not

favour handing back the mills to previous owners who have grossly
mismanaged them.

[S. No. 8 (Para 1.42) of Appendix III to the 28th Report of P.A.C.
(5th Lok Sabha)].

Action taken

The recommendation has been noted for compliance.

[Ministry of Foreign Trade OM. No. 11021'13571-Tex (G) dated
30th December, 1871].

Recommendation

The Committee note that the intention of Government in pur-
chasing the Pathini Tea Estate was to run it as a paying concern
and also to obtain control of an area of strategic importance. The
estate was. however, continued to be managed by the agents of the
previous owners. The continuance of the agents on an annual basis
and relating the commission pavable to them to the gross pro-
ceceds of tea crops. which were admittedly unsatisfactory features
of the agreement, acted as a disincentive to take up replantation
and new plantation. Only in November. 1969, attempts were made
to lease out the estate on a long term basis. The Committee were
not given any specific reasons for the delay over three years in tak-
ing this step. Thev would like to know why the lacunze in the
agreement could pot be noticed and remedial steps taken earlier.
They would also like to know the progress made in handing over
the estate to the proposed National Tea Company or to lease it out
on long term basis. -

[S. No. 10 (Para 1.58) of Appendix VIII to the 28th Report of PAC
(5th L.S.)].

Action taken

The main reason for purchasing the Pathini Tea Estate was be-
cause of its strategic importarce and in the interest of national se-
curity. Govermment took it over on Ist February, 1966 In order
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to avoid disruption of prcduction then agents of the previous own-
ers against whom there was no adverse report, were allowed to
continue to manage the Estate for a period of one year initially.
This was extended on a year to year basis.

The first agreement with the firm for managing the Tea Estate
could be finalised only towards the close of 1966 and was executed
in January 1967. At the time of extending the lease of the Tea
Estate for a period upto 31st December, 1967, the proposal to lease
it out on a long term basis was mooted. The details of long term
lease such as 3 to 5 years or 15 to 20 years as well as other satis-
factory alternative arrangements were considered extensively in
consultation with the Tea Board, Ministry of Finance and Ministry
of Law. In November, 1969 tenders could be invited for leasing
out the estate on a long term basis (20 years). In all 12 tenders
were received. The offers ranged from Rs. 35000 to Rs. 2,00,000.
The response was poor. Government were, however, unable to
make a selection because none of the tendering firms was consider-
ed suitable for the job. It was. therefore, decided that the existing
arrangements might continue till the National Tea Co. consider the
matter after it has been set up.. The conditions of the agreement
have been revised suitably, effective from 1st January, 1971. The
revised terms are indicated below:—

i) A Commission at 1 per cent of the gross sale proceeds of
the crop as against 1-1 2 per cent fixed earlier.

(ii) A commission at 10 per cent of the net profits as deter-
mined under Section 349 of the Companies Act, 1956 as
against 2 per cent fixed earlier.

The lease deed with revised conditions has been executed. The re-
vised terms are expected to give incentive to the managing agents
and the working of the garden is likely to improve.

It has been decided to set up a Tea Corporation in the public
sector and its objectives include the management of any tea estatc
which Government may desire to take over. The Corporation will
be asked to consider taking over this estate for management as soon
as it is feasible .

[Ministry of Foreign Trade O.M. No. 7(6)-B and Ai71 dated
24-2-72].

Recommendation

The Committee regret to note that no attempts were made b
Government to make the estate profitable, Neither any survey was
conducted by Government after the purchase of the estate nor
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was the scope for increasing the profitability on the basis of the
survey said to have been conducted by the previous management
examined. Out of the total area of 2,412 hectares the area under
tea is only 787 hectares. About two-third of the plantation is over
40 years old. Only about 40 hectares were brought under new plan-
tation during 1965-68 and no area was replanted. The Committee
hope that necessary action to improve the yield will be taken early.

[S. No. 11 (Para 1.70) of Appendix VIII to 28th Report of PAC
(5th Lok Sabha)].

Action taken

With a view to improving the profitability of the garden, Gov-
ernment have taken various measures in this direction from time
to time as indicated below:

(i) During the year 1967, Government approved of the change
in the manufacturing method from Orthodox to CTC and
sanctioned supply of necessary machinery and equip-
ment for the purpose costing Rs. 1-49 lakhs.

(i) In 1969 a truck costing Rs. 40,000 was also supplied to the

garden to replace the existing truck which had become
unserviceable.

(iii) A sum of Rs. 18,000 was invested in additional machinery
during 1969-70.

(iv) During the year 1970-71, a further capital expenditure of

Rs. 3:85 lakhs was sanctioned and released for machinery
and electrification.

(v) During the year 1971-72 a sum of Rs. 650 lakhs has al-
ready been approved for additional machinery. The work
is in progress and is expected to be completed shortly.

In regard to plantings, during the period 1866-67 to 1968-69. 19-82
hectares of replanting and 1377 hectares of extension of planting
were undertaken. These were on the basis of proposals from the
Agents. Since Government were thinking of leasing out the estate
on long term basis. a heavy expenditure on this account was defer-
red. At the Advisory Boand meeting held on 29th July. 1870, a ten
year programme submitted by the Agents for rehabilitation of the
property and capital expenditure programme commencing 1971 was
approved. During the year 1971, 12 hectares of extension of area
under tea under capital expenditure and 5 hectares of replanting
under revenue expenditure was carrid out. It is expected that new
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planting programmes will be a regular feature on tire gardemn in
future, Priority is being given to extensions rather than extensive
replanting which would result in loss of crop. All efforts continue
to be made to improve the yield and profitability of the property.
{Ministry of Foreign Trade O.M. No. 7(6)-B and A|7] dated
24.2.721.

Recommendation

In a number of cases the time taken from the date of despatch
of tea from the garden to the date of actual sale was in excess of
12-13 weeks during the 1967—69. The delays during 1968 have not
been explained by Government. As such delays are bound to affect
the prices either due to lack of demand or due to damage, the Com-
mittee trust that expeditious despatch and sale would be ensured
in future.

[S. No. 15 (Para 1.94) of Appendix VIII to 28th Report of P.A.C.
(5th Lok Sabha)].

Action taken

Teas are normally sent by rail and the time taken in transit
from garden to Calcutta depends on the movement in the railways.

The time lag between the arrival of the tea at Calcutta Port and
the sale depends on several factors including their unloading mak-
ing over to the warehouses by the Port Commissioner and their in-
clusion in the auction catalogues strictly on the basis of arrival
dates or in other words. “first come first served”, in accordance with
the rules and regulations of the Calcutta Tea Traders' Association
which govern the conduct of warehousing sampling, auctions.
prompts and deliveries. It will therefore be evident that the gar-
dens or their Agents have little control in expediting sales of thcn
teas in auctions once the teas leave the gardens.

Every endeavour is, however. made to ensure expeditious des-
patch and quick movements from the garden.

{Ministry of Foreign Trade O.M. No. 7(6)-B&A!71 dated 24th
February. 1972]

Recommendation

The Committee note that as against a loss of Rs. 5-30 lakhs dur-
ing 1968, the Estate has made profit of Rs. 0-43 lakhs during 1969
They suggest that in future “interest on capital and audit fec”
should be included in the proforma accounts of the estate.

[S. No. 16 (Para 1.109) of Appendix VIII to 28th Report of PAC
(5th Lok Sabha)l.

-
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Action taken

The Committee’s recommendation to include ‘interest on capital’

and ‘audit fee’ in the proforma accounts of the Estate has been
noted.

. J‘-‘d‘
[Ministry of Foreign Trade O.M. No. 7(6)-B&A |71 dated 24th

February, 1972].

Recommendation

From the details of the cost of production furnished by the Min-
istry, the Committee find that the cost of packing which increased
from 28 paise per kg. in 1967 to 37 paise in 1968 came down to 32
paise in 1969. Admittedly the number of chests used was more
than what was required. The Committee find from a letter dated
21st April, 1969 of the Chairman, Tea Board, that this resulted in a
loss to the Estate but a profit to the Managing Agents as they were
supplying the chests. The Committee would like Government

to
investigate into the matter.

[S. No. 17 (Para 1.110) of Appendix VIII to 28th Report of PAC
(5th Lok Sabha)].

Action taken

Stress is being laid on improving packing of tea and increasing
the average net weight per chest so that there is a decrease in the
packing cost. There has been some improvement since 1968 when
37 kgs. and 41 kgs. had been packed in large and small chests res-
pectively and the corresponding figures for 1969 and 1970 have been
40 and 42 kgs. and 40 and 41 kgs. respectively. (It may be stated
in this connection that according to the tea trade requirement. dust
grades which are heavier in weight by unit volume are packed in
smaller size chests whereas leaf grades which are comparatively
lighter per unit volume are packed in large size chests.).

The statement made in Chairman, Tea Board’s letter of 2lst
April. 1869 in regard to the profit earned by Managing Agents by
using more chests then were required has been examined. The
Agents in Caicutta place orders for the Jequisite number of chests
on various manufacturers who send them direct to the garden. The
orders for chests and other components have been placed on other
firms and are not supplied by the Agents.

Moreover the expenditure incurred in 1968 on account of part of
1987 crop packed in 1968 should have been provided for in the Lia-
bility Ale for 1967 but through an oversight the Agents had not
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done so and the Chest Ajc for 1968 included the cost of chests used
for packing a part of 1967 crops. The matter came to the notice

of the Agents only in 1969 when Audit was carried out for the years
1966—68.

The short packing of tea in tea chests was also investigated. It
was found that out of Rs. 51,062 spent on packing costs in 1968 an
amount of Rs. 47,354 was on items of legitimate expenditure for
which there was no ground whatsoever to hold the managing agents
liable. During that year Pathini Tea Estate packed 38'2 kgs. as
against 42|43 kg. packed in such chests by the adjacent tea estates.
The extra expenditure amounts to Rs. 3,708. The matter was exa-
mined in detail by Chairman, Tea Board who considered that short-
comings such as underpacking are not an unusual feature in the
working of tea companies and the usual practice in such cases is to
warn the garden managers of the defects and keep a strict watch

on such items to ensure that they are not repeated in the following
years. ‘

[Ministry of Foreign Trade O.M. No, 7(6)-B&A’'71 dated 24th
February, 1972].

Recommendation

There has been a considerable increase over the years in fhe
subsidy paid by the Estate on the food stuffs supplied to its staff
despite the fact that departmental cultivation as well as cultiva-
tion on fallow lands by established labourers have been started to
augment food production. The Committee feel that Government
should examine as to whether it is possible to reduce if not alto-
gether eliminate the subsidy by bringing in additional areas under
cultivation of foodgrains.

[S. No. 18 (Para 1.116) of Appendix VIII to 28th Report of PAC
(5th Lok Sabha)}.

Action taken

There has been a considerable inérease on the cost of subsidy
over the years on account of food stuffs supplied to the employees
on the garden. While wheat is obtained through Government at
controlled rates, rice has to be purchased in the open market, where
prices fluctuate from year to year and from time to time. The tea
industry in North India in general has to bear this expenditure as
it has always been the practice to supply cereals at subsidised rates
to its labour and staff. Pathini has its “Grow More Food Project”
and at present 40 hectares are under food cultivation, Efforts are
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being made to increase the area so that the cost on food subsidy
can be reduced. It is hoped that it would be possible to reduce ex-
penditure on this item to some extent in future, though it will not,
however, be possible to eliminate the subsidy altogether.

[Ministry of Foreign Trade O.M. No. 7(6)-B&A 71 dated 24th
- February, 1972].
Recommendation

The Committee observe that while a grant of Rs. 10 lakhs was
disbursed to the Association in March, 1968, only about Rs. 3:38
lakhs were utilised till September, 1969. This short-utilisation of
funds has been attributed to unforeseen delay with regard to trans-
fer of land and lack of a sense of urgency in the import of machin-
ery. The licence for the import of machinery was applied for only
on 2ist March, 1968. The Committee do not appreciate the reiease
of the grant without ascertaining the immediate requirement which
amounted to unnecessary blocking of funds.

[S. No. 20 (Para 1.135) of Appendix VIII of 28th Report
(5th Lok Sabha)].

Actiop taken

The observations made by the Public Accounts Committee have
been noted for strict compliance in future.

[Ministry of Foreign Trade OM. No. 8(9-Tax(D) 69 dated
5-2-1972].

Recommendation

The Committee note that no specific time-limit within which
the grant should be utilised. was laid down by Government. The
Committee would like Government to learn a lesson from this in-
stance and ensure that a scheme from a private organisation seek-
ing financial assistance from Government should be regulated by a
realistic and well defined time-schedule for completion of the pro-
ject and Government authorities concerned should satisfy them-
selves with due expedition about the actual progress made before
releasing the funds.

The Committee would like to be informed of action taken and

detailed instructions issued in this behalf in consultation with the
Ministry of Finance. .

{S. No. 21 (Para 1.136) of Appendix VIII of 28th Report
(5th Lok Sabha)].
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Action taken

According to Rules 149(1)(a) and 149(2) of the General Finan-
cial Rules, only so much of the grant should be paid during any
financial year as is likely to be spent in that year and in the case
of non-recurring grants for specific objects, the order sanctioning the
grant should also specify the time-limit within which the grant or
each instalment of it is to be spent. The existing provisions there-
fore are considered adequate.

Departmental instructions have, however, been issued to all
concerned (Annexure I) within the Ministry of Foreign Trade to
keep in view the observations of the Public Accounts Committee
and the relevant provisions of the G.F.R, before releasing grants-
in-aid.

[Ministry of Foreign Trade O.M. No. 8(9)-Tex(D)}69, dated 5th
February, 1972].



ANNEXURE 1}
No. 13(1)-MDF|71
GOVERNMENT OF INDIA
MinisTRY oF FOREIGN TRADE
New Delhi, the 3rd January, 1972.
OFFICE MEMORANDUM
Sus: —Utilisation of Grant-in-aid.

A case has come to notice wherein the sanction letter for the re-
lease of grant-in-aid from the Marketing Development Fund to the
grantee institution, no specific time limit within which the grant
should be utilised. was laid down by the Government. The grant
released to the institution was not fully utilised in that year and
the balance unutilised amount was allowed to be retained by the
Institution. The Public Accounts Committee in their 28th Report
nave made the following observations:—

“Grant-in-aid should be sanctioned after ascertaining the
immediate requirements so that locking of funds is avoid-
ed (ii) Financial assistance from Government should be
regulated by a realistic and well defined time-schedule
for completion of the project and Government authorities
concerned should satisfv themselves with due expendition
about the actual progress made before releasing the
f,ms.”

According to Rules 149(1) (a) and 149(2) of the General Finan-
cial Rules (1963) only so much of the grant should be paid during
any financial vear as is likely to be spent in that year and in the
case of non-recurring grants for specific objects. order sanctioning
grant should also specify time limit within which the grant instal-
ment of it is to be spent. When recurring grants-in-aid are sanc-
tioned to the same institution for the same purpose, a certifi-
ate to the effect that the unspent balance of the previous grant has
cither been surrendered to the Govt. or has been taken into account
sanctioning the subsequent grant should be incorporated in the sanc-
tion letter in such cases vide Rule 149(1) (a) of the G.F.R.

n
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It is requested that in future, before releasing grant-in.aid 1,
the grantee institutions the observations made by the PAC. any
the instructions contained in G.F.R. are kept in view and only g,
much of the grant is paid during any financial year as is likely ¢,
be spent during that year. The sanction for the grant should 1.
subject to the conditions that any amount that remains unutilised
at the end of the vear should be refunded immediately. If an\
balance amount remains unutilised with the grantee institutions at
the close of financial vear steps should be taken to recover the
amount immediately.

This issues with the approval of the Ministry of Finance, FT&T
Division vide their u.o. No. 11, 123. FT&T Div. dated the 2lst De-
cember, 1971

Sd’/-
(P. G. SALVI),
Deputy Secretary to Govt. of India.
All Officers.
All Sections.

All Export Promotion Councils and other grantee institutions.

Recommendation

It is a recognised fact that a significant increase in fertiliser con-
sumption is a critical element in the agricultural strategy. Although
the consumption of fertilisers has registered a substantial increase
in the recent vears. it has fallen considerably short of the targets
During the vears 1966-67. 1967-68, 1968-69 and 1969-70 against the
targets of 15.70 lakh tonnes, 21.90 lakh tonnes, 30,06 lakh tonnes and
28.75 lakh tonnes, the actual consumption was 11.01 lakh tonnes (70
per cent). 16.85 lakh tonnes (76 per cent) 17.60 lakh tonnes (58 per
cent) and 20.09 lakh tonnes (87 per cent) respectively. The con-
tinued shortfall in consumption leads the Committee to the conclu-
sion that the fertiliser promotion efforts of the Government are not
effective enough. The Committee hope every effort will be madc
to reach the desirable level of annual consumption bv the end «f
the Fourth Plan sn that the loss of nutrients from the soil may be
adequately compensated.

[S. No. 22 (Para 2.17) of Appendix VII{ to 28th Report of PAC
(5th Lok Sabha))
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Action taken

The growth rate of fertiliser consumption from 1966-67 to 1970-
71 may be seen from the following table:—

Year Consumption

Rate ef growdoova prece ng yoar
‘in lakh tonnes’ ’

—

- —— ! — —— p— . s

N P Kp (NiPO,: K0 N POy KO0 N :P,0,~K,0)

196667 738 2:°49 114 2R 8y 48 40
1967-68 1035 446 2-03 40 Bl 49 53
1968-69  12-08 31 ¥2 1-%0 17 =14 .. =4
1969-~0 13-9% 4°38 1-76 16 14 4 14
17071 \ 14-%6 41 2 1% [ ¢ 2q &

From the above table it may be seen that there has been an
increase in the fertiliser nutrient (N4P O,-- K.O' consumption in
every year. However, there has been maximum growth rate in
1966-67 and 1967-68 and it has slowed down subsequently. This could
be due to the following reasons:—

1. Maximum growth rate observed in 1966-67 and 1967-68
could be attributed to the break-through in the adoption
of cultivation of high vielding varieties of wheat in the
maximum area during this period and subsequently there
was a marginal increase in area under high vielding
varieties of wheat.

2. There was no outstanding break-through in the adoption
of high vielding paddy varieties with the result that the
expected targets coubd not be achieved.

3. As stated earlier. after every vear there is an increase in
the fertiliser consumption with the result there is a lar-
ger base reached vear after year: consequently the per
cent growth rate decelerates. ¢

At present the Indian Council of Agricultural Research are laving
out National Demonstrations in 75 districts at the rate of 15 demonst-
rations in each district. The aim of these demonstrations is to show
maximum production potential per unit area in per unit time by
following package of practices including the optimum and balan.ced
use of fertilizers. The fertiliser schedules in these demonstrations
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are to be based on soil test recommendations. Besides this, the State
Governments and the fertiliser Manufacturers are also carrying out
promotional programmes including demonstrations, free soil testing
and audio-visual programmes.

Another important medium for promoting the fertiliser use is to
Farmers' training programme. The farmers’ training programme
revolves around the National Demonstrations and while discussing
the package of practices for Nigh yielding varieties programme, due
stress is laid on the application of recommended doses of P&K ferti-
lisers. Farmers are trained through peripatetic teams also.

Government have also under active consideration a scheme for
massive promotional programme in about 70 districts through
intensive soil testing field demonstrations, farmer and dealer train-
ing, and a visual publicity and linking of credit applies and techni-
cal advice.

[Deptt. of Agriculture D.O. No. 1-28 71-MAI dated 25-2-72].
Recommendation

The Committce note that Government propose to set up a Ferti-
liser Promotion Council to undertake demonstration of fertilisers
and to bring about a large amount of coordination in the use of
fertilisers. The hope that the Council will be set up early and it will
enlist earnest cooperation and active participation of the States to
achieve the targets of consumption during the Fourth Plan period.

[S.N. 23 (Para 2.18) of Appendix V1iII to 28th Report of PAC
(S.RLS)]

Action taken

The Ministry of Agriculture has drawn up a centrally sponsored
fertiliser Promotion Programme costing Rs. 3.0 crore during the
remaining period of the Fourth Five Year Plan. This has already
been approved by the Planning Commission. Concurrence of Finance
to the scheme is, however, awaited. The programme will be imple-
mented in 35 districts in 1972-73 and 35 districts in 1973-74 on an
intensive basis. It is based on 10-point! programme which are s
follows:

(i) Massive demonstration programme in selected districts o
a package approach in collaboration with the other
demonstration programmes organised by the States
Manufacturers etc. in respect of specific commodities hke
cotton, ail seeds, jute ete.
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(ii) Training of V.L.Ws.. Coop. Salesman, Extension officers
and other officers in proper fertiliser use and management

so that they can assist the farmers on the efficient use of
fertilisers.

(iit) Training of farmers including farm women in proper use

and management of fertiliser in selected potential
districts. .

(iv) Dissemination of information material on the use of ferti-
lisers through personal contact, group discussions and
mass communication media such as film, radio and
television.

(v)« Organisation of fertiliser festivals in the potential districts.

(vi) Strengthening of the existing soil testing laboratories in
the districts. setting up of new ones and provision of
mobile soil testing laboratories and also strengthening

the quality control measures at the Centre and in the
States.

(vii) Increase cooperative credit facilities to farmers for ferti-
liser use.

(viii) Credit to be given in kind as fertilisers as far as possible.
(ix) More selling points to be opened in each block.

(x) Linking of Commercial Bank Credit Programme with
fertiliser on an area basis.

The programme will be implemented through the State Govern-
ments. The Ministry also through this programme will coordinate
the Fertiliser Promotion Programmes with all the other agencies
including fertiliser industry in use of balanced fertilisers.

{Department of Agriculture D-O. No. 1.28'71-MAI dated 25-2-72) .

Recommendation

The Committee would like to emphasise that adequate credit
facilities to small farmers should be made available on easy terms
for getting agricultural wnputs. The Comrhit_tee note that Goveén-
ment propose to set up an Agricultural Credit Corporation to © exi
security against risks to the commercial banks and that proposa
is under active consideration. The Committee would like to be
apprised of the decision taken in this regard.

. 5th
SN, 24 (Pars 2.19) of Appendix VIII to 28th Report of PAC (38

<34\ LS.72-8.
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Action taken

The Public Accounts Committeee have probably meant the Credit
Guarantee Corporation and not the Agricultural Credit Corporation.

Following is a detailed account of the activities of this Corporation.

The Credit Guarantee Corporation of India Ltd., a company re-
gistered under the Companies Act was incorported on the 14th
January, 1971 and the Credit Guarantee Scheme came under force
with effect from the 1st April, 1971, The Corporation has formulated
three schemes extending guarantee cover to the advances made by
scheduled Commercial Banks, State Financial Corporation and eligi-
ble Service Cooperatives. These schemes have been substantially
amended and liberalised from the 1st January, 1972. According to
the liberalised scheme of the Credit Guarantee Corporation, all direct
lending irrespective of the loans sanctioned by commercial banks to
individual farmers will be covered under the scheme. Claims for
losses incurred will, however, be restricted up to 75 per cent of the
amount or Rs. 2,500 whichever is lower in the case of shorti-term
crop advances: 75 per cent of the amount of the loss or Rs. 10,000
whichever is lower in the case of medium-term advances, 75 per cent
of the amount of the loss or Rs. 5,000 whichever is lower in the casc
of short-term loans, subsequently converted into long-term loans
due to genuinc reasons like drought. famine etc. Hitherto, loans to
small farmers were covered under the scheme for advances up to
Rs. 1,000 in case of seasonal gdvances and advances up to Rs. 5,000 for
medium-term advances,

The amended scheme also prescribes ceiling for losses in respect
of advances to individuals engaged in pisciculture, sericulture.
animal husbandry, dairy farming or poultry farming. The restric-
tion is that only one claim can be preferred for a borrower in respect
of advances to thesc categories and the ceilings for claims prescribed
are Rs. 37,500, Rs. 18,750, Rs. 15,000, Rs. 22,500, Rs. 15,000 or 75 per
cent. of the amount of the losses whichever is lower in respect of
advances to pisciculture, sericulture, animal husbandry, poultry
farming, dairy farming respectively.

[Department of Agriculture D.O. Nv. 1.28'71-MA] dated 25-2-72)

Recommendation

The growth in the demand for fertilisers is very much dependent
on the development of soil testing facilities. The Committee arc
however, distressed to find that the existing soil testing laboratorics
which number 105 are not being utilised to their full capacit:
According to the Planning Commission, the laboratorics are beint
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utilised to the extent of 60 per cent of their capacity while in a paper
submitted to the Conference of Agriculture Ministers it was men-
tioned that the laboratories are being utilised to the extent of 50 per
cent only. Apart from under-utilisation, the Committee are con-
cerned to note that the manner of drawing and testing samples by
the laboratories is admittedly faulty and there is also lack of effective
follow-up action by the Extension Agencies. During the course of
evidence the Secretary, Department of Agriculture expressed his
helplessness in the matter as the laboratories were working under
the control of the State Governments. The Ministry of Agriculture
are not aware even about the actual figures of utilisation of facilities
provided by these laboratories. The Committee consider this as
regrettable statc of affairs. They would urge Government to take
necessary steps to establish better coordination with the State Gov-
ernment in the matter of utilisation of the soil testing laboratories.
The Committee cannot over-emphasise that improvement in soil
testing facilities and their full utilisation are essential for increase

in consumption of fertilisers, particularly P,_! O‘ /K:, O
of which there is deficiency in certain parts of the country.

[S.No. 25 (Para 2.20) of Appendix VIII to 28th Report of PAC
(5th LS)1.

Action Taken

The rolc of soil testing in efficient use of fertilisers was recog-
nised by the Government of India as early as 1952 when a scheme
on the determination of “Soil Fertilitv and Fertiliser Use” was ini-
tiated at the LA R.I. under Indo U.S.A. Operational Agreement No. 4,
Under this Agreement and its two supplements, provision was made
to establish 24 soil testing laboratories in the country. The U.S.
Government provided assistance through the supply of equipments
necessary in addition to making available the services of expert techni-
cians and in arranging for the training of personnel abroad. In 1956.
ecight laboratories were set up and 16 more were added later on to
make the total number of 24 laboratories distributed throughout the
country. Under the A.1D. Programme, 9 more laboratories were set
up for providing the necessary soil testing facilities in the package
programme districts were the package practices including the input
of fertilisers had a dominant role to play in increasing the agri-
cultural production. The importance of these facilities was realized
by the State Governments and a number of laboratories were set
up by the Governments on their own. Presently. there are 105 s.oil
testing laboratories working in the different States rendering service
to the cultivators in efficient and balanced use of fertilisers.



These laboratories were functioning at different rates of utilisation
varying from 20 per cent to 15 per cent. The laboratories in the
Eastern and Central Btates are operating at a low level; whereas the
laboratories in the Southern and Northern States have been operat-
ing satisfactorily during recent years and some of the laboratories
have been exceeded their rated capacities.

The Department of Agriculture has a small Cell for coordinating
the working of the different laboratories and reviewing the progress
of the various laboratories. For the above purpose, the State Gov-
ernments have been requested to arrange for sending the monthly
reports of the various laboratories so that the coordination of the
work could be done at the Central level. The Department is follow-
ing-up the action taken by the various State Governments on the
suggestions made by this Department and as consequence, there has
been improvement in the working of the laborafories during the
current year. The overall performance of all the laboratories has
been worked out for 1970 and 1971 (January to August) which is of
the order of 77 per cent and 80 per cent respectively. The original
performance is shown in a tabular form below: —

——— -t - e e 38 I £ 4 122 % % e 71 e+ o et 3 e 3 2 PR e

Percentage utilisation of capacity

Zone States 1970 1971
(Jan, to Aug.}

Eastemn . . Assam, Bihar, Orisss, West Bengal, Manipur,

Tripyra. . . . . . o 431
Western Gujarat, Mahsrashirs, | . §6- 4 $2-3
Southern Andhra Pradesh, Tamil Nadu. Kerals,

Mysore, Pondicherry | . . . 7%°0 88§
Northern . Puniab, Haryans, ] & K. Himachal Pradesh 1536 127'¢

Central | . . U.P,M. P Raissthan, Dethi, . . 71°6 60

The Department has also a scheme for fabrication of 34 units
of Mobile Boil Testing Laboratories for supplementing the existing
soil testing facilities ard rendering service at the doorsteps of the
farmers. Seventeen Mobile Laboratories have already been sup
plied to the major States s few of which are functioning. Reports
. from the States indicate that there has been considerable impact of
these facilities on the cultivators and soil-test consciousness has been

aroused. It is expected that the facilities provided will augment the
fertiliser consumption sand that {srmers will resort to belanced us:
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of ferilizers by including P,O, and K O in their fertiliser use sche-
dule. -

In order to strengthen the soil testing laboratories in the States,
necessary provision has been made for strengthening 70 soil testing
laboratories during the remaining two years of the Fourth Five
Year Plan, with equipments and a jeep. It is also proposed to pro-
vide atomic absorption specto-photometer to each State for analysis
of soil samples for the deficiency of micro-nutrients such as zinc,
boron etc. Steps are also being taken to train the officers of the soil
testing laboratories on the latest techniques of soil testing at
1.ARI on a regular basis.

The soil testing programme of the State Governments are being
continuously reviewed by visits to the States so that the quality of
the laboratories is maintained and improvements are effected.

[(Department of Agriculture D.O. No. 1-28/71-MAI, dated 25th
February, 1972].
Recommendation

As on 1st April, 1969, there was an accumulation of 11.53 lakh
tonnes of fertilisers valued at Rs. 200 crores. The quantity that re-
mained unsold for more than two years on the lst April, 1970 in
States (except Assam, Bihar, J. & K., Orissa and UP. who had not
furnished their reports), was of the order of 2 lakh tonnes and the
loss/damage sustained on account of lomg storage was Rs. 0-78 lakh
during the 3 years ending 1lst April, 1870. In addition considerable
expenditure had to be incurred on long storage. In view of this
position, the Committee would emphasise the need for realistic pro-
visioning based on the actual consumption of each kind of fertili-
sers. In this connection the Committee wish to add that Govern-
ment should devise a proper scientific machinery to collect the data
regarding actual consumption of fertilisers for the accurate assess-
ment of future needs as at present they are mot in the know of the
extent of actual consumption of potassic and phosphatic fertilisers
throughout the couatry.

[S. No. 26 (Para 2.34) of Appendix VIII to 28th Report of PAC
(5th Lok Sabha)).
Action taken
Stocks of Pertilizers as on 1-4-1969

The total value of stocks of all kinds of fertilizers with the Cen-
tral Pool, State Covernment agencies, manufacturers and dealers
as on 1st April. 1969 was about Rs. 200 crores. But a stock of this
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order is not too large or excessive in- view of the very large require-
ments of fertilizers during 1969-70, especxally those of Kharif sea-
son. During the Zonal Conferences held in March|April, 1969, the
States had indicated their requirements of fertilisers for 1969-70
totalling up to 18.00 lakh tonnes of nitrogen, 6.22 lakh tonnes of
P;O, and 3:25 lakh tonnes of The value of these require-
ments was about Rs. 473 crores. O? this the value of requirements
of Kharif, 1969, which was only one month away—was about Rs. 270
crores. Building up of a stock worth Rs. 200 crores just one month
in advance of Kharif season in the circumstances, was indispens-
able. Moreover, some accumulation of the stocks was the result of
lack of sales on account of unsatisfactory weather conditions in
some of the States in the year 1968-69.

The storage losses in some of the States are unfortunate, and the
States were regularly requested during the bi-annual conferences
to make the best use of the stocks. Allocation of freshly imported
fertilisers were made anly after assuming that all the stocks in hand
were fully used. But in some States the cooperative system could
not dispose of the stocks with them: unfortunately, they did not
undertake the additional expense of rebagging these old stocks and
transporting them to those areas where fertilisers were in demand.
The losses have occurred due to additional financial and storage
expenses. The State Governments are urged to make adequatc
arrangements to move and utilize the surplus stocks in one district
in other districts in their State after due rebagging and transporta-
tion. They have been requested to do the needful.

The Government are aware of the need of a scientific system of
data-reporting so as to assess accurately the actual consumption of
fertidisers and the future needs. The existing practice is to collect
data regarding fertiliser consumption and stocks etc. in a series of
Zonal conferences which are held twice a year, once before Khar:!
and again before Rabl and attended by representatives of all State
Governments, Union Territories and manufacturers. The data s
received is cross-checked with the information compiled in the
Ministry on the basis of data received from manufacturers, Food
Corporation (handling agent of the fertilisers), SW.C. & CWC
and every care is taken to reach correct estimates. But despite thest
checks and cross checks, there is room for improvement. In fact.
to put the system of dats reporting on a regular firm footing, sev®
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ral steps are being taken by the Government. These are briefly
summarised below:—

(i) In 1969, the Indian Institute of Management, Ahmedabad
was asked by the Government to study the data report-
ing system as it existed in the country at that time and
suggest improvements. The team of the Indian Institute
of Management studied the existing system. It visited
four States namely, Maharashtra, West Bengal, Punjab &
Tamil Nadu and on the basis of its findings, recommend-
ed a scheme, sometimes towards the end of 1969, to be
tried on pilot basis in the States of Tamil Nadu and Pun-
jab. The broad features of the scheme briefly, as it was to
be tried in these two States were:—

(a) The data of fertiliser stocks and sles by wholesalers
and retailers will be collected by the respective A.E.O.
(Agriculture) and consolidated by the District Agricul-
tural Officer and sent to Director of Agriculture. who
would consolidate it for the entire State.

{b) The data of the sales and stocks etc. from the coopera-
tive sector would be collected by the AE.O. (Coops.)
and consolidated by the B.D.O. at the block level and
forwarded to the Assistant Registrar at district level.

(c) The form of report was streamlined with a view to
avoiding double counting. and to facilitate computeri-
sation at New Delhi. Advance copies of the reports were
to be received in Delhi and computerised so as to give
monthly picture of sales and stocks enabling continu-
ous planning for import of fertilisers at optimal levels.

(d) The idea. however, was that if the scheme proves suc-
cessful in these two States. it will be exterded to other
States also. However, the scheme has been working
satisfactorily in Punjab, though there were initially
certain practical difficulties in Tamil Nadu and the
scheme with some alterations could be installed there
only in 1971 and it is hoped that the data reporting
system will improve in the State. Meanwhile, oth.er
States have also been asked to try the scheme. Replies
from certain States have already been received and
other States have been asked to expedite the replies.
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(ii) An Inter-Ministerial Committee, comsisting of represent-

atives of the Departments of Chemicals, Economic Affairs,
Expenditure, Planning Commission and JIndian Council
of Agricultural Research has been set up with the Secre-
tary, Agriculture Department as the Chairman to watch
the trends of further consumption twice a year and to
scrutinise the import proposals of Agriculture Depart-
ment. This Committee also examines the statistical accu-
racy of the consumption and stoek figures given by the
States.

(ili) The State Governments have also been asked to form

Standing Committees on Fertilisers in each State. These
Committees would consist of representatives of the State
Government, manufacturers, distributors and cooperatives
and discuss various related matters including the ways
and means of improving the fertiliser statistics. Eight
States, namely Punjab, Uttar Pradesh, Madbya Pradesh,
Rajasthan, Gujarat, Orissa, Haryana and Bibar have al-
ready set up these Committees and other States are be-
ing persuaded to go ahead with the schere.

(iv) In a Conference of the Officers of State Government call-

(v)

ed on 2ist January, 1971, they were asked to improve
the system of statistics which they were furnishing to
the Government of India and to be vigilant about the
data reporting system in their respective States. How-
ever, on a request from the State Governments, the manu-
facturers have been asked to report to the State Gov-
ernments the despatches made to the States, so as to
enable them to cross-check the figures which they ga-
ther from retailers onwards. This is likely to improve
the efficieney of the Data Reporting System.

Finally aofficers from the Mimistry were also sent to
different Statbs to study the Data  Reporting System
there and point out the weaknesses existing in the State
and suggest them the steps to improve the system.

To sam wp fhem, 4 mey be meid thet the Gewernment is

awere of the need of a scient¥ic wystem of data report-
ing and is taking steps to improve the existing system
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It s hoped that with the various measures being taken,
the systern would improve,

[Department of Agriculture D.O. No. 1-28/71-MAI dated 25th
February, 1872].

Recommendation

The Committee note that Government have spent Rs. 597.20
crores in the import of fertilisers during the 4 years 196667 to
1969-70. During the three years ending 1968-63 the import of
nitrogenous fertilisers was much more than even the targets en-
visaged in spite of the actual availability of stocks being in ex-
cess of the requirements. The guantity of imported fertilisers ac-
cumuleted as on 1lst August 1970 was 11.08 lakhs metric tonnes
costing Rs. 187 crores. The targets fixed for the import of fertili-
sers during the revised Fourth Plan show that the imports will be
increasing every year. From 894 lakhs tonnes of fertilisers import-
ed in 1969-70, the imports during the last year of the plan, viz,,
1973-74 is expected to increase to 26.74 lakh tonnes. In view of the
fact that inereasing imports of fertilisers involve considerable
foreign exchange expenditure, the Committee would like to caution
Government against importing fertilisers far in excess of require-
ments which has resulted in over-stocking in the past. The Com-
mittee would also siress that eoncerted efforts should be made to
develop indigenous capacity for production of fertilisers so as to
obviste dependence on imports in this crucial sector of our econo-
my.

[S. No. 27 (Para 2.35) of Appendix VIII to 28th Report of PAC
) (5th Lok Sabha)].

Action takenm

The Committee's recammendations for minimisimg fertiliser im-
ports have been noted.

In regard to seM-reliance in fertiliser production, both capacity
and production of fertilisers have been increasing over the years.
Fertilisers are included in the core Sector and the larger industrial
houses are also permitted to contribute and participate in the build-
ing up of capacity in the fertiliser industry. A note entmec_l “Ferti-
liser Programme in the Fourth and Fifth Plan” which gives informa-
tion regarding the capacity and production of fertilisers is enclosed
as Annexure I. . ,

]
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Recognising the need for rapid increase in capacity in production
of fertilisers, Government had reviewed in 1965-86 the policy for
licensing capacity in fertilisers and as a result certain facilities were
offered to intending entrepreneurs for establishing new fertiliser
factories, and simultaneously certain procedural changes were made
to deal expeditiously applications for letters of intent/industrial
licences in fertilisers. A high level committee of secretaries, called
the special Committee of Secretaries for fertiliser projects was
constituted to function as a single focal point for dealing with all
negotiations involving the foreign collaboration in fertiliser industry,
for considering applications for letter of intent/industrial licences, for
expediting necessary clearances etc. Since then a good number of
letter of intents/licences were issued. Some of the letter of intents
granted did not, however, materialise as the parties did not imple-
ment the projects. Details of the licences issued since 1966 and
which have been implemented and which are being implemented are
given below:—

Licences issned Date of issue Capacity DAP
of licence
N PO,

Public Sectoram=

1. Cochin Phase ] , . N . 7-6-1966 M1%2,000

2. Durgapur Fertiliser Project. .” . 30-7-1966 ”152.000

3. Madras Fertiliser Project. | . 17-12-1966  164.000 85.000
4. F.A.CT.(IV Stage Expn.® . 29-10-1966 22,000 [10.000

5. Sindri Rationalisation Scheme . 27-4-1968 e 16,000
6. Namrup Expansion. . . 6-8-1969  152.000

~. Barsuni Pertiliser Factory , 21-10-1969 1€2.000

8. Indian Farmers Fertilisers Co-
operative Ltd., |, . . 28-%-1970 218,000 127.009

9. Ramagundam Fertiliser Proiect. |, 19-1-1971 229,000

10. Talchar Fertiliser Project. . 19-1-1971 229.000

11. Trombay Expansion . . 1-6-197% 132,000 132.000
.

12. Haldia Fertiliser Proiect, | . 27-12-1971 1€2.000 74.000

Private Secior—

1. D.C.M. M/s. Shriram Pertiliser ., 22-0-1966 110.000 .
Chemicals, Kotsh,

2. Indian Explosives Ltd., Kanpur. | 28-3-1 200,000 .
3. Mangalore Fertiliser Project Man- 31088
galore, . R " . 8-12-1966 160,000 .

i e e A ey P A U S Y -
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Licances issued Date ofissue ~  Capacity
of 'cence N P,0, DAP

4. Zaeri Agro-Chemicals, Goa. . 12-12-1966 1,75,000  42.000
§. Guiarat State Fertilisers, . 17-12-1967  2.16.000 £0,000
6. Coromandal Fertiliser, Vizag and

Expansion Phase 1. . 14-1-1971 235,000 73,000
7. Southern Petro-Chemical Industries

Corporation Ltd.. Tuticorin, . 4+-8-1971 258.000 £2.000
8. Dharamsi Morarji Chemicals. . 30-8-1971 45,000 11,200  11$,000
9. D:lhi Cloth Mills Co., M/s. Shriram

Chemicals (Expansion . . 1i-1-1972 42,000

Letter of intemts isyucd

1. Tata Fertiliser Project, Mithapur. , 25-7-1970 166,000 _138.000

2. Maharashtra Cooperative Fertilisers
and Chemicals Ltd., Bombhay. . 13-10-1969 {66,000 tonnes Scda Ash.
66,000 tonnes Amm. Chlorjde

In regard to the incentive given to private entrepreneurs for
establishing fertiliser factories, it may be stated that Government
assistance is given for arranging the foreign exchange cost of the
project which forms a substantial part of the total cost of the project.
Recently, U.K. Project Loans have been granted to three new ferti-
liser projects. Yen credit is also being arranged for two projects.
Besides, every assistance is given to the industry to solve the various
problems which arise from time to time. For example allocation of
Steel, allocation of foreign exchange for essential imports etc, are
recommended. Rail Transportation difficulties faced by the industry
are also taken up with the Ministry of Railways.

[Department of Agriculture D.O. No. 1-28 71—MAI dated 25-2-72].
Recommendation

The Committee regret to find that indigenous production of such
a vital commodity like fertilizers had been far below the peeds of
the country and that 69 per cent to 85 per,cent of the requirements
“of Nitrogenous fertilizers and 36 per cent to 100 per cent .oi the
requirement of phosphatic fertilizers had to be impox:ted during t_he
3 years 1867-68 to 1968-69, while the entire consumption of potassic/
substantial drain on limited foreign exchange resources of t}.xe
country. This phenomenon is partly due to persistent shgrtfall in
the utilisation of installed capacity of the fertilizer factories. From
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the data relating to last three years ending 1968-70 furnished to the
Committee, they find that while the percentage of produetion of
mitrogenous fertilizers to the imstalled capacity has increased from
62.7 in 1967-68 to 70 in 1969-70 the production of phosphatic fertilizers
has shown a decline from 69 per cent in 196748 to 48 per cent of
production capacity in 1969-70. The production of triple superphos-
phatic was only 33 per cent of the capacity and that of complex
fertilizers was 58 per cent in 1969-70. The Commitiee utge upon
Government to take necessary steps to ensure that the built-up
capacity of the industry is fully utilised.
[S. No. 28 (Para 2.47) of Appendix VIII to their 28th Report (5th
Lok Sabha)])

Action taken

The utilization of capacity for production of various types of
fertilizers showed a distinct improvement in 1971-72 as compared to
the previous year. The relevant details are given below:—

Capacity Production Percentage Utilisaticn
{0¢0 remncs) (000 tonnes’ of COpaCity

1970-71  16073-72 1970=71 197473 1970-73  1971-93

——— =

Mitrogen Phosphme 1300 1300 330 918 33 ‘90" 00
Complex Phosphate 207 207 129 144 62-3 696
Singic Sapesphosphate 208 208 0 120 UL £7°7

NOTE :~= (1) The producsion frem Madras Unit hae net been talied o0 scconkt for
the above calenistiens. as the Unit wemt i to produciivb in  the
later part 1971.

(23 Ammoniaused for purposes other than for fertilizar procducticn has
beten taken into accoant is the caicnistions.

Notwithstanding the above fmprovement, it is recognised that
eapecity utilization is still on the low side. This is mainly due te the
fact that some of the plants like those at Sindri and certain sections
of FACT being oM, suffer from technological and other difficulties.
A few other plants like those at Rourkela, Neyveli have difficulties
im opsimizing their production becsuse of the difficulties like non-
availability of colse-even gas and maintenance and operstional prob-
lems, design and equipment deficlencies. If performance of aging
plants and others based on old processes is excluded, she overall
capocity uiilization in respect of others presents a fairly bright
picture. For example, the Kota factory has been operating at about
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100 per cent of its installed eapacity; the Gorakhpur, GSFC and
Coromondal have also been working between 85-90 per cent of their
capacity. The Nangal Unit is also capable of operating at about 100
per cent of the capacity provided adequate power, which in this case
is raw-material for Ammonia Synthesis, is available but unfortu-
nately, as a result of power cut at Nangal, the capacity utilization
was of the order of 70 per cent in 1971.72.

2. The capacity utilization of single superphosphate factories re-
mained low mainly due to lack of demand for the high prices and
low analysis single superphosphate and the growing competition
from low cost and high nutrient complex fertilizers, imported or
locally manufactured. However, some of the superphosphate units
like the DMCC, Bombay and Ambarnath, and Adarsh Chemicals
showed a very high capacity utilization of over 100 per cent. A study
Group set up by FAI, at the instance of the Ministry of Petroleum
and Chemicals, has made certain suggestions to help improve the
working of these units by setting up plants for granulation etc. This is
a long term programme and would, among other things, require
intensive promotional effort reinforced by adequate finances to re-
habflitate the units which are in financial straits. There is also the
wider question whether the units producing straight fertilizers like
S8P, will at all be able to maintain their competitive position vis-a-
vis the other modern plants which in the context of increasing em-
phasis on balanced fertilization are going in for the production of
complex fertilizers in a big way. All these issues are under conside-
ration, in consultation with other concerned Departments/Ministries
and in the meanwhile, the State Governments are being persuaded
to lift a certain percentage of their PyO, requirements in the form of
single superphosphate. In view, particularly, of the present
uncertainty about the availability of imported TSP or DAP it is
expected that this measure will help boost up demand for local
superphosphate and thereby push up production resulting in better
utilization of capacity in these units. The utilization of capacity of
single superphosphate factories in 1970-71 and 71-72 has been given
above.

The Ministry is paying close and continuing attention to these
and other problems which inhibit optimum production in different
units and their performance is also reviewed from time to time with
a view to helping them to improve their production efficiency to the
extent possible. As already mentioned, capacity utilisation in 1971-72
was on the whole very much better than that in 1870-7] and the
picture is expected to be even better in the current year,

[Ministry of Petroleum and Chemicals OM. No. Ferts. 1-20(6)i71

dated 9-10-71].
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Recommendation

‘T'he Committee note with concern that the price of fertilizers is
the highest in India as compared with other countries. The high
cost of production of fertilizers in the country has been attributed
partly to small size of factories and non-use of new technology and
partly to under-utilisation of the existing capacity. The Committee
wish to emphasise that concerted measures should be taken to bring
down the cost of production and sale price so that a farmer finds it
economic to use fertilizers.

[S. No. 29, (Para 2.48) of Appendix VIII to their 28th Report (5th
Lok Sabha)]

Action taken

Higher prices of fertilizers in India are due to factors like high
cost of machinery both imported and indigenous, raw materials and
acquisition of latest process know-how from abroad. The cost of the
imported machinery becomes high because of customs duty and
ocean freight and other charges. The cost of indigenous machinery
is often very high compared even to the landed cost of the imported
machinery. The longer time taken for setting up fertilizer plants in
India due 1o various reasons adds to the investment on the plant and
therefore to the burden of interest and depreciation charges which
get reflected in the price of the fertilizers. Continuing efforts are
being made to bring down the fertilizer prices through (a) maximum
utilisation of installd capacities; (b) establishing production in large
sized units dictated by economics of scale; and (c¢) adoption of the
latest production techniques which in turn wouid ensure high levels
of production efficiency.

Comparative prices of fertilizer in India. U.K., Japan, U.S.A. and
Pakistan are given below: —

] M T, of pwu nutrient
(R pmcgm in the pwlerial

Country Ammonium Ures Single wriate
Sulphaste N Suptfphm- of Potact
N phate 3¢
POy

India(1968-69 . | . 2190 18% 207 Kok
U. K. (67-68) . . ) ) 1142 . 1122 ane
Japan (67-68) .. ‘ ‘ 1920 1687 1792 -2t
U.S.A (rob7-88; . . 2160 1800 1740 e

Patistan (67-68; . . . . 1637 1642 193¢
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In Pakistan and U.K. fertilizer prices are subsidised.

It may be mentioned here that the price of Urea was reduced
by Rs. 20;- per tonne last year in spite of increasing costs of produc-
tion. The action taken by Government in maximising the capacity
utilisation of the existing units has been desecribed in detail under
Recommendation No. 28 (Para 2.47).

[Ministry of Petroleum and Chemicals O.M. No. Ferts. 1-20(6) 71
dated 9-10-71)]

Recommendation

From the data furnished by the Ministry, the Committee find that
during the three years ending 1969-70, Government of India have
reimbursed road transport charges to the tune of Rs. 10.45 crores to
various States. Out of this amount Rs. 9.42 crores i.e. 89 per cent
pertained to four States, namely Andhra Pradesh (Rs. 3.51 crores),
Maharashtra (Rs, 2.61 crores), Mysore (Rs. 1.99 crores) and Tamil
Nadu (Rs. 1.31 crores). The Committee suggest that on the basis of
the findings of the Public Accounts Committee Andhra Pradesh, it
should be examined whether there is any loophole in the matter of
claim and payment of transport charges which require plugging in
any of the remaining states.

{S. No 32 (Para 2.64) Appendix VIII to 28th Report of PAC +5th
Lok Sabhal}

Action taken

(Please see para 265 and action taken by the Government
thereon.)

[The Deptt. of Agriculture DO No. 1-28' 71-MAI dated 25-2-72]

Recommendation

The Committee note that the Government of India have since
appointed an inter-departmental Committee comprising the repre-
-entatives of the Ministeries of Féod and Agricuiture, Finance and
Transport and Shipping. Railway Board, Food Corporation of India
«nd a representative of the State. to go into the whole question of
fransport and distribution of feptilisers. The Commitiee understand
hat pursuant to a suggestion from the Committee during evidence.
3 representative of the Comptroller and Auditor General of India
~as also associated with the inter-departmental Committee to
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evolve a fool-proof procedure to prevent malpractices. They would
like to be informed of the remedial measures taken and their effi-
cacy in putting a stop to these malpractices.

[S. No. 33 (Para 2.66) of Appendix VIII to 28th Report of, PAC
5th Lok Sabha]

Action taken

The Committee on Road transport of Fertilisers has since sub-
mitted its report. = The Government have also accepted all the
recommendations made by the Committee. The following recom-
mendations made by the Committee provide suitable safe-guards
against recurrence of mal-practitices as were brought to light by the
Andhra Pradesh PAC.:—

1. The form for submission of bills by the consignee while claim-
ing reimbursement of road transport charges should be revised to
improve it and incorporate a clear certificate from the consignee re-
gardig these actual transportion of the fertilised before the bill is
forwarder by the State Government to the Centre. The revised
form recommended is at Annexure *A’.

2. The Committee recommends that each claim of reimbursement
should be accompanied by a certificate by a Gazetted Officer nomi-
nated by the State Governments verifying: —

(i) Actual transportation of the fertiliser by road between
two points;

(ii) Correctness of the distance by the shortest route;
(iii) Reasonableness of the road transport charges claimed.

In this context, the Committee feels that in reference to item (i)
above, the verification of the actual transportation of the consign-
ment will have to be on the basis of inspection of documents and
stocks of the conginee. The proposed form for this certificate is
indicated in the Annexure ‘B’.

3. In order to check mal-practices, it is necessary to jntroduce the
system of random sample check of individual cases by inspecting
parties of the State Governments and the Central Government
during which existing records maintained at Octoroi, Sales-tax
Forest Posts etc. should be made use of.

4. The Committee also recommends that the fact that rmefH
sample checks are being conducted, should be widely publicised in
order to create a deterrant fear in the minds of anti-social elements
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.The recommenggﬁpm at 1 and 2 above have alrgsdy been impile-
mented (vide copy of gircular enclosed). The groforms of the bill
ang the certificates, tq be attachad thereto have been prescribed affer
a great deal of deliberations hy the Committee. It is hoped that the
certiﬁcates required to be fyrnished along wzth the bill would pro-

vide sufficient safe-guards against mal-practices in road transport
of fertilisers.

Regarding the recommendations of the Committee at Sr. Nos.
3-4 above, it has already been decided to depute Inspection Squads
of the Ministry to various States to conduct random checks of the
claims in respect of transport of fertilisers by road. The first such
team has already conducted the random check in Andhra Pradesh.
Similar checks are proposed to be conducted in other States also.
Action is being taken to have the fact of the random checks suitably
publicised.

[Department of Agriculture D.O. No, 1-28 71-MAI dated 25-2-72]

Recommendation

The Committee note that in order to provide for compulsory
spraying when necessary a2 Model Pest Act was framed and circu-
lated by the Centre to all State Governments and Union Territory
Administrations. As some of the State and Union Territories have
vet to enact Pest Acts. the Committee desire that the desirability
of enacting necessary legislation early should be impressed upon
them.

{S. No. 36, (Para 2.97) of Appendix VLI to the 28th Report of the
P.A.C. (5th Lok Sabha)].

Action taken

The State Governments Union Territories have been asked to

take action for the enactment of requisite legislation (copy en-
closed) .

[Deptt. of Agriculture D.O. No. 10-16/71-PPS dated 13-7-72].
Copy of letter No. 90-40'71-PP&L dated 21-2-T2 from Ministry of

Agriculture (Department of Agriculture) Dirgctorate of Plant Pro-
tection Quarantine and Storage, Faridabad to *All States and Union
Territories.

Susszer:  28th Report of the P.A.C. (5th Lok Sabha) on Audit Re-
pors (Civil) 1871-72.

The Public Accounts Committee in his 26th Report (5th Lok
Sabhe) has suggested that in order to provide for compulsory spray-
2541 LS. 7.
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ing when necessary some States|Union Territories have not so far
enacted their Pest & Disease Acts. The Committee desired that the
necessary legislation should be enacted early on the lines suggested
in the Model Pest and Disease Act circulated by the Government
(copy enclosed). You are, therefore requested to consider the enact-
ment of the requisite legislation in your State/Union Territory.
Action taken in this regard may kindly be intimated to this Direc-
torate.

Recommendation

The Committee were informed that the Government spraying
Unit which consisted to 10 aircraft as against a strength of 47 air-
crafts in the private sector, was started as an experimental measure.
However, the possibility of expanding the public sector unit was not
ruled out. The Committee find that the Government aircraft have
become obsolete and that these would be gradually phased out and
replaced by modern specialised agricultural aircraft. The Committee
desire that the exact role of the Government unit should be decided
upon early and steps taken to augment the fleet by including helicop-
ters also. In this connection the Committee would commend the
suggestion of entrusting the plant protection work to a commercial
organisation in the public sector.

[S. No. 37 (Para 2.98) of Appendix VIII to 28th Report of PAC
(5th L.S)}

'

Action taken

An agricultural aviation unit was established under the Di-
rectorate of Plant Protection, Quarantine and Storage in 1957 for
anti-locust operation and aero-chemical operations on crops. On
18th January, 1971, consequent on the expansion of its activities
this unit was converted into a separate subordinate office known as

Directorate of Agricultural Aviation, under the Department of
Agriculture. The various functions of the Directorate are as under:

(i) Anti-locust gperation.
(ii) Training of agricultural pilots and engineers.
(iii) Limited aero-chemical operations.

(iv) Demonstration to farmers, operators, scientists etc.

(v) Liaison with world technical bodies on matter connected
with the development of agro-aviation not invelving po-
licy matters.
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(vi) Ancillary activities, viz. marine reconnaissance for the

detection of fish shoals, geophysical survey, cloud seeding
- for artificial stimulation of rain, ete.

(vii) Technical advice on agro-aviation to Department of Ag-
riculture|Defence Production.

2. The Directorate of Agricultural Aviation has at present 4 heli-
copters and 9 fixed-wing aircrafts including 7 beavers. The policy

of import of agricultural aircraft is currently under review by Gov-
ernment.

3. On the basis of the existing fleet strength aerial operation work
is farmed out to the Directorate of Agricultural Aviation and pri-
vate operators. Meanwhile, Hindustan Aeronautics Limited has de-
veloped a specialised agricultural aircraft called Mark I1 and they
are going into commercial production from 1973-74. It is after
strengthening the fleet of the Directorate with acquisition of 100
aircraft from H.A L. and consultation with States that the ques-
tion of entrusting to a commercial organisation in the public sec-
tor would be considered.

{Deptt. of Agriculture D.O. No. 10-16/71-PPS dated 13-7-72}
Recommendation

According to the information furnished by the Ministry. foreign
exchange was allowed to the extent of Rs. 192 lakhs to the private
sector to import aircrafts and spare parts during 1966 to 1970. In
view of the possible expansion of the spraying units both in private
and public sectors. the Committee feel that development of indige-
nous manufacture of suitable aircrafts for the purchase should re-
ceive priority.

{S. No. 38 (Para 2.99) of Appendix VTII to 28th Report of P.A.C.
(5th L.S))

Action taken

The recommendation has been noted. The Hindustan Aeronautics
Lid. (Bangalore Division) has already taken in band the design and
development of an agricultural aircraft. “The first prototype did not
meet the users requirements. The development of an improved pro-
totype was therefore taken up by H.AL. This prototype was success-
fully test flown on -3-1972.

- AG.CW. & M. has seen.
[Ministry of Defence uo. No. F. 15(2):71’'D(HAL-I) dated 16-8-72]
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RECOMMENDATIONS/OBSERVATIONS WHICH THE
COMMITTEE PO NOT DESIRE TO PURSUE IN THE
LIGHT OP THE REPLIES OF GOVERNMENT

Recommendation

- The Committee note that the fact that an area of 92.77 acres of
the estate was not included in the waste land grants and ‘pattas’ dur-
ing second resettlement operations was not brought to the notice
of Government at the time of purchase of the estate. They would
like to know how this fact was overlooked and how far the price
actually paid for the estate was justified in the ahsenee of this
information.

[S. No. 12 (Para 1.71) of Appendix VIIT to 28th Report of PAC
(5th L.S)]

Action taken

At the time of purchase of the estate, the various title deeds of the
property were examined by the Government Solicitors. The Second
resettlement operations by which an area of 8277 acres of the estate
in the waste land grants was excluded was concluded only in 1988
and therefore this could not have been brought to the notice of the
Government at the time of purchase of the estate, i.e,, 1968. At the
time of purchase of the garden the ares of 92.77 acres was included
in the leases and pattas which were being renewed. However, an
area of 92.77 acreas having been excluded on the basis of the second

resettlement operation; the management filed an objection petition
in 1968 which is still pending.

The price paid for the estate was based on the offer that had been
earlier received by the Pathini Tes Co.. Londen, from the intending
buyer when the estate was originally put up for sale. The Tea
Board had examined the offer by the private party for this estate
and had found it reasonable.

[Ministry of Foreign Trade O.M. No. 7(8)-B&A /71 dated 24-2-72)]

94
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Recamrsendation

The Commitiee were infoxaned that the waste tea was sither sold
to the caffsine manufscturers or destroyed. Ae resesrch -results
bave shown that ‘tea waste mixed with cattle manure may be ap-
plied with advantage without composting provided it is tried at
least one yemr before planting .of tea’, .the Cammittee would sug-
gest that -Government might examine as to how far the quantity

of tea waste at present disposed of by burning can be utilised with
advantage.

[S. No. 14 (Para 1.89) of Appendix VILI to 28th Report of PAC
(5th L.S.)].

Action taken

The Recommendation of the Tea Research Association referred
t. by the Committee, on the subject of ‘denaturing of tea waste’
L.us been withdrawn by them.

Apart from the fact that the recommendation of the TRA has
been withdrawn, the quantity of tea waste destroyed by burning was
only 992 kgs during 1968 and 1047 kgs. in 19689. These quantities
it used for the purpose earlier suggested by TRA, could hardly be
sufficient for 1'3 of a hectare. Also cattle manure is not freely

available at the garden and has to be purchased and as such it is
not economical to adopt this practice.

{Ministry of Foreign Trade O.M. No. 7(6)-B&A /7], dated 24-2-72].

Recommendation

From the particulars for the vear 1867-68 furnished to them the
Committee find that allotment of fertilisers was made in an unplan-
ned manner involving substantial avoidable expenditure on trans-
port. To quote only an instance, 4795 tonnes of Urea were allotted
to Assam and 2500 tonnes to West Bengal from a distant port at
Madras, whereas 149409 tonnes of the same variety of fertiliser were
allotted in the same vear 1o Andhra Pradesh from Calcutta. A
number of such instances have been mentioned earlier in this sec-
tion of the Report. The Committee cannot.too strongly stress that
such ill-planned movement should be stopped forthwith and allot-

ment of fertilisers to the various regions made from the nearest
port or factory.

[S. No. 34 (Para 2.66) of Appendix VIIT to 28th Report of PAC
(5th L.S)).
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Action taken

The movement of imported fertiliser from the ports is governed
by the Rationalisation Scheme drawn up by the Ministry of Rail-
ways keeping in view the operational convenience of the raflway
transportation system. According to this schheme, the ports were
divided into 4 groups and their hinter lands earmarked. Under this
scheme, Calcutta, Visakhapatnam, Haldia and Paradeep constiuted
Group ‘B’ ports which were nllowed to serve broadly West Bengal,
Assam. Tripura, Bihar, Orissa and Eastern U.P. (Broad Gauge).
The statement showing the zone-wise and factory-wise allotment of
fertiliser for the year 1967-68 is attached at Annexure ‘C’. It will
be seen from this that 4,795 tonnes of Urea were allotted to Assam
to be supplied from Calcytta and not from Madras. As far as
149,409 tonnes of Urea allotted to Andhra Pradesh are concerned,
this was to be done from Madras and not from Calcutta. It seems
that there has been some misunderstanding in reading these figures
against certain columns because of their proximity to each other.
With regard to supply of 2,500 tonnes of Urea to West Bengal
it is correct that these were allotted for being supplied by the Re-
gional Director of Food. Madras. The supply was, however, to be
made not from Madras Port but from Visakhapatnam Port which
also fell under the jurisdiction of the then Regional Director of

Food, Madras,
[Department of Agriculture D.O. No. 1-28/71-MAI dated 25-2-72].
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ANNEXURE |

FERTILISER PROGRAMME IN THE FOURTH AND FIFTH PLANS

The targets of consumption, capacityand production of fertilisers
as envisaged in the Fourth Plan and the revised targets as in the
Mid-term appraisal are given below:—

(in lakh t nnes:

1073‘-74 1273-74 1973-74
Conrumption Capacity Produczrion
Pourth Mid-term Fourth Mid-term Fourth Mid term
Plan appraisal Plan Appraissl  Flan Aprraisal
Nitrogen . . 3:-o¢ 2600 30°00 23-91 2800 18- 00
PO, . . 14°0C 8- 10 12-co 5 66 o ¢o 48
Ky . . o o0 < 20

2. The attached statements I and II show the existing capacities,
capacities under implementation. capacities approved and capacity
under consideration, in respect of Nitrogen and PO

3. Nitrogen.—Capacity of nitrogen at the beginning of Fourth
Plan i.e., 1969-70 was 10.24 lakh tonnes, which increased to 13.44
lakh tonnes by 1970-71. During the current year (1871.72) two new
units—Madras and FACT IVth Stage Expansion have gone into
production, making an addition of 186,000 tonnes to the existing
capacity. Cochin and Durgapur projects are under trial runs,
which will go into commercial production in early 1972-73. The
Goa project is scheduled to commence production in the second half
of 1972-73. Barauni, Namrup Expansion and Kota Expansion are
cxpected to commence production in 1973-74. The total capacity by
the end of 1973-74 may be around 23.35 lakh tonnes.

4 P40, -The capacity ot P,O, which was 4.21 lakh tonnes at the
end of 1970-T1, increased to 5.06 lakh tonnes in 1971-T2 with the

97
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commencement of production in Madras. Phosphatic part of FACT
1Vth Stage Expansion and Goa will be going into production in 1872-
73. The total capacity at the end of 1973-74 will be 5.66 lakh ton-
nes, as targetted in the Mid-Term Appraisal.

5. As between Public Sector and Private Sector, the capacities
at the end of 1973-74 will be as under:—

{lakb tonnes)
Nitregen s

Public Sector , . 14 7% 2-0B4

Private Sector . . . . 8 &7 356
B 238 5 ‘660

6. Prodution:—Despite many constraints, the production of nitro-
genous and phosphatic fertilisers has iricreased considerably over
the years as will be seen from the following table:(—

‘in 0o tinnes®

PROTMUCTION

N Pycy
15t Five Ycar Pian | . 19&1.-¢2 . . 16 1
lass- <k . e 1
2nd Five Year Plan . 19K6-4" , . "9 16
1G6C -6} . . &% <3
ard Five Year Plan | . 1gnh1.62 , . 14%€ 66
1965-66 R . 233 134
196768 s . kLN 160
10hR-£0 . , (¥ ¢
IVt Five Year lan 196G-~C . -6 212
19~0-21 . . f30 229
1971-72 “Fatimates) 1c2k icT
10=2-21 <08 9s
197%-74 1800 4%

7. The production, at the end of TVth Plan would have been
higher but for the fact that some projects got delayed and woull
commence production only in the Vth Plan period.

8. Projects in the Vth Plan period: —The targets of Sonsumption
envisaged at the end of the Vth Plan period i.e., by 1978-78 were
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52.00 lakh tonnes of nitrogen and 21.00 lakh tonnes of P;O,. Consi-
dering that the consumption has not been picking up as envisaged
in the IVth Plan and consequently the targets of consumption by the
end of 1973-74 have now been fixed at a lower level as per the Mid-
Term Appraisal from 32.00 lakh tonnes of nitrogen to 26.00 lakh ton-
aes and from 14.00 lakh tonnes of Py O to 8.0 lakh tonnes—the

original targets at the end of Vth ’Plan period, as mentioned above,
are now out of step.

So far as production is concerned. the projects which are either
under construction or to be taken up for implementation shortly but
would contribute production only in Vth Plan are expected to con-
tribute about 13.64 lakh tonnes of nitrogen and 2.30 lakh tonnes of
P,O, per annum. The total capacity and production by 1978-79
from the various units which are almost firmed up as now would be
about 37.92 lakh tonnes and 34.47 lakh tonnes respectively in res-
pect of nitrogen and 13.17 lakh tonnes and 11.91 lakh tonnes res-
pectively in respect of P,0, I projects planned but vet to be firm-
ed up are also taken into consideration, the total likely capacxtv and
production at the end of 1878-79 will be as under: —

(Lakh 10mmer™
l . Cswxn\ M
N P;O; N P,Og
Public Seclor a1 o8 9 o7 s 44 » 16
Privaie Sector . 16 .6% LR e B 4] $.15

4776 14.~7 45, 62 13 31

T here !s however the need for planmng about 12 nu]lxon tonnes

of N and 1.0 million tonnes of P,O, in time, if the target levels of
consumption envisaged earlier are to be achieved.



" ANNEXURE ‘A’
No. 1-39|70 MAIII[RM
GOVERNMENT OF INDIA

MINISTRY OF FOOD, AGRI., C.D. AND COOPERATION
(DEPARTMENT OF AGRICULTURE)

New Delhi, the 29th April, 1971,
TO ~
All State Governments.

‘SuB: Movement of fertiliser by road—Reimbursement of transport
charges.

.Sir,

I am directed to invite a reference to this Ministry’s circular
letter No. 2-13/64 MAI dated 24-6-1964 laying down procedure for
payment of claims on account of expenditure on movement of ferti-
liser by road.

2. The Committee on Road Movement of Fertilisers, which, met
in this Ministry in August last. had recommended that each claim
of reimbursement should be accompanied by a certificate by the no-
minated Gazetted Officers of the State Government verifying—

(i) Actual transportation of the fertiliser by road between the
two points;

(ii) Correctness of the distance by the shortest route;

(iii) Reasonableness of the road transport charges claimed.

3. For this purpose the Committee had also suggested the re-
-vised proformae for submission of bills as also for the certificate to
‘be given by the authorised Officers of the State Government. for re-
imbursement of charges for road transport of pool fertilisersc These
recommendations of the Committee have been considered in this
Ministry and accepted. T am, accordingly, to enclose a copy each of
the revised proformae for submission of bills and for the certificate,
with the request that all concerned may please be directed to prefer
their claims in the revised proforma which may be supported by the
certificates to be obtained in the revised form. It is hoped that the
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. State Government would arrange for the verification of the Stocks
etc,, as provided in the revised certificate through their District
Agricultural Officers or other authorised officers as and when road
movement is authorised to State Government allottees|private ocn-
signees, which is expected to be very rare.
4. The procedure for submission of bills etc., as already laid down
in this Ministry's circular letter dated the 24th June, 1964, referred
to above (copy enclosed) will remain unchanged except to the

extent of the modification in the performae for bill and the certifi-
cate as indicated in the foregoing paragraphs.

5. The receipt of this letter may please be acknowledged.

Yours faithfully,
(Sd/-) C. S. RANGACHARI,
Under Secretary to the Government of India.

1. Copy forwarded for information on the F.C.I,, all Zones.
2. Copy to all the State Accountants General.
3. Copy to J.C. (S. & M.). for information.

4. Copy to Pay and Accounts Officer, Akbar Road Hutments,
New Delhi.

(Sd’-) C. S. RANGACHARL

24-40
Under Secretary to the Government of India.



ANNEXURE ‘P’ |
Proposed Performa for submission of Dills for reimdursement of
charges on rodd transport of pool fertilisers
BILL FOR THE REIMBURSEMENT TRANSPORT OMARGES ‘ON
FERTILISERS '
. Name and address of the payee.
. Release Order No. and date of State Government,.
. Allocation No. and date of Ministry of Food and Agriculture.
. Quantity released (M.T.)
. Quantity delivered (M.T.)
Place at which delivered.
. Place to which materials transported.
. Rate of transport charges by road.

., Actual transport charges incurred by the shortest and
cheapest routes.
Less deduction at the rate of Rs. 2 per tonne Neét claim.

10. Receipt No. and date of the carrier of fertilisers by road
attached herewith.

© 0 3 N o W N

11. Amount due Rs. (Rupees.......... ).
12. Certified:—
(i) that... .tonnes of....received at .... have actually
been transported by me to .... .. by lorries No. ......
on....... .

(ii) The amount now claimed has not been claimed pre-

viously.
Received a sum of Rs. .. .. .. (Rupees ......) as speci-
fied above.
Signature of the payee.
(Stamp receipt)
Certified that a quan‘ity of tonnes .. ... of ...... was delivered
to-..... against State Government's despatch instructions No.. ... ..
Ministry’s Release Order No. ...... dated. ... ..

FCI/Authorised Officer for and on behalf of F.CI
102
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Proposed form for Certificate by the State Government official
in connection with the reimburaement of charges for road transport of
pool fertiliser,

Certified that after inspection of records and stocks, I am satis-
fied that (quantity) of fertiliser noted in the Bill No——
presented by {name of the party) delivered by Food Corpora-
tion of IndiajState Warehousing Corporation/Central Warghousing
Corporation to the above party was actually transported by road
from———(originating place to———destination).

Certified that the distance of Kms indicated in the Bill is
the shortest by road between the two points. Also certified that the
rate of transportation charges at per tonne per kilometer claim.
ed for reimbursement on this account are reasonable.

Signature of the Officer
authorised by the State Government.



No. 2-13/64 MAI
GOVERNMENT OF INDIA

MINISTRY OF FOOD, AGR1, C.D. AND COOPERATION

From

To

(DEPARTMENT OF AGRICULTURR) ‘
New Delhi, the 24th June, 1964

Shri K. G. G. Pisharodi,
Under Secretary to the Govt. of India,

The State Governments.
Andhra Pradesh, Mysore,
Madras, Maharashtra,

SusJEcT: Movement of Fertiliser by road—reimbursement o; trans-

Sir,

port Charges.

1. No. 2-25/62-MA dated 1st January, 1954: addressed to R.D.F.
Madras with copy to the States of Mysore, Madras and
Andhra Pradesh etc.

2. No. 2-25'62-MA 'part dated 4th February, 1964: addressed to
R.D.F. Madras with copy to the States of Madras & Andhra
ete.

3. 2-10 64 MAI dated 3rd April, 1964
4. 2-10 64 HAI dated 15th April. 1964,
bay with copy to Maharashtra Government.

5. 2-12 64 MAI dated 28th April, 1964: addressed to RDF Mad-
ras and copy to the State of Andhra, Mysore, and Madras
etc.

addressed to RDF Bom-

1 am directed to refer to this Ministry's letters noted above

and

to prescribe the following procedure for payment of claims

on account of expenditure on movement of fertilizer by road;

(1) Immediately oh receipt of despatch instructions Releas
orders, the State Government Private parties will intimate to the
- R.D.F. concerned the quantity of fertilizer which they want to move
to destination in respect of these despatch instructions release orde::
by road. The R.D.F. will deliver the material locally to the State Gov-
ernments'consignees along with a certificate as in Profroma I.
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(2) The State Government/consignee will then move fertiliser by
road within a radius of 500 Kilometres on their own account.

(3) The consignees will claim payment from the State Govern-
ment by presenting’a bill as in the proforma II. The State Govern-
ment will then consolidate all the claims paid by them and imme-
diately prefer a claim on the Pay & Accounts Officer through the
weekly settlement account.

The Pay & Accounts Officer who has already got the sanction of
this Ministry for movement of fertilizer by the State Governments
concerned by road will on receipt of claims from the State Govern-
ment reimburse the same under intimation to this Ministry. The
claim on account of movement by road will be subject to a ceiling
rate of 25 Np. per tonne per Kilometer.

The expenditure incurred will be debited by the Pay and Accounts
Officer 1o the Head “124 Capital Outlay etc. Purchase of fertilizer,
Gross expenditure”.

This issue with the concurrence of the Ministry of Finance vide
their U.O. No. 2722 AF.1l dated 4th June, 1964.

Yours faithfully,
Sd -
(K. G. G. PISHARODI)
Under Secretary to the Gort. of India.

Copy to:—

1. The Regional Director (Fcod), Bembay Madras.

2. The Pay and Accounts Officer. Ministrv of Food and Agri-
culture, New Delhi, w.r.t. their U.O. Note No. Cent. FAA
11(13)c 1249 dated 19th June. 1964.

. The AG.. CW.& M, New Delhi.
. The Director of Commercial Audit, New Delhi.

The Ministry of Finance. A.F.Il.. Branch, New Delhi.
. Fertilizer Pmcurement‘PlanningD.istribution Sections.
. UPASIICB.

. Junior Accountant Shri
. Shri H. R. Mehta DD. (FP.):

10. Guard File.

11. The Asstt. Director Food, Kandla.

Sd- UNDER SECRETARY.

© 0~ Mmoo W



ANNEXURE. *'C'
Statement showwing Zone-wise and Pactory-wisc allotment of fertilisere

R.D.F.

Nso'. Name of State Others '%l:gl?f Sindri
lisers, Bombay Madras Calcutts
1 2 3 4 5 6 7
1 Andhra Pradesh S/A §6658 103471 00
Utrea 34966 14940y
ASN. 2R9hH
Am- Phos. 10750 28433
D.Am
P, 10000 43730
IS -
2 Assam S A Lo
- Urea 4798
3 HBihar S A 25943 §742K 15810
Urea tform 32074 9511
ASN. . 3846
C.AN. 13768 5100
DAP. . 10000 33782
MCP. . 15000 [ {aat
Am/Cht. 19000 ‘
4 Delhu . 5A . 490
Utea . azs
C.AN . .
DAP. . 611
s Gua 'S A 2748
DAP . 1196
Urca 363
Am P 4000
MOP.. 00
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for the year 1967-68

—— a—— —

(figures in tonns
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3 4 s 7
6 Gujarst . o S/A 50842 .o .e
Ures . 52394 . ..
Am Ph, 5000 - - .
B;Slag. 100 - ve
C.AN. 10000
~ Himachg! Pradesh . S/1A 1583 . £00
Ures o 1937
C.AN. §523 .
AlPh. . 1632
DAF. o 7196
M.O.P.. 408
& Harvana™ . S 33708 3000
Urea . 16770
C.AN. 8231
D.AP. . 33261
M.OP.. 3000
.9 J.&K S'A 25000 27498
C.A.N. 3000
DAP. . 317428
Ures 500
MO.P.. 11000
1e Kerala . S'A 46318
Ures . 2~783
D.A.P. 21238
C.AN. .
11 Madhys Pradesh « S/A . 444C5 $ec0 $Cis
Ureal . 36693 5574
C.AN. . . .
12 Maharashtrs, . +ISA 151166
Ures ., 107103 - .
C.AN. scoo® . .
. DAP. . 823574 . .
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T 2 3 4 [ 6 7
12 Mabharashtra . Am/Ph. 54230 . . .
A.S.N. 9700 . - .
Am'Chl, 15000 .
13 Manipur . . Ures . .. 857 .
D.A.P. 815 .
14 Madras . . . S/A .. 116242
Urea - 94957
ASN. .. 6308
C.AN. . 13462
D.AP. .. 58838
Am/Phos. . 18200
Am/Chl. . $000
M.O.P. .. 10000
N.P.K. . 3000
15 Mysore . . . SA 20589 81606
Ures 21381 48623
C.AN. 10174 15738
D.AP. 15834 ’ 21870 . e
B/Slag. 10000
Am/Ph 9000 17618
Am/Chl. 6000 $000
A.S.N. .. 3500 .
M.O.P. 10000
16 Nagaland . . . S/A v . 10
Am./Ph. . F ]
17 Orissa . . . oS/A o . . 3000
Urea 618
D.AP. . 5374 . "
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1 3 3 4 s 6 7
1A, Poodicherry, .. . SA s . "
Urea o FEL ) . .o
Am./Ph, .o 50 . -
DA.P. o 1700 . .o
N.P.K. . 500 e
) M.O.P. . 750 v .-
z8. Punjsd . e S/A 145768 » - 19528
Ures 5333 o o .
C.AN. 69758 . - o
ASN. ase0 I - 8242
D.AP. 73246 . - v
S.O.P. . 1950 o -
Am/Ph. 24750 . - v
M.O.P. 20000 o - v
39. Rejesthan , S/A. 33470 " - .
Urea 22763 . - o
CAN. 14530 - . .
AlPh 4675 . ) e
DAP. 12000 . - .-
20 Tdpua ., Ures . - 1ag 96
SIA. v . S .
A/Ph. . . [
ar. Uttar Pradesh S/A 101950 43604 33109 14236
Urea 178936 3422 30753 300
A.S.N. os e ve 17846
D.AP. 79000 33038 18034 .
A/Ph 34538 10000 10762 o
CAN. $o00 2500 99300 o
§.0.p. . 2500 . e
A/Ch, 10000 3000 6000 -
N.P.K. 12070 . . -
M.OP. 20000 $000 10000 .




113

1o

1 44

13

13

14

16

X

X3

Y3

.n

sa

-

(1)




114

1 2 3 4 s 6 7
22, Weat Bengal . S/A . 16738 13173
Urea 25c0 77237 2376
A. S.N. 3096 120
D.A.?. 14002 .
A/P. . . 9925 .
A./Ch. .. 5900 .
C.A.N o . - .
123. Andaman Nicobar Urea 43
24, Tea (NEI) . S/A. 21079 40848 2[IYG
2g. Coffee Board . S/a . 14779 . .
Utea 6017
A.S.N. . $700 . 8978
C.AN, . 3900 . .
S.0.P. .o 300 .
26, Rubber Board . S'A. . 7916 - .
Urea - 200 - .
A.S.N. . 827 . 430
27. Cardamam¥Board . S'A. - 1262 . ..
28. UPAST |, , ., S/A.} 33089 . .
Urea 6812 ot -
A.S.N. 98
C.AN.
S.0.P. 150
29. CSF Suratgarh S'A. 600
Utea oo
D.APh. 100 . .
3 lﬁin“:urﬁfpm“.’c , Ures tigoo . Boco .
31. FCl Gorakhpur Ures ..
f32, Kotah Fent. (ID.CM.} Ures 10000 .
33. FCI Durgapur . Urea}) £000 o
?34. Coromandal A/Ph. 40000
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1 2 3 4 s 6 7
38. FACT Alw .ye . Ures . 9o;o . .
36. Ma'ris Fert. L. \ ’
{Mysore) . Uraa 7861
N.P.K. 65583 . .
37. FCI Trombay Di A/Ph.  a247%2
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. Recommendation

The Committee got & depressing picture from the data available
to them regarding the agrial spraying of pesticide. During the four
years 1966-67 to 1969-70, actual coverage was only to the extent of
59 per cent of the target fixed. The performance during the year
1969-70 was partxcularly bad in as much as only 11.15 lakh acres
were coveTed as ‘dgainsf"30 lakh acres programmed to be sprayed.
The*total strengthr of public and private secter serial spraying units
during 1969-70 was 57 (33 fixed-wing aircraft and 24 helicopters).
Taking the average work capacity of an aircraft as 35,000 acres per
year as intimated by Government the performance hitherto has not
at all been satisfactory. In view of the importance of aerial spray-
ing of pesticides as a plant protection measure to maximise agri-
.cultural production, Government should investigate the reasons for
the poor performance and take adequate steps to increase the cover-
:age to 70 lakhs by 1973-74 as envisaged for the Fourth Plan period.

[S. No. 35 (Para 2.96) of Appendix VIII to 28th Report of PAC
&th L.S.)].

Action Taken

Agricultural Aviation, as set up in India, is a custom service,
which is commissioned for asero-chemical operations as per require-
ments and inclinations of farmers. The industry has to thrive in a
field of fluctuating business. Although aircraft can minister to the
needs of various agricultural activities in this country, it is mainly
harnessed to meet only agrarian emergencies, e.g., pest control and
treatment of crops when they are afflicted by plants diseases. Under
such circumstances, the extent of operational effort possible in any
particular vear would depend mainly on the incidence of pest attack
and plant diseases. If the incidence of such calamities is less in
any one vear, and if the annual targets for aerial operations are
fixed on an empirical basis, keeping in view expected outbreak of
pests and diseases, there would be some shortfall in the projected
scale of operational effort. What has to be appreciated is that if
the target was not achieved in 1969-70, it was solely because business
available that year was severely limited. It was not as though work
was available or it could have been achieved, but aircraft were not
utilised through lack of effort or administrative mismanagement
It is hardly possible that the private sector, the avowed business
aim of which is to earn as much revenue as possible, would keep its
air resources idle if it were not forced to do so as a corollary to

husiness recession.
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When the aerial operation programme was undertuken in 1969-70.
it was based on expectations which have subsequently proved to be
unrealistic. Experience over the years shows that the target was
not commensurate with actual needs and expected achievement and
that even afterwards the operational targets were pitched rather
high. In the light of this experience, it has now been decided to
scale down the targets and the target for 1973-74, which was origi-
nally set at 7 million acres, has now been revised to about 5 million
acres on realistic basis.

The Committee has considered the performance of the private
sector aerial spraying units to be unsatisfactory keeping in view
the yardstick of 35,000 acres per year per aircraft. It is true that the
designed capacity of the fleet is about 35,000 acres per aircraft per
year, It is, however, not possible for the fleet to work to its full
capacity in a lean year. If the work arising is less than the optimum
than the task achievement would be correspondingly less. 1969-70
was such a year. It may be added in this connection that the USA's
rate of effort was 12,774 acres per aircraft per year in 1962. it was
13,785 acres'aircraft'vear in 1969. The figures for the USSR in 1969
is 26.404 acreslaircraft'year, Japan 27.266 acresiaircraft'vear, and the
UK 12,880 acresiaircraftiyear. It would thus be seen that in this
case also, then estimated work capacity per aircra‘t we¢s on higher
side compared to that even in the advanced countries This has now
been scaled down on the basis of feasibility.

{Department of Agriculture D.O. No. 10-16'71-PPC dated 13-7-72}



CHAPTER IV

RECUMMENDATIONS /OBSERVATIONS REPLIES TO WHICH
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND
WHICH REQUIRE REITERATION

Recommendation

The Committee find that while the National Textile Corporation
is within the purview of audit of the Comptroller and Auditor General.
the mills which received substantial financia] assistance in the form
of loans and guarantees from Central and State Governments/Cor-
poration are not. As this is not a satisfactory arrangement, the
Committee feel that the Comptroller and Auditor General should be
empowered or requested on a consent basis by incorporating suit-
able provisions in the relevant agreements to audit the accounts of
such mills. As it is already under consideration, the Committee
would like Government to settle the matter early in consultation
with the State Governments.

[Para No. 143 (S. No. 9) of Appendix VIII to 28th Report (5th
LS)].

Action Taken

The question of audit by the Comptroller and Auditor General
of India of the Accounts of the Cotton Text le Mills under Govern-
ment management, to whom financial assistance is given by the
Central Government National Textile Corporat on has been examin-
ed in consultation with the concerned State Governments, Sta::
Textile Corporat.ons and the National Textile Corporation, ani
taking into consideration all the pros and cons of the matter it s
considered that it would not be feasible to accept the suggestion for
subjecting the accounts of the mill company to audit by the Com-
troller and Auditor General, especially due to the following reasons -

(i) The accounts of the mills under Authorised Controllers a:v
audited by the statutory auditors who are qualified
Chartered Accountants well equipped with knowled:e
about accounts etc. Their appointments are made in the
Annual General Meetings of the concerned companies
with the approval of the share-holders.
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(if) It Government guditors are appointed, in addit.on to the

suditors appointed by the shareholders of the companies.

.. v . it would lead to duplication of audit work, creating con-

fusion in audit notes and would delay submission of audit-

ed accounts to shareholders which have to be submitted
within a prescribed period under the Companies Act.

(iil) The mill company would be burdened with additional
expenditure of audit, apart from the difficulties in recon-

ciling the discrepancies that may be pointed out by the
two audit agencies.

(iv) Each mill placed under the Authorised Controller is a body
corporate under the Companies Act and has independent
audit arrangement, under the law.

However, it is proposed to create review-cum-appraisal teams in the
National Textile Corporation to look into the performance of the
mills in question periodically not only on the technical side, etc.. but
in their financial aspects also and, for this purpose, the National

Textile Corporation proposes to strengthen its staff by suitably quali-
fied persons.

[Ministry of Foreign Trade O.M. No. 11021'13671-Tex(G) dated
8-2-1972].

Recommendation

Incidentally the Committee find that no lease deeds have been
got executed from labourers who are allowed to cultivate on fallow
lands. Further the land rent is paid by the estate to the State
Government but there appears to be only a nominal recovery of
=ix paise from the labourers. The Committee would 1 ke Govern.

ment to examine all aspects of the matter in order to safeguard their
interest,

[S. No. 19 (Para. 1.117) of Appendix VIII to 28th Report PAC (5th

LS)]

Action Tsken®
In regard to lease deeds from labourers for areas cultivated by
them it may be mentioned that land for cultivation is a perquisite

m
enjoyed by the tea garden labour from time immemorial. In the

of cost In other parts of Assam, the
2 nominal licence fee for the land given

]
g
!
i
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to them. It would, therefore, not be possible for Pathini to make
any recovery from the labourers for the lund they have been allotted
in view of the prevailing practices, Similarly it will also not be pos-
sible to get any lease deeds executed by them. In the circum-
stances it is considered that the general practice followed in the
area may be accepted.

[Ministry of Foreign Trade OM No. 7(6)-B&A /71 dated 24-2-1872].
Recommendation

The Committee would also like Government to throughly investi-
gate the allegation that some of the people accused of defrauding
Government were getting direct allotment of fertilisers from the
Central Government. The Committee would like to know if there
was any mala fide intention behind such allotment and the action
taken against all -those found responsible for indulging in mal-
practices.

[S. No. 31 (Para 2.63) Appendix VIII to 28th Report of PAC
(5th L.S.)]

Action Taken

Prior to November, 1969, supply of fertilisers from the Central
Fertiliser Pool was made only against allotments issued by the Gov-
ernment of India to the State Governments, manufacturers for
market development programme, Commodity Boards etc., and no
direct allotments were made to private distributors. Further, no
supplies of even uncommitted stocks with the supplying units to
private distributors or others without allotment from the Ministry
were allowed. The State Governments, in turn, used to issue
despatch instructions and on receipt of those, the supplying units
of the Pool, mainly, the Food Corporation of India at the ports,
used to despatch the material to the consignees like the Cooperative
Societies or in certain States like West Bengal to private distribu-
tors as indicated by the State Governments.

During the latter part of 1989, due to failure of the State Govern-
ments etc. to take delivery of fertilisers indented by them, (which,
in turn, was due largely to drought conditions and other reasons etc.)
stocks of imported fertilisers accumulated with the Central Fertiliser
Pool. There was, on account of this, heavy expenditure on storage.
double handling, movement etc. and Government capital was also
blocked up. It became essential to liquidate these stocks in the
interest of the Government. 1t was, thezefore, decided in Novem-
ber, 1969 that stock, which was with the Pool's supplying units like
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d Corporation at the ports and Central/State Warehousing
Mon at the internal depots and was not required by the
like the State Governments etc., may be disposed of in

je’, i.e. without allotment from the Ministry, to any register-
ar gn “first come first served” basis. At the same time, the licen-

ps for undertaking fertiliser business were also liberalised
ystem of simple registration introduced. As a result of these
;nd with vigorous sale efforts, it was possible to clear the
Mumulated stocks with the Central Fertiliser Pool. The total
2 ¢f fertilisers in the country which went as high as nearly

#7000 tonnes on the 1st July, 1970 gradually came down to 3,62,609
toithes on the 30th November, 1971,

2. Even under the above procedure, there was no direct allotment

of fertilipers from the Government of India to private distributors.
1y they were expected to contact the supplying units of the
‘Conrtra] Fertiliser Pool, i.e. Food Corporation of India or the Central
& State Warehousing Corporations godowns in different States direct
for getting any “un-committed” stocks of fertilisers which may be
available with them. Sometimes when the requests were received in
the Ministry direct, they were guided or referred to the supplying

ar issue of the stocks depending upon the information avail-
the Ministry.

fii the accumulated stock of fertilisers was brought down
B above, the system of direct sale of un-committed stocks
thout allotment by the Ministry was given up as far
stributors were concerned, w.ef. August, 5, 1971,
hatiimvised procedure issued on the Sth August, 1971 and
modified of‘the 14th October, 1971 direct sale of “un-committed”
stodky of Mlhsers by the supplying units without allotment by the

Ministry nfined only to the State Governments and their
agencies, ative societies manufacturers for their market deve-
Jopment es, Commodity Boards, Agro Industries Corpora-
Bions,

manufacturers and to such private distributors as
‘d by the State Agriculture Departments. The State
w%re also allowed the discretion to authorise the SWC/
f;applications for fertiliser on their behalf. Omly n
. in the case of Madhya Pradesh, the State Govern-
sed the State Warehousing Corporation to enter-
MBtions direct on behalf of the Government.

e question of “people accused of defrauding Gov-
ing direct allotment of fertilisers from the Central

voncerned, it may be mentioned that no instances

$
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of, this kind have come to the knowledge of the *or reported
ta, the Ministry, The Ministry did recelve frova"th e~’ ‘Pridesh
Government in August, 1970 a list of 17 firing agRir' whohn > proke-
cutipn; were proposed to be launchéd and ‘which wete to be black
listed, This list was circulated to all ‘the supplying units’ with' stelct’
instructions not to deal in respect of thé Poo! feréilivers with' these”
firms. 1

[DEpt, of AgHatilturs D.O. No. 1-28/71-MAY, dated 25-2-1673].



CHAPTER.V

RECOMMENDATIONS/OBSERVATIONS IN. RESRECT OF WHICH
GOVERNMENT-HAVE-FURNISHED INTHRIM REPLIES:

Recommendation,.

The requirements for modernigation in respect of 22 mills as
assessed by the National Textile Corporation work out to Rs. 1573
crores. The Committee, were, however, informed ,that Government
have accepted the need for about Rs. 3 crores worth of equipment
immediately in respect of mills having export potential The Com-
mittee would urge that the immediate requirements of other mills
should also be examined by Government early.

[SI. No. 6 (Para 140) of Appendix VIIL to the P.AC.s 28th
Report (5th Lok Sabha)]

Action Taken

At the end of January, 1872, the Government had taken over
the management of 39 cotton textile mills under Industries (Deve-
lopment and Regulation) Act, 1851, Out of these mills, the cases
of 2 mills are pending with the Delhi High Court and their posses-
sion has not yet been taken over by the Authorised Controller.

2. The National Textile Corporation has so far worked out moder-
nisation programme for 23 mills at an estimated cost of Rs. 11.53
crores. Government have already approved modernisation program-
mes of 19 mills involving a total financial out-lay of Rs. 8.96 crores.
The cases of remaining 4 mills are under active consideration of
Government and are expected to be finalised shortly.

3. In addition, modernisation programmes for 5 mills in Tamil
Nadu are currently being worked out by. the National Textile Cor-
poration in consultation with the Tamil Nedu Textile Corporation,
who are the Authorised Controller of those mills. The management
of most of the remaining mills has been taken over by Government
recently and their cases will be examined*by the Nationa] Textile
Corporation and the Public Accounts Committee will be apprised of
further development in due course.

[Ministry of Foreign Tvade OM No. 11021{138]71-Tex(G) dated
224-1972).
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Recommendation

From the particulars of authorised controllers of all the 23 mills
taken over intimated by the Ministry, the Committee find that while
13 mills are managed by the respective State Textile Corporations
the remaining are under Authorised Controllers appointed for indi-
vidual mills. The Authorised Controllers are not all experts in the
field. Further in a number of cases expert financial assistance is
not available to them and the question of constitution of Advisory
Board is under consideration. In this connection the Committee
wish to observe that the States which at present do not have Textile
Corporations of their own should be urged to set up one so that
rehabilitation and management of the mills taken over could be done
jointly by the State and the Centre, They would also like Govern-
ment to ensure that the assistance of an expert in finance, accounts
z2d audit is available to the management of each mill.

[SL. No. 7 (Para 1A41) of 28th Report of P.A.C. (5th Lok Sabha)].
Action Taken

State Textile Corporations have already been set up in Gujarat,
Madhya Pradesh, Maharashtra, Madras and Uttar Pradesh. The Gov-
ermnments of Andhra Pradesh, Kerala, Mysore and Rajasthan have
been addressed again on the 26th October, 1971, urging upon them
the desirability of setting up State Textile Corporations. The Gov-
ernment of West Bengal found it difficult to set up a State Textile
Corporation mainly due to lack of necessary financial resources.
The problem of closed and sick textile mills in this State is. however,
being tackled by the Industrial Reconstruction Corporation of India.
The remaining States have only a few cotton textile mills each and,
as such, it is felt that it is not necessary for them to set up separate
State Textile Corporations of their own. If any cotton text.le mill
closes down in these States and it is felt necessary that the manage-
ment of that mill should be taken over by Government, under the
Industries (Development and Regulation) Act, the National Textile
Corporation could be appointed as the Authorised Controller and
the financial lisbility involved shared between the National Textile
Corporation and the State Government concerned.

L

2. As regards experts in finance, accounts and audit for mills
under Authorised Controllers, all the Authorised Controllers have
been advised to take necessary action immediately to appoint whole
time Financial Advisers and Chief Accounts Officers for their mills
in consultation with the National Textile Corporation. The Public
Accounts Committee will be apprised of further development in this
regard in due course.
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Recommendation

- The Committee further note that an area of 144.82 acres is occupied
by a foreign Government since 1962-63.  The garden manager of
the Estate appeared to have reported the encroachments in writing
to the Government of Assam only in May, 1967. The Committee
are distressed to note the serious lapse on the part of Government
in having overlooked the illegal occupation of a part of the estate
by a foreign power which remained undetected for a long time and
for which no effective steps seem to have been taken for recovery.

The Committee would like to be apprised of the action and the
result thereof.

[Sl. No. 13 (Para 1.72) of Appendix VIII to 28th Report of PAC
(5th Lok Sabha)].

Action Taken
A reply will follow.

[Ministry of Foreign Trade OM No. 7(6)-B&A /71, dated 24-2-72].

Recommendation

The Committee feels greatly concerned over the mal-practices
disclosed in the Third Report (1969-70) of the Public Accounts Com-
mittee of Andhra Pradesh regarding the claims of charges for trans-
portation of fertilisers by road which are ultimately reimbursed by
the Government of India. The charges for movement of fertilisers
from various ports factories to the points of distribution'consumption
in the Andhra State paid initiallvy by the State Government to the
District Cooperative Marketing Societies and private firms during the
3 vears ending 1968-69 amounted to Rs. 3.77 crores. But the check
exercised on the claims is not uniform and fool proof. Payment of
transport charges was made without the transport really having been
made. The Committee on Public Accounts of Andhra Pradesh have
recommended that the Centra] Government should “made a thorough
probe into the whole question in detail without any loss of time by
entrusting it to the C.B.1.” The Committee would like to know
the action taken in the matter. .

[Sl. No. 30 (Para 2.62) of Appendix VIII to 28th Report of
PAC (5th Lok Sabha)].

Action Taken

The Public Accounts Committee of Andhra Pradesh Legislature
for 1069-70 had noticed that bogus road transportation claims had
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been preferred by Distt. Cooperative Marketing Societies, private
deslers etc. The matter had been a subject of discussion:-in the
‘both Houses of Parliament After consulting the State Government
it was decided to entrust the investigation to the Central Bureau
of Investigation. 'On 23rd June, 1970 a formal. complaint was filled
by the Ministry of Agriculture, The matter has since been under
investigation.

2 The preliminary scrutiny and selection of cases by the C.B.L
showed that the total number of road transportation eclaims receiv-
ed during the period 19866-67 was about 3,000. After scrutiny of
the records, the C.B.I. decided to take up for investigation in the
first instance, only paid road transportation claims teniered by pri-
‘vate traders and parties. As the verification of the large number
of transportation claims was time-consuming and would take several
months, the C.B.I. decided to take up the cases of some selected
suspect firms for intensive and concentrated investigation in the
first instance. The C.B.l. has since completed investigation into 33
paid road transportation claims tendered by 7 firms of Cuddappah
and Hyderabad and these claims have been found to be false either
partially or in entirety. Appropriate legal action is proposed to be
taken against the parties concerned.

3. Further investigations are being conducted into similar paid
claims tendered by other firms.

[Deptt. of Agriculture D.O. 1-28/MAI, dated 25-2-1872].
Recommendation

Spraying by private sector aircraft was subsidised to the extent of
" two-third of ‘the cost of Rs. 8 per #ac¢re in‘the case of fixed-wing air-
‘¢raft'ind ‘Rs. 10 per acre on heHeopters upto 3ist March, 1968 and
50 per cent thereafter. The Committee learn that Government do
not Reep a check on the actual cost of operation. A< the cost of ope-
“ration of Government units raniged between Rs. 15.18and Rs. 7.60
as against' Rs. 3.27 per acre vitimsted in'‘the profect teport, the
'reasonableness of the rate charged by the private sector should be
examined before releasing the subsidy in future.

{SL. No."39. (Para 2.100) of Appendix VIII to the 28th Report of
the P.A.C. (5th Lok Sabha)).

Action Taken

" Ministry of Mitiance have undértaken a detatied eodting to deter-
~ina the operational charges of private sector aircraft. This s
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expected to be.finalised spon. The Public Accounts Committee will
be.infox_-mgd‘ about further development in the matter.

{Department. of Agriculture D.O. No, 10-16/71-PPS dated 13-7-72].

Nzw Devur; ERA SEZHIYAN,
December 14, 1872 " . Chairman,

Agrabayana 23, T893 (S). Public Accounts Committee.
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t 14 Foreign Trade and The Committee hope that final reP“eﬂhi: regard to those recom-
Deptt. of Agriculture mendations to which only interim replies lte: € :to far been furnished
. will be submitted to them expeditiously after getting them vetted by
N Audit.

3 17 Forcign Trade The Committee note that out of the ?iCk “:‘iﬂe mills (23 minus
one mill since returned to its owner) referred to in their Twenty Ei-
mills have been conducted by the

ghth Report the examination of 12

National Textile Corporation and that Go::l-ism';b:ave taken action
on their recommendations in respect of 7 " . ider cases of the re-
maining 5 mills are at an advanced stage © m‘*‘ A ation. Further,
reports of Authorised Controllers in of 4 more mills are being
examined. The Committee find that decision has been taken to re-
construct only one mill during more ﬂ:; one year after the pre-
sentation of their 28th Report. They do ’Pgﬂdate the slow pro-
gress in the matter. They would urge that action in respect of the

ost
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remaining mills on the lines suggested earlier, should be taken with-
out further loss of time and reported to them.

The Committee had suggested that while modernising the mms
Government should take into account the trends of consumer re.

quirements within the country and the export market. They had
production

also suggested that Government should see how far the
in the mills taken over could be sustained and stepped upto meet the
requirements of common varieties of cloth which were in demand by
the public and that it should be ensured that .the cloth was produced
at competitive rates so as to hold the price !me. These suggestionsg
have been noted by the Ministry. The Committee would like to know
whether any specific assessments were made and concrete steps con-

templated in pursuance thereof.

The Committee observe that all the Authorised.Contmllers have
been advised to take necessary action in consultation with the Na.
tional Textile Corporation to appoint whole time financial advisers
and Chief Accounts Officers immediately. The action taken by the
Authorised Controllers in this regard may be intimated to the Com.

mittee early.

The Committee may also be informed of the progress made by
the Governments of Andhra Pradesh, Kerala, Mysore and Rajasthan

in setting up their own textile corporations.

e et e o e e ety ey e L

ler
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The Committee are unable to agree with the Ministry that it is not
feasible to accept the suggestion of empowering the Comptroller and
Auditor General of India to audit the accounts of the mills. The
argument that it would mean duplication of audit work d¢onducted
by the Chartered Accountants and additional. expenditure of audit is
unacceptable. The Committee, therefore, wish to reiterate that -in
view of the large financial stake of Government in these miills,.the
Comptroller and Auditor General of India, who is.an independent
authority, should be empowered to conduct a supplementary or test
audit so that Parliment and the Legislatures may be made aware of

the working of the mills through his Reports. The matter is.of suffi-

«fent importance tg merit an early action. The Committee may be

informed of the action taken in this regard."

The Committee observe that Government have not as yet suéceed-
ed in leasing out the Pathini Tea Estate on a long term basis. They,
however, note that the agreement entered into with the Ageénts. of
the previous gwners for the management of the Estate has since been
revised in order to give an incentive to the agent to show net profit.

e

The existing arrangement which is continued on a year to year basis -

does not provide incentive necessary to take up re-plantation ‘and
new plantation. The Committee, therefore, wish to emphasise that
the management of the Estate should be taken over by the proposed
Tea Corporation early.
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- The Committee had taken serious notice of the lapse on the part
of Government in having overlooked the illegal occupation of a-paxt
of the Estate by a foreign power since 1962-63 which. came to-light
only in 1967 a year after the purchase of the Estate and in not taking
cffective steps for its recovery. In their note the Ministry of Foreign
Trade have stated that a reply will follow. This can scarcely be con-
sidered as satisfactory; indeed to put it mildly .it indicates indiffer-
ence. The Committee would impress upon the Ministrieq of Fepeign
Trade and Exeternal Affairs the necessity to expeditiously intimate
their explanation as also the action taken in the matter.

From the reply of the. Munstry. the Committee note that ryles
regarding stipulation of time limit for utilisation of grapts, existed
even earlier. The Committee deem it necessary. that action should
be taken for the omission to follow the rules in not laying dovgn spe-
cific time limit within which the grant given to the Indian Jute In-
dustries Research Association, Calcutta, should have been utilised.

The Committee had nlread) taken note of the fact that there has
been a steady increase in the fertilisers consumption year after year
which bowever fell far shart of the targets fixed. Krom the reply
of the Ministry it is seep that the consumption d\p‘ing 19'50-71 was
only to the extent of 21.45 lakh tonnes as against the target of 31,39
lakh tonnes.. At this rate it appears to be almost an impossible task
to achieve the target of consumption of 55 lakh tonnes at the end of
Fourth Plan period. The Committee would like to be informed of
the level of consumption in 1971-72. They desire that Government
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should critically examine all aspects of the problem so as to take con-
certed steps to step up substantially the consumption in the remain-
ing years of the Fourth Plan period. They also desire that the targets
for consumption of fertilisers should be fixed realisatically.
" 130 Agriculture In this context, the present position of the implementation of fer-
' tilisers promotion programme may also be intimated.

12 1 32 Do . The Committee note that, in pursuance of their recommendation,
the C.B.1. have been entrusted to investigate the bogus road trans-
portation claims preferred by parties in Andhra Pradesh and that the
investigations are in progress. The Committee desire that the probe
should be expedited and its outcome as well as the action taken
thereon be intimated to them early.

13 1.36 Do *  The Committee wanted Government to investigate thoroughly the
allegation that some of the persons accused of defrsuding Andhra
Government were getting direct allotment of fertilisers from - the
Central Government. The Ministry have stated that no instsnce of
this kind has come to their knowledge or reported to them. In view
of this the Committee would suggest that this matter.alse should be
covered by the C.B.1. probe which hes been referred to in the piee-
ceding recommendation in this Report and the resulty intimated to
them.

vl
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16 145 Do
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The Committee would like to know the result of random checks
carried out on the basis of the findings of the PAC, Andhra Pradesh
with a view to examining whether there is any loophole in the mat-
ter of claims and payments of transport charges in any other States.
The action taken to plug the loopholes if any may also be reported
to the Committee.

The Committee observe that the State Governments|Union Terri-
tories have been asked to consider the enactment of a Pest Act with a
view to ensuring compulsory spraying of pesticides on crops. The
Committee desire that the matter should be pursued closely so as to
ensure compliance by all the States|Union Territories.

The Committee note that the Ministry of Finance have undertaken
a detailed costing to determine the operational charges of private sec-
tor aircraft for the purpose of releasing the subsidy for aerial spray-
ing. In view of the recurring financial implication, the Committee
urge that this should be finalised and the action taken to revise the
basis for the release of subsidy, intimated to them within three

months.
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